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C.A. No. 28 of 90

Dated: 7.12.1992,
Eon'ble Mr. Justice U,C.Srivastava,VC

Hon'ble Mr. K, Obayya, Member (A)

e i wew

The learned counsel for the applican:

seeks and is allowed two weeks further time to

file rejoinder-reply. List this case for

ZAmis hearing on 5.1.1993, on which date, the
sinayl be heard and disposed of finally, even,.
if in absence of the counsel for the partief

No adjournment/%ill be given on the next di;
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Original Application No. 162/90

M.S. Usmani and others Applicants.
versus
Union of India & others Respondents,

(2) C.a. No.28/90

D.,K., Khare and others &pplicants, A

~

versus

Union of India & others ' Respondents.

shri P.K. Khare,
Skri P.3. Mehra
Shri K.P. Srivastava Counsel for Applicants.

Shri Arjun Bhargava Counsel for Respondents

Corams *

Hon. Mr. Justice U.C.Srivastava, V.Ce.

Hon. Mr, K. Obgyva, Adn. Member.

(Hon. Mr. Justice U.C. Srivastava, V.C.)

In these w0 cases, the fzcts and the question

of law involved is the same, as suchthey are being
disposed of together; The relief claimed in the above

two cases is also common. The applicants have prayed

that te order passed by the General Manager(P), NR.
New Delhi dated 15.9.89 and the order dated 26.12.89
passe§ by the Senior Divigional Personel Officer, Lucknc
Yeverting the applicants from the post of Station
Masters/Traffic Inspectors grade B 1600~2660 to the
post of Assistant Station Master grade Bs 1400-2300

L{)// , placing them below all the Assistant Station Masters



-

whO were empanelled as such on 23.11,.,83 having

effect from 1.8.83 in the grade of B 1400-2300 be
quashed, and the pelicy decision regarding the
implementation of exparte decisionst aken at P.N.M.

as cormunicated by the General Manager(P), N.R. by
letter dated 7.6.84 be algso qaashed.The applicants have
prayec these reliefs on the ground thedt the exparte
order reverting them is illegal, arbitrary amd violative
of Article 311(2) ©f the Constitution of Indiaz as they
have been sipgled ocut and similarly placsd pergons

have not been reverted. According tothe applicants,
they were in thepanel of Station Mastzsrs under the 10%
reservation quota for serving grafduates and were
promotz¢ in the higher grfade and have been reverted

@&s Assistant Stationxy Masters whichis a different
Category twisting their right. A decision was taken

at the level of P.N.M., and on the basis of the samne,

behind the back of the applicants whic is violative of
principles of natural justice, in as much as they
were not heard, mo#e 80 xikhﬁuzx‘when suchdemanés,
mzéle carlier, were rejected ané ‘in demégé‘the Union

should not have been made a basis of such actions of

the department of at least one set Of employees,

2. Some of the applicants were recruited as a.S.M.
in the scale of Rs 330-560.applicant No. 2 was placed
on the panel of the grade of B 1400-2300 ageinst the

reservation quota of 10% for :serving craduates, althoug

they were selected as Station Masters against 10%

graduate guota ané premotion in higher grade of rs 1600~
2660 for filling up vacancies of Traffic Ingpector

and Section Controller in the grade of g 455-700
and vide letter dated 7.4.78 10% OF the vacancies
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were to be kept rgserved in all the five streams .
namely Station Master, Asstt. Station Master, Xsstt.

Yard Master, Traffic Inspector and Section Contreller

in the grade of R455-700 ané for preparation of panel
for the 10% vacancies in all the five streams were to
be formed on each division, ané applications from

amongst the non-ministerial Transportation class III
were invited@ from serving graduates who were below
the age of 35 years en 31.7,.82 fer selection and
written test aswell as viva voce of the zumesssfuk
candidates was heléd andéd on the basigs of this selectior
provisional panel for the posts of Traffic Inspector,
Station Master and Section Centroller was annéunced

vide letter dated 27.9.83 which included 10 candidates
but éubsequently an enlarged panel was annéunced by
letter dated 12,8.87 after getting approval o de-
reservation from the competent authority. The services
of the empanelled staff were regulerised from the date
they were working on the post and only condition for
permanent retehtiOn in the panel was subject te the

work being satisfactory. Those, whose names were

empanelled in the panel, were imparted training as

required and theréafter,they were reéruited as
Station Mastersz in the year 1984-85. According to the
applicants, the seniority was given to them from

the date of joining in the category of Station Master

in the grade of R 455-700(RS) in accordance with
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para@ 302 of the Railway Establishment Manual.

Thereatter they were promot=d as Station Masters

and Traffic Inspectors. It was thereaf ter, some
demand Was made by the Northern Railway Men's Union
which was earlier rejected. Again this issue was ®mix
raised in the P.N.M in whicha demaﬁd was made

for reversion ef the Station Masters falling within
10% graduate quota and thugs the aferesaid manipulatior
was doene &t the instance of tYs union behingd {:he back

of the aoplicarts, to which they were not party

ard the demand was given effect to. According to

the applicants out of 16 % kept in the panel of 10%
queta, 11 % which included the gpplicants were
eamarked for Station Master aﬁd Traffic Inspecter

were reverted,

3, FEom the pleadings, it appe s thz the
promotion orders fram group C and D were made inthe
restructuring of the Group C and D. In compliance

of the erder dated 29.7.83 fixzing proforma senierity
from 1.8.83 ané dispute regarding senloerity was raises
and it was s¢ttled in the manner which was prodided

in the restructuring of the cadre from 1.8.83 and
staff would be placed in the revised grade in the
higher grade with the benefit of prof orma fisation

of seniority from 1.8.83. The Railway Board's erder

dated 29.7.83 provid@ed that for the purpeseg of
premotion will be on the basis of scruitiny of service

recdord without holéding any viva vece test i.e. 10%
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grafuate Quota will net arise. It waé tharsarer,

the applicationsg were invited, refew nce te which has
been maie bythe applicant,

4, In view ef the restructuring, the selection

procedure, which was prevalent.was modified te the
extent ©f written test or viva vece tobe conductec.
Frcm'the notification it sppears thzat the qualificatien
of any post in the cadre of A.S.M. and S.M. Cadre was
not changed, but according to the gpplicant, the cadre
Of A.S.M. and S.M were separate in the Northern Railway
ané the qualificati®n_®f AS.M. andl S.M. was not ehuuge

. paXeae
Changed and the provisiens of Railway Beard/312 were

not made against 10% quota mguimsk which was initiated

egrlier before the restructuring order was received,

5, Restructuring of the Railway Bea & pravidas
twe alternatives.In the first alternati ve Cafires of
Statieon Master ané Assistant. Station Masters were

amalgamated mm& for each grade while in the sacend
alternative beth the cadres were provided separate

rercCsntage,

6. ACcording te the respendents, the aprvlicants

whe were placed in the grade of ks 455-700 as a

Iesult ef restructuring ung acCerding te the responda=nt.
staff empanellsd for varieus czbegories namely, §tati&
Masts:/Assistant Yard Master/Traffic INspecter/Section-
Centreller in the grzde of ks 455-700 &gainst 1C%
Gracuata quata, were assigned senierity frem tre date

of jeining the categories fer which they wzre earmarked;
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Their senierity was assigned in ths respactive cadres
frem the 6ate of jeiring in accerdance with the previgien

1aié down undsr pardgraph 302 of Indian Railway Zstablish

ment Manual and the graduate quota was net recruited

to uné=rge trsining fer & period ef 3 years like Traffic

Apprentice recruiteé frem open market. .

7. As a result of restructuring thepremation: erda s
Wware issued en 26.,11.83 ef various statien mastzxs in tk
pay scale of ps 455-700. In Cempliance of the Railway
proferma
Board erder Gated 29.7.83, fixatien of/snierity frem
1.8.82 was éone and the senierity has kesn given from
1.8.19683. Subsequently a édispute regarding the figation
of seniority was raised which wsas settl=d vide printad
serial Ne. 9340 mentiening that the restructuring ef

the caérewill be maje with referance te¢ sanctioned

cadre strength as on 1.8.1983 with the benefit of
preoforma figatienm from 1.8.1982. Ths applicant's name

did not figure in that. The Réilway Bearg er der dated
29.7.83 provided that whenever in tems &f the revises

Classificetien the posts which were hitherte <classified

a8 's=lectien’' are now te ke treat=d a2s 'Nen selectien’

part of
posts. The uneperzted/pan€l prevared fer such pests as

on 1.8.1983 will lavse ané the posts will b2 filled

according to the changed clzssificatien, ana the cases

ef celection shall ke finalised and eremstiens also
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madée on or vefore 31,7,1983 ané suchsgelectee ané
pruioted persens shall rank senier ts the persens
selectﬁ&'ani premoted sccerding te the previsiens ef
the Board's order, but even thereafter a panel was
prejsarsd after 31.7.1983 ané a2ll 10% graﬁuéte quéta
prametess havidng pay scale ¢f Rs 455-700 theugh the 10%
gratuate queta Cadre was tobe placed in the cadre of
Assistant Statisn Mastax(is 455-700), Sec;ian Contreller

(ks 470~750) Traffic Inspecter ks 455-700) and Agsistant
Yard Mastexr (R 455-700) .At that time the strength of
Assistant Stetien Masters was 335 ané the strenatheof
Statien Masters was only 13, butthe 10% grasuate @ eta's
primgtees were not placed inlhe cadre of Assistant
Statioun Mastarg theugh there were a large number ef
vacancies, Thus, it apprars that the applicants were
placed in the Station Master cadre and azccerding to the
respondents, the applicants were plzaced in the Stetieon
Master Cadre in vielatien ef previsiens of para 302 ef
Railway Egtablishment Manusl II. In ®as in these

circumstinces in the P.MN.M me=ting the matter was dscide

9,

and befere deciding the mitter, the zoplicants were
allowed time te make reprasentation. It is thus toke
seen that %2 so far as the senisrity of raspendsants is

Cénceined, the cententien which has kean raised by the

applicants evar the respondents is euvisusly netcerract,

8. We had eccasion te deal with this questien also

1
in the case of Girija Dutt Pandey vs Unieon of India and

vthers! (O.A. No, 1703 of 1987) decided en 5.8.92, which

Cazse, we have digmissed.The instant case alséh is in line

with the same, In this case alse the aprlicants penal



Shagkzel/~

—8;-

po&siion was net Cerrect. The contentien on behalf of

the azslicant that they coul?d not have beun revsrted and
their reversien erder is vielativ® of Article 311 ef

the Ceonstitutien ©f Inéia, is not cerrect as it is

enly what was errenesusly dene, has been ractifies,

merely kecauss discussien teok plaCe that coulé net
be taken te mean that it is becauss such dedigisn was

¢iven in the P,N.M, me=ting. The foct that the date of
Jeining of applicants is later than the entry inte the

higher grade #f the angwering respond ents, th:z apslicant:

are not entitled te get any reliefs and senierity etc.

- AcCordingly the applicatisn deserves tobe dimmissae?

andthe same is acceréingly €ismissed. Ne order as ts

l.—

Vice Chairman,

Costs.

Aofin

Aém. Tiember,

LucCknewsDated: 97 M‘i \QQB .



P
D. No. 2948/93 /21

v All communications ‘should
be addressed to the Registrar,

'S Court, by designation. ‘
N‘g)';et;'\‘/ename ’ SUP REME COURT
Telegra@qﬁgdrgsssd;REMEco“ IN DIA

X -

Dated New Delhi, the __6th September,1993 19

{ FROM

Lyl

THE ASSISTANT REGISTRAR
SUPHEME CUURT OF INLIA

TO THe DEPUTY REGISTRAR

CuNTRAL ADMINISTRATIVL TRIBUNAL
LUCK«&OW BENCH AT LUCKNOW

PETITIONS FOR SPECIAL LEAVE TO APPEAL(CIVI) NO.12019 AND
12020 OF 1993

, WITH :
INTERLOCUTORY APPLICATION NOS. 1 AND 2

(Applications for stay by Notice of Motion with a prayer
for an ex parte Order)

M.s.Usmani,Malivganj Lucknow ees..Petitioners
& Ors. '

Versus.
Union of India & Anr. .....Respondents
Sir,
I am directed to forward herewith for your information,

record and necessary action a Certified copy of the Order of this

Court dated 30th August,1993 passed in the matter above-mentioned.

Flease acknowledge receipt.

Youn\s faijthfully,

ASSIéségz REGISTHAR .

o 1
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PETITIONS FOR SPECIAL LEAVE TO APPEAL(CIVIL)QNOS¢12019 AND

12020 OF 1993% —
(Petitions under Article 156 of the Lonstitution of India foom
the Judgment and order dated 23rd February,1993 of the

Central Administrative Tridunal & Lucknow Bench Lucknow in
Original Applications Nos.162 and 28 of 1990.)

o WITH

INT-RLOCUTORY APPLICATIONS NOS. 41 AND 2

(Applications for stay by Notice of Motion with a prayer .
for an ex parte Orderg

1o M.s Usmani aged 49 years, S/o Hashmag Ali
L,I. Planning,H.*.Lucknow, R/o 92 Naseer Villa Astabal
Charbagh,Malivganj-Lucknow. _

2, S.J. Singh,aged 39 years S/ P.N.Stngh,T.I, -
Corporative Falannirg, N.R.Lucknow R/c of pishma
Narain Inter College,LucknoW&f é&p/

e Ratnakar Pandey aged 40 yearn S/o T.N.Pandey SN ~
Khelaraser, NRLY.R/o Ashok Homeo Pharmacy Mohalla .

Sadawati District, Azamgarh U.P. ,
(Petition in S.L.P. arising out of 0.A, No.162/19901L))

: D.K. Khare aged 44 years S/o Vujal Bahadur Singh -
\o~ SM Barchandrapurd, N.R. Rai Bareli, R/o T.I Rly
Colony, Harchandrapur,Rai Pareli.

5 G.P, Srivastava aged 44 years S/c S.B.L. Srivastava
SM N.R.Lucknow R/o Villagewtiarchandrapur “istt.
Rai Bareli,

6. J.R.Maurya, Aged 45 years S/o Bihari Maurya,l.I.
Janunpur N.Rly R/o Rlu.Colony,Jaunpur,

Te | R.P.Singh Aged 43 years, S/o Jadunath Singh T.I.
Tanda N.R. R/o Railway Colony Tanda/Faizabad.

8. S.S.8ingh Aged 49 years S/o Baba Bu-x Singh SM
Darshan Nagar,N.R.R/0 Railway Colony,Darshan
Nagar,Faizsbad. :

9. Javed Ahmed Aged 38 years 5/o0 Sri Mannan Ahmad SM
Varanasi N.R.t/o D50/11%4, Kajipura Kalam Siddiqui
Nal Sadak,Varanasi. o

10. Parvez Ahmad S/o Shukrudcin Sigdiqui Ree Bareli
Aged 37 years, R/o T/I Railway Cclony N.R.Rai Bareli.

1. A.K.Sinha aged 45 years S/o Sri J.N.Sinha SM NR
‘ Luycknow R/o 105, Masakgan3 Lucknow.

(Petition in S.L.P. arising out of O.A., Nc.28/1990(L)

e+ .PETITIONERS
VERSUS
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1. Union of India through the General Hanager
Northern Railway,Baroda House New Delhi. !

“f '24 Di vigional Railway Fanager _
“ Horthern ltailway HazratganJ,Lucknow. f

3. Senior Pivisional Personnel Officer,
Northern Railway,Hazratganj,Lucknov.

4, Bharat Raj Singh aged34 years S/0

R.S.Singh SH Labina,Jdampur.
5. Rai S%ankar Prasad Aged 50 years
” S/0 Rarad Rai ASH Varanasi
' 6. Prithvi Raj Singh 52 years.
S5/0 Hanuman Singh,SM Jampur.
7. Rajendra Singh, aged 51 years,S/o
Sheetal Singh,SM Prayag Ghat,Allahabad.
. « .RESPONLENTS
30TH_AUGUST ;1993
;.tDRAN: |

HON'ELE KR.JUSTICE S.RATNAVEL PANDIAN
HON'BLE MR. JUSTICE R.M.SAHAI

© For the Fetitioners: Mr.U.R.Lalit Senior Advocate

[, (HM/s. M.Agzal and R,D.Upadhyaya
Advocates with him) |

THE PETITIONS FOR STLCIAL LnAVE TO APPEAL AND
THE APPLICATIONS FOR STAY above-mentioned being called on
for hearing before this Court on the 30th d#y of August,
1993 UPON hearing counsel for the petitione}s herein THIS
COURT while directing issue of Notice to the Respondents herein
to Show Cause why Special Leave be not gra#ted to the
Petitioners herein to appeal to this Courtffrcm the Judgment
and Order above-mentioned IOTH ORDLR that pending the
hearing and final disposal by this Court ér the application&&’

for stay,after nizice the status quo as oétaining between

af
T s
the partieslon this the 30th day of August,1993 with regtard

to the posts held by the petitioners herein which was the

subject matter of dispute before the Central Administrative

LR ] 03/-
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Ttibunal,Lucknow Bench at Lucknew in Yriginal Applicationo
Nog.162 and 28 of 1990 chall be maintained; |
AND B4IS CuUnT LOTH P URTA-R ORL.R THAT T:IS ORD:R

be punctually observed and carried into execution by

-all concernocd.

WITHESS tho Hon'ble SMRI MANEPALLY NARAYANARAD
VENKATACHALIAH, Chief Justice of India ot the Suprome
Court, lew Dolhi dated this the 30th day of August,1993.

e$\///~

( BuS. JAIN)
JOINT R:GISTRAR.
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C.M. An, NO.344 of 1990 (L)

In ’
' O.A, NO.162 of 1990 (L) ﬁ{
o
Hon'ble Mr, Justice K. Nath, V.C. o
Hon'ble M_.E. KeJ o Ra_l'lgp, AdMa
Prayer for pemision to make the
application jointly is allowed,
Admit and connect with C.A. NO.28
of 1990.
Counter may be filed within 4 weeks,
rejoinder, within 2 weeks, thereafter, In Cp a
the matter of interim relief issue notice and Yot Co g
1ist for orders on 1.6.1990. SA
’ A\5\0e
S/ S8/ z
A.M. V‘C.
rm/ Noticor wwre e
G 2i-5-%w. & he ©F
Se v PN S T
No wnacrned] (v“'fdu
W W"-ﬁ—’ (g_a)\ %@LLLIM
bfﬁ.ﬁ.ﬂ-; .
' , : ; : _
Hon* Mr P.C. Jain, A.M. 3 FO L |
s .
!hn Mr Jo?o S!iﬂ;m'JoMz (ba’qq'

We have heard shri P.C. Khare, learned counéel for

the applicant on the cuestion of interim relief, The impugned
order dated 26.12.89 (Annexure-A-19) shows that the applicants
were given a show cause notice ané one month's time to submit
their representations against the proposed reversion order,
The application-does not disclose whether any representation
has been made by the applicants, and if so, onwhat date, and
further whether the representat:.on was d isposed of or is still
pending for disposal. Ni(ucopy ofa?ch representation has been

filed., The learned counsel prays for one week's time to file

a supplemertary affidavit in this connexion, Time prayed for is

Q.
allowed., List this case on_23-7-90Q for directions on the prayer At—zfv
interim relief, : //

Shri Arjun Bhargava Counsel appears for the respondents.
The respondents may file their reply as already directed vide

order dated 18.5.90. The applicantsmay file rejoinder, if any,

within 2 weeks theeeafter,

. M Q_,e(/r"

J.M. AM.

{ areae (
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IN HE | CEN TRAL AJrINISTTATIVE TRIEHUNAL
Ceatral Admints

LUCKNOW . bENU‘i LUCKNOH, Gitcuit “evet 'n'!‘a;
| Date of Puing \‘1\8’\ A
Date of IL zcipt b Pase

ool
. V LRy Reghnll ),
M. G.Usmani and

others. cae Applicants

Versus

Union of India and

Others. o e " Respondents

FORM-1

———— g g oy -

APPLICATION UNDER SECTION 19_OF THE_AUMINISTRATLE

O G - oA 5 (i o ST Se WG S . T W S

TRIBUNAL ACT 1985,

———— —— g

Date of Filing

Reglst[‘:‘tianD. @y 04 ¢, .-a..o'....l...

o P KN hast, fprente
/e pc kWA’aM’(

trative Trilon




BEFORE THE CEN RAL AUMINISTRATIVE
LUCKNO'Y BENCH LUCKNOW.

- - ———— ar—

M.S.Usmani and others

Versus
.Union of India a=nd
' others. Re spondents
2 - _LNDEX
4 _———— ~——»——~—'~-—-~———---«—-~'—w—--s—-—--——-—--—E-m-—w--—!—-—
Gl.No.§ Particulers g Pages
1« ~Application 1 to 23
2. Annexure-j,True copy of 1424
promotional channel chart
dated 7.4.76,
17
3. Annexure-2,True copy of
the letter dated 31.7.82,
' 4, Annexure-3,True copy of 15_7
§ ' . Tetter dsted 27.9.83.
2 . 29
| 5. Amnexure-4,True copy of
Tetler dated 12.8.87.
6. Annexyre-5, True copy of
order dated 19, 11,84,
- 3D
8. Annexure-6, True copy of
order dated 10,6.85,
8., Annexure-T,True copy of 3y~ >
the promotional chart dated
14.. 11‘83'
9. Annexure-8, True copy of >)
the promotion orders dated
10, 4.87 of the petitiocners.
10. Amexurez9, True ompy of 24
the promotion order dated
409,87. ’
11. Annexure-10,True copy of 25

promotion order in the grade
of Traffic Inspector.

0.A.No. \67Z. ___of 1930(LY -

TRI BUNAL

Applicants

46&



oCe

G 2 ——— - — [T  JSUS = S
A ¥
A
12.  Anngxure-11,True copy of “o- ")
the minutes of the @8th
meeting. ' ‘
134 Annexure-jZjrue copy of
- the Agenda item No.204/88, . .
c U
14,9  Annexure-13,True copy of '
the minutes of agenda
item No, 204/88,
LY
15« ©  Annexure-j4,True copy of
Tetter dated 15, 9.89.
. Lb =4
8.  Annexure-j5,True copy of
printed sl.No,9340. '
-4
7. Annexure-18,True copy of w047
the letter dated 17,7.89.
50
18. Anpexure-17,True copy of >
the item No.33 of GM s P\WM N
' [ e
19.  Annexure-18,True copy of
letter dated 28.4,86.
L >
20, Amnexure-13, True copy of
Tetler dated 26.12,89,
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‘ IN THE CENTRAL ADMINISTHRATIVE TRIEUNAL
LUKNOW BENGH LUKNOW,
Q. ANo. 6T of 1990 &
M.S.Usmani and Others. Applicants
Versus
Union of India amnd
by . . Others. Respondents
v .

DSTAILS_OF_ APPLICATION.

I.Particulars.of the Apblicants:

i)

i1)

111)

S iv)

Name of Applicants
Neme of father:

Designation and
office in whidh
employed: .

Of fice Address:

v Address for service

of notice:

.1)

.2}

3)

M.S.Usmani,aged sout 47
years son of Sri Hashmet
Ali,Traffic Inspector
of Lucknow Division,Nor-
thern Railway r/o 9¢
Neseer Villa,Astabsl
Gwarbaghgrblviganj,kmka

Lucknowe

5.J.%inch ,aged about B
years son of Sri P.N.
Sindch ,Station Master of
Lucknow Division,Norther
Rail way, resident of
Bishmu Narain Inter '
College Campus,Naveal

Kishore'Roéd,Luckncw;

Ratnakar Pandey,-ged »b

about 37 yesrs son of

late Sri T.M.Pandey,



eCe
Station Master of Luckrow
Bivision Northern Rzilway resident
of Ashok Homoe Phamacy Mohall;‘a

Sadawati,district AZamqarh,U.P.
11. Particulars of the respondents:

1. Union of Indis through the General
Manager , Northern Rgil way, Baroda House

New Delhi.,

2. Divisional Rpilway Manager,
Northern Rgilway Hazratganj,

Lucknow,

3, Senior Divisional Personnel
Officer, Nocthern Reilway,
Haératganj,Lucknow.

I1l.particulars of the order against which the
applicetion is made,

The application is being moved to challenge ﬁhe
validity of thc prder dated 15th SEpt 1989 pnssed.by
the General Hanager (Personnel} Northern Rzilway,New
Delhi and consecuently the order dated ZBth Dec. 1989
passed by the Senior Divisional Persannel Officer,
‘Northern R=il wvay,lucknow which attempts to revert the
applicants from the post of the Ststion Master/
Traffic Inspectog,grade.%.5507750(RS)/1600-2860(RP5j}t0
the post ﬂf.the Asstt.Statioﬁ Mestersin the grade of
Rs. 456-T00(RSY/ 1400-2300(RPSY and placing the applicants
below all the Asstt.Ststion Masters who wefe allégedly
gmpanmel led as Asstt,Station Master on 23, 11.83 in grqde
of Rse455-TOO(RS)/ 1400-2300(RPS) with retrospective
effect i.e.w,e.f,.Ist of August 1983, The impugned
order however, had been communicsted to the applicents
in the Ist weekof April 1990 and the same is sttempted

to be implemented notwithstanding the fact thst the
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e 30
said
operation of the sXax order has also been stayed by

this Hon'ble Tribunal.

the Tribunal:

-cu —--n—- - ——— - —i— e g

The applicants declare that the subject matter of

the order agsinst which they want redressal is within

the Jjurisdiction of the Hon'ble Tritunal,

V.Limitation:

Thst the applicants fufther declare that the
applicetion is within limitation prescribed under
Section 21 of the Administrstive Tribunal Act 1985,

It further needs clarification that the impugned o rder
has not yet been implemented but the order was served

in the last week of April 1990,

VI.Facts_of the Case:

The facts of the cese are furnished hereunder:

1A That the épplicant Noe1 wss initially sppointed as
Asstt.Station Mester on Ist of October 1964 in the grade
of ps. 120~-240(AS). The appliéant No.1 thereafter stood

sel ected as Station Master grade-455-7oo(R5$/1400-2300
(RPS) pursuant to 10% reservation to the serving gr=duat&s
vide order dated 27th September 1983. The applicant No. i
is working on the said post vide order dated {9th Nov.
1984, The applicaﬁt No. 1 further stood prometed as |
Traffic Inspegtor grade 550-750(RS}/1600-2660(P5}.

The applicant No. 1 was selected as Traffic Inspector

_in the grade ,aforesaid, vide order dated 2Sth April 1987,

The applicant No,1 again stood selected for Se condment

to Iraqg Rail India Technical Ecomomic Services vide

order dated 16th June 1988, The épplicant_NJ.?,therefore
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was sent on duty to Iraq where from he returbed
on 25th April 1990. The applicent No.1 therefore,
has joined the-Divisicnal Office of the Northern
Railway on Hth April 1990, The applicant No.1

is still awsiting the place where he is to be posted,

1-B The applicant No,2 was intially appointed

as Asstt,Station Master on Ist of Ottober 1977 in the
grade of Fs. 330-H0fRS). The applicant No,2 was placed
on pannel of thé grade 455-T00(RS)/ 1400-2300(RP S
against the reservetion qﬁota bf-10% available to the
empl oyees who have'gut education upto the gradustion,
The applicant No. 2 thus has succeeded to avail the
Selection post on Z7th September 1983. The applicent
No.2 joined on working post éfter availing‘the |
trsining on ZTth Nov. 1984, ‘The applicant No.3,
therefore, stood promoted as Ststion Master ,grade
5E0-750(RS)/ 1600-2660(RPSY pu rsuant to the oprder dated
10th April 1987. The applicant No.Z therefore, |
aveiled the rights and is working on the said post |
w.e.f, 31st of Mgy 1987. Afhe appl icant Nn;2 was selec-
ted forvsecondment to Iraq for duty by Rzily India
Technical and Ecomnmic Services vide o rder dated

16th June 1988.' The applicant No,2 staod relieved

in the lest week of April 1930 and as such joined the
duties on Sra May 19390 iﬁ the office of the Divisional
R8il way Manager,Northern Railway,lucknow. The
applicant No.g2,therefore, is awaitihg for his placement

on duty as Station Master,

1-C That the applicant No,3 was initially apminted
as Assti.Master vide order datedIst of October 1977 in
the grade of R. 330-560(RSY. The spplicant Ng. 3

stood promoted as the Station Mastef in the grade of

Rs. 455-T00(RS)/ 1400-2300(RPS) pursuant to 10% reserva-
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vation quota te the employees.whﬁ have got the
education upto the graduation, This was therefore,
availed by the apnlicant No.3., The applicant No.3
further stood promoted as Station MBster in the grade

of fs. 550-750(RSy/ 1600-2660(RPSY vide order dsted

4th September 1987, The applicant No.2 further

stood selected for secondment to Irag by Rail Indis

_Economic and Economic Services w.e.f. 13th Auaist
1988, The applicant No.3,therefore, stood relieved
. and 8s such joined the office of the Divisional

‘Railwéy Manager ,Northern Railway,Lucknow on 2tth

April 1990, The applicent No,3,therefore, is
awaiting for his posting as Station Master in the

grade of Bs. 1600-2660, -

2e That in order to fill up ﬁhe vacancies in
the.Traffic Departnent the Genéral Manager(P),Northern
Rail way ewlved channel of promotional chart Ey

his leifer dated 7.4.76 which was circulated by
letter of Divisional Personnel Officer,LQcknow.
According to the aforesaid leiter dated 7,4.76,16%'
of.the vacancies vere to be kept reserved in/all

~

the five streams namely-Station Mester,Asstt,

Station Master, Asstt. Yard Master,Traffic Inspector

~and Section Controller in grade of Rs. 455-700(RS) and

Gr.ps. 470-750(RSy. A photostate copy of the letter
dated 7.4.76 is beled -2as ANNEXURE-1 tp this

‘application.

3 That since the panels for the afores=sid 104
vacancies in all the five streamsrﬁere to be formed
on each division the Divisional Personnel Officer,
Lucknow by letter dated 37i,7.82 invited the
applications from smongst the non-ministerial

Transporiation Cless-111 siaff who were gradustes



N

A

b

ANVE XURE -2

- s ot o

P

ANNC XURE -4

S o A s o

-

(e 2y

. ‘6'
and were below the age of 35 years on 31,7.82
for selection., Accordingly written tests for thig"
combined departmehtal.selection were held on 2. 1.83and
37.4.83 and viva voce of the successful candidates ?
was held on 23.6.83. On the basis of this selectisn
a provisional panel for the postsyof Traffic -
Inspector,5tation Master and Section Gjntrolleé
was announ ced by letter dsted 27.9.83. A'bﬁoigstat
copy of the letter dated 31,7.82 invitinQ»appliEations
'is filed as ANNEXJRE-2  and the letter dated
27.9,83 announcing the provisional panel is filed

as ANNEXJRE-3 to this application,

4, That the panel daied 27.9.83 monsisting of 10
candidates was provisional, Subsequently an enlsarged
panel was announced by letter dated 12.8.87 after
getting ap@njvai of de-reservation from the

competent authority. The services of empanelled
staff vere regularised from the date they Were pdstéﬁ
against the working post,  The only conditinn 1aid
down for the purpose of retention on the panels wss
subject to the workx being sétisfactory. A photostat
copy of the enlarged panel deted 12.8.87 is being

annexed as gﬁgggggg:ﬁ to this application,

5. That the aforesaid panél-was dréwn up

in accordance with the printed sl.No.6196 of the
General Mahager(P) Northern Railway. The incumbents
of the panels wers given pre-rEQJisite training course
al zonal Training School,Chandausi. The applicants

1 and 2 on the succesful ccmpletiﬁn of the training
were given their posting as Station Master in Lhe
grade of Fs. 455-7T00(RS) w.e.f. 19th of MNov. 1984 and

the applicant No.3 was gimilarly pui on training and wre
afforded the same pay scale but he was posted vide or-

der dated 10th June 1985. The photostat copy of the
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7.
aforesaid- orders pursuant towhich the applicants
were directed to take the charge as Station Master, h

»

referred hereinabove are being annexed as_ANNEXURES-586

st

to this application.

6, That accordingly the applicants were assigned the
séniority in the category of Station,MGSter in grade
Bs 455-T00(RS) from the date of Joining to the relevant

working post in the cadre in sccardance with para 302

~of the'Indisn Reiluey Establishment Mamual,  The

applicants continued to discharge their duties to the
entire satisfaction of their superiors, the applicants,
therefore, had become further entitled fop promotion in

the higher grade of Rse 550-750(RS)/ 1600~ 2BE0(RPSY as

 Station Master or Trafic'lnspectcr, a@s referred

hereinabove in accordance with the provisians of the
proposed chamel of promotional chart dated 14th
November 1983. A oopy of the proposed promoticnal

chart dated 14th November 19873 is being annexed.

as ANMEXUREx7 to this applicstisn,  The photo copies
of the promotion orders of the applicants for |
the post of Station Master and Traffic Inspector in the
grade of Fs. 550~750(RS)/ 1600-BEO(RPS) are being anne xed

o———

as ANNEXURES 8,9,and 10  to this a8pplication,

7. That after the promotion of the applicants as

Station Master/Traffic Inspector in grade of ps. 1600-2660

-(RPS) the divisional body of Northern Railway Men's

Union(N,R.M.U.} made a demand by Agenda Item No.2B9
of B8th permaneﬁt negotiating Machinery(P.N.M, )
meeting wherein they soucht to invoke the pro rata
principle of filling up the po sts éf Ststion Master
in grade fs. 550-750(RS)/ 1600-2660(RPSY i.e. by
reguleting the promotion of Stetion Masters and‘.
Assistant Station Mastérs of grade Bse 455-700(R3)/

o |
100-2300(RPs) 4, the ratio of 1,17, This demand
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of the union was rejecﬁed\by the UDivisional Railway
Manager,Lucknow on the grounds that the pro rata
principle was not applicable in the changed
circumstances and for the purpose of promotion
to the pnsfvof Station Masters in grade of ps, 550-750(RS)
1600-2660(RPSY the provisions of proposed chamel of |
promptional chart were being strictly followed. The
aforesaid rejection was trated as finél.- A true copy
of the minutes of the B8th P.N.M. meeting rejecting

é;ﬁgggggzjl the Qnion's demand is filed as ANNEXJRE-1] to‘this |

s qare

o application,
J _

g

8. That despite the rejection of the demand of
N.R.M.UJ. vide Agenda 'item No.289 of 68th P.N.M.meeting
whilch was treated as finsl the Central body of the
M.R.M.U. 8gain praised this issue in the P.N.M.
meeting at the General Manageris level under Item
No .204/83 demanding that promotions in the category

. -~ of Station Masters in‘grade of %.550-750(R5}/TBOO-EGBO(RFS
should be rnglahéd on pro rata basis., A true coby of

A X
ANNEXJRE - 12 the Agenda item No.204/83 is being anmnexed as ANNE XURE -12

T Mg o Sow G e

to this application,

3. That it appears that during the deliberation “in the
Pemanent Negotiation Machinery Meeting(PNMj at the
General Manager's level the unién demanded the reversion
of the Staﬁion Masters falling within 1d% graduate
quota and thisvitem was directly. brought under the
Implementation Committee meeting spécially when

the union's contention hed to be examined by the
administration. Thes result therefore, is that the

aforesaid manipulation was done at the instance of the

union which pursuaded and pressurised the administ ration

to consider it notwitﬁstanding the fact that there

existed no such representation at the said P.N.M, and
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all the decisions in terms of this P,N.M.were taken
at their back without affording them any opportunity‘
whatsoever, it may also be:suémitted'that these
proceedings at the General Managerfs‘level were
initiated at a much belated stage motwithstanding the

féct that the apﬁlicants hed al ready been promoted

“to the next grade of the Station‘Master and Traffic

Inspector i.e. Bs. 550-750(RS)/ 1600~ B60(RPSY. The
copy of the minutes of the General Menager's PN M.
on item No.204/88 is being annexed as ANNE XURE-13

to this application,

10, That the Northern Railway Mens Unisn thus
prevailed over the administration and pressu rised

it to take the decision that the Statinn Masters who
were placed on the panel of 10% quots on 2Tth Septr
1983 would be placed below to the Asstt.Statibn‘ -
Masters in-the grade.of %.455-7OD(RS}/14OG-ZSOD(RPS}
and who were born on the panel of Agstt,Station Master
on 23rd Nov, 1983 under the gxgde aﬁgﬁxﬁﬁ cad re |
re-structuring w.e.f., 1,8,83, The decision of the
General Manager's P.N.M. iﬁem No-. 204/88 was implemented
by letter ofthe General Managep(P}hNdrthern Reéilway
dated 15.9.89, A true copy of the aforesaid letter

dated 15th September 1989 is being filed ss ANVEXURE=14

to this application, Thé'reading of the said letter
will ghow that the aforesaid decision has attempted to

interfere with the rights which had 8l ready been vested

with the applicants and as such the aforesaid order

" 8ppears to have been made to implement it with

retrospzctive effect.

1. That the afores=zid decision was communicated by

the General Manager vide its letter dated 15th
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September 1989. This letter therefore, resulted to

the reversion of the epplications and it also refers to

the printed sl.No.9340 according to which the

seniority of the incumbents bscne on the panel of
restructuring was to be computed from Ist of Augqust

1983, The conseaquence therefore, is that the'

printed skx serisl has been mis—iﬁterpreted in as much as
it relates to the panel drawn Up‘with réspect to

the saﬁe category of posté. Accordingly this principle

was followed when the graduste quots staff after being

- brought on the panel dated Z7th Sept, 1983 yas assigned

senlority in the cadre of Station Masters in the grade

of Bse 455;7OOCRS) below the Station Masters brone on the
panel dated 16th @ctober 1983 of restructuring with effec!
from 1.8.83, The result therefore, is that the applicants
have come and were put in the panel dated 27th Sept. 1983
subsequent whereof the other part has come w.,e.,f. 16th
October 1983 but by the aforessid order snd the letter
déted 15th September 1989 the incorrect meaning was giVen g
8s 8 result whereof the applicants borne on panel of
Station Masters are attempted to be reverted yith
retrospective effect placing below the panel of the
Asstt.Station Masters dated 23rd Nov. 1983, Thié

reversion is deemed to be w,e.f. Ist of August 1983, The
copy of the printed serizl number 9%40 is being annexed

as AMNEXJRE-1E to tﬁis application., It therefore,

needs mention that the cadresof the Station Master end

the Agstt,Station Master are altogether different
therefore, it would not be fair and ressonable to treat
both the incumbents to a Ssingle cadre as @ result wherepf
the punishment is being afforded to revert the applicants

pursuant to the aforesaid decisiaon,
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1€.  That it seems that the eforessid letter
dated 15th September 1989 is based on item No.204/88 of f
the General Manager's F.N.M. with Northern Rzilway
Mens Union and further refers to the letter
No.757-E/5-1/39M/ Y/ Channel of promotion dated 17th
July 19839 of Oivisional Personnel Officer, Lucknow.
The aforesaid létter deted 17th July 1983 sent by
the Divisional Personnel Of ficer ,lucknow clearly
explained the position tojthe Headquerter., It was
therefore, spointed out that the contention of the
Northern Rail way Mens Union was un-tenable =s the
seniority
Bughxxiky of the Station Master of the graduste quote
was strictly in accnrdance with the provisions under

Paoa 302 of the Indian Reilway Establishment Manusl which

in fact required nmo interference or to give =

, different mesning, It therefere, seems thst the

panel of the Station Masters in the grade of Ps. 455-700
. Was
(RS)/announced on 16.10.83 and was given effect to

from Ist of August 1983. This was kept above the graduat

auota staff who were placed on the panel of 27.9.83 and

were assigned senlorlty in Lhe cadre of Station Master
in-the grade of s, 455-7T00(RSY from the date of joining
the cedre. It was therefore, further pointed out that
the panel formed earlier will renk senior to panel s
-forméd later but this will only be eppliceble in a
particular gfada/cadre/post and not in respect of the
panels in a different categorys i.e, the Asstt,

Station Master cadre camot be mixed with the persons who
stood promoted and posted in the cadre of Station Master.

It is therefore, submitted that'the panel of the

' Stat ion Master to which the appllcants belong is

different

- clearly the/categry than the Asstt,Station Master and

85 such it would be unfair to place the applicants,
who belong to the catemry of Station Masters, below

to the panel of Asstt.Masters w.e,f.lIst of Aug, 1983,
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This"\’iew therefore, teken by the respondents gEe is
wholly illegal,arbitrary and without jurisdiction
except the fact that the earlier view taken by the
Divisional Personnel Officer was wholly justified,
The true copy of tﬁe letter dated 17th July 1989 of the
Divisionel Personnel Officer,Lucknow is being annexed
AN XJRE - 16 as ANNEXURE-16 to this application.
13, Thet it is worthwhile to state here that while the
aforesaid item No, 204/88 of N.R.M,U. was being ‘
discussed at the General Manager's level, another |
recognized union namely-Uttrays Rail way Mazdoor
Union ( U.R.M.U.) ouject to the said aemand on
6.8;88 and requested the railway adninistration mot
to take a wholly one sidedldeﬁision in thg matter, .
1t was pointed osut by the U.R.M,U. that the N.R,M. U.
had concealed facts and their demand was based gn
mis-representation and as such the matter should be
J,} - resolved in 8 joint meeting with both the unions.
The réilway administration on this objecﬁion of the
U.R.M. U. héd assured that one sided decisinn would
ot be teken. A true copy of the objections made'by

the U.R.M.U., on B& B, 8.88 vide ites Nb.38 of the P, N.M

o o e

ANNZXURE_ 17 ' at General Manager's level is filed as ANNEXURE - 47

to this applicat ion,

14, That in terms of the letter dated 7.6.84 by the
General Manager(P}, Northern Railway regarding
decisions of the P,N.M.meetings it has beend ecided
that decisions taken at the P,N,M.level must be

implemented forthwith, If there is any objection

from the other recognised union, it should be
investigaged but the decision taken with one reéng-

nised union should nmot be stayed or pended. If,
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howevef, it is found that there is any strength in
the counter argument and the decision slready taken
deserves to be modified then s joint meeting

with both the remgnised unions will be a;ranged -
and in case a joiht decision is arrived at the

same will be implemented otherwise admibistration's
decision will be tsken at the GeneralManager's
level., A true copy of the General Manager(P}'s
ietter dated 7.6.84 as circulated by letter of
D.R.M./Lucknovw dated 28.4.86 is filed as_ANNE XURE-18

to this spplicstion.

18, . That in terms of the aforesaid policy decision
vide General Manager(P), Northern Rrilway lepter dated
7.6.84 which is also applicable st the divisional
level, it is evident that the one sided decision
taken under pressure of N.R.M.U. is bound to be
implemented desﬁite objections by anothar union i,e,
UKR.M.U. This decision, to imﬁLement the one sided
decision taken at P.N.M, meeting is vholly illegal,
arbitrary and amounts to discrimination in viclation
of A.ticle 14 and 16 of the (hnstitution of Indisa,
The said policy decision to implement ex-parte
deéision taken at P.N.M. as communicated by General
Manager(P)'s letter dasted 7.8.84(Anhexure~15)

deserves to be quashed,

16. That on receipt of letter dated 158,89 by the
Géneral Manager(P), Northefn Réilﬁay the Senior
Divisional Personmel Officer,Lucknow issued letter
dated 26.12.89 to give effect tg the decision taken
at the General Manage /P.N.M. to revert the
8pplicants to the post of Asstt.Station Master in
arade of ps. 455~700(RS)/1400-2300(RPSY). The said

letter also points out that the applicants yill be

~
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placed in the catemp ry nf Assistant Station Mgster
in grade of ps,455-700(RS) i.e. below the Assistant
station Masters who were gx empanelled as such on
23. 11.83 having effect from 1.8.83., A hotostat
co-y of the letter of Sr. Divisional Personnel
Gfficer, Lucknow dated 5.12.89 is being annexed

S o o S s W

as ANNEXURE=-13 to this application.

k]

'17. That the reversion of the applicants who were

broucht on the panel of the Station Mesters in grade

of PRse 455-700(RSY on 27.9.83 and who have been
subsequently pmmoted on the posts of Statioﬁ.Mastev
and Traffic Inspectors in grade of ps. 580-750(RS)/ 1600-
26B0(RPSY to the lower categry of Assistant Station
Masters in the grsde of Bs.455-T00(RS}/ 1400-2300(APS}
and béiow all those Assistant Station Masters who

were empanelled‘on 23.11.83 is wholly illegel ,arbitrary
and without jurisdiction in violetion of Article 311(2)
of the Cbnstitution of Indis and also discriminatgry

in matter of service in violaztion of Article 14 and 16

of the Onstitution of India, on the basis of a

wholly one sided decisian‘taken at the P.N.M.meeting
at Geherai Manager's level at the back of tﬁe |
applicanﬁs in which they Were neithér represented
nor any opportunity of hearing was provided to them
at sny stage whatsoever }n violation of principles

of natural justice.

18« That out of 16 persons broucht in the panel
against 10% grBduste quotas, 11 persons,including the
applicants were ear-marked for the post of Station
Master, 3 for the post of Section Controller and one
e-ch for the post of Assistant Yard Master =nd Traffic

Inspector, By impugned orders dated 15.9.89 passed
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by the General Manager(P) Northern_Réiluay, New Delhi

aﬁd Seniorlﬁivisional Personnel Officer,Lucknoy

deted &6, 12.89 ;only the persons ear-marked for the

post of Station Master and subsequently promoted for

the bpaskxakx@kzxkkxR hicher grade are sought to be
reverted vhile those ear=marked for the post of 5¢Ekim”.

Section Controller, Assistant Yard Msster and Traffic

Inspector are excluded., This also amounts to discpimina-

‘tion in as much as the applicants similarly plsced and .

brought on the panel of 10% graduate quota on the

basis of same seléction and thereafter assigned
seniority in their respective catemries in terms

of para 302 of Indian Railway Establishment Memual ha&é
been singled out for reversion with retrospective effect
who were empanélled ag Assistant Statisn Master nn
23.,11.83 having effect from 1.8,83 in grade
&.425-703(RS}/1400-2300(RPS).

19. That the applicsnis also draw the attention of
this Hon'ble Tribunal that togetherwith the applicsnts

& number of the employees appeared in the test)at the
time of selection to the different posts falling under
10% quota., The applicants and 13 others stood selected
butvthe other persons were not un-successful to svail the
rights to be conferred to them under 10% graduate

‘quota . Now the persons who have been un-successful- in

the said test have turned pound’ and they attempted

“through union to get themselvegs treated equivalent with

the applicents who should be put below to those persons
who have been un-successful at the time of selection,
The said union iherefare, had bressed that tﬁe said
categry should be put over the level of the épplicants

who had succeeded to confine themselves in 1% auota

meant for serving graduates, It is therefore,
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submitted that this has been an anunfair step on the

'part'of those persons throuch union, It is also.

believed that such factusl position was mot brought
before the appropriate authorities of the adminis-
tration or ®RX in any view of the matter the s=sid
autﬁorities have mot properly applied their mind

and had nmot put such question to apply principle

of estoppal. It needs mention that one month's time
is given to the applicant to submit their application
but in view of the fact that the aéplicants were put
on duty to Iraq'tbe'availability of one month's time

could not be availed, The fact has al ready been

“indicated heréinabuve. "It may further be submitted

to this Hon'ble Tribunal that such matter has come up
before this Hon'ble Tribunal vide petition No.0OA 28/90(

(LY.  The said matter therefore, has proceeded with

. by this Hon'ble Tribunal which has also besn placed to

stay the dperstion of the said impunged order,

1) That though the operation of the aforessid
order has been stayed but the impugned orﬁer is
attempted to be implemented in terms of the General
Manager's letter dated 7th June 1984 regaﬁiing the
implementation of one sided decision taken at the
P.N.M, meeting, The decision therefore, is
e£tempting to revert the application, Such view and
the order therefore, is without jurisdiction and
unjustified. The said order appears to have been
made in violation of principle of natural Justice and
slso without having euthority to give the different

meaning to the rules application to the épplicants.

ZQ. That notwithstanding the respectful submissions
made hereinabove the applicants also seek the leave.

of this Hon'ble Tribunal to submit that ecriterir
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pursuant to which the reservation was afforded on the
basis of qualification wkx was wholly. justified. gmd
This criteria was laid down by the application of mind
with the expectation that the better qualified pefsons
shall stand in a better condition to serve the
administration, The right therefore, afforded to
these persons was not lisble to be put under chasllenge
~throudh the union which unfortunately, does not encourage
the'progress of educa£ionvand therefore, it confined
itself to avail the priority Qf such persons who belong
to the below caetegry and alss do not possess better
gducation, ~ The demand thebefore, made by the union does
not only émou tto be the un-reassonable but is based on
no foundation exCEpt that the encouragement is being
af forded to the lesser qualified persons. The petitioners
therafure,.feelihg aqggrieved agéinstlthe aforesaid
action and the decision;of.the respondents preffer this

petition on the following amongét other

"G ROUNDS

D Pt et et G Yt g e et anemn Sy

a} Becausé the prdéf to revert the spplicants taken
exa-parte at the back of the applicants at the
Genersl Manager/f.N.M.level and impiemented by
the order of General Manager(P}/Northern Rail vay
deted 15.9.89 and the consequentisl order dated
26.12.89 of Senior Divisional Personnel Officer, .
Lucknow reverting ihe applicants to the post of
Assiséant Station Mester grade Rs. 455~T00(RS)/ 1400 -
2300(RPSY and placing them below the panel of
Assistant Station Masters grade %.455-700(98} 8s on
1.8.8% is wholly illegal ,arbitrary and without

Jurisdiction.

b) Because the reversion of the applicants from

the post of Station Master/Traffic Inspector in

\
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grade Rs. 550-750(RS)/ 1600-2660(RPSY to the

poét of Asstt,Stetion Master in grade
m.1400-230b(RPS} and placing them below the
position of 1.8.83 is in violetinn of the
constitutional protection availsble to the
applicants under Article 311(2) of the Consti-
tution of Indis without/folloQing the procedure

prescribed therein,

Becausé the applicants have been singled out for
reversion while others similarly plsced have been
excluded which amounts discrimination in viola-
tionof Apticle 14 and 16 of the Constitution of

India,

Because the applicants heving been brought on the
panel of Station Masters in grade of Rs. 550-T50(RS!
on the basis of selection under 10% .gredu=te quote
and subsequently promoted in the hicher grade as
Station Master/Traffic Inspectors,have been
reverted as Assistant Stétign Master which is »
different category nullifying therichts accrued
to them on the basis of the process of selection

and subsequent promotion,

Becduse the deciéion taken at the level of
General Manageh/P.N.M. on the basis of deménd
raised by N,R.M.U. at the back of the

epplicants without affording them any opportunity
whatsoever is in violation of the principlés nf

natural Jjustice,

Because an earlier demand paised by the N.R.M.U,

at the Divisional levelhad slready teen rejected,

Because the opposite parties have illegally
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acted under pressure of N.R,M,U.

hy " 'Because the policy decision communicated by
the General Manager/(P}/Northefn Rail way,
New Delhi by letter dated 7.8.84‘to impiément
_even one sided .ecision at P.N.M. is wholly
illegsl and arbitrary and discriminatorpy in
violstion of A ticle 14 and 16 of the

Constitution of Indisa,

P

Ras 1) EBecduse st the time of when the benefit of
\3\ 10% serving graduate was being afforded then

a commpn test/examination was held and in that
test éll the entitled persons were appeared

but the applicants énd 13 other persons could
succeed in the saidlteép/exam and the rest could
not -t through the said test thus these un-
succe55ful'persdns have no richt to turn round and
to again claim.the seniority over the_persons
have been successful in the test/exam. The

/45)‘ consideration of this view thus is bad and

erroneous, -

k)] Because when there was = provision of 108 cuote
for serving graduste and wheﬁ this provision has
not been withdrawn then there arises no QJeétion
to violate such provision and even in respec£ of
those persons who have ba&re%@§;been empanelled
under the said reservatioh adta for serving
graduates. The action thus on Eﬁq:péffﬁbf the

) [ ]
respondents to nullify the aforeszid provision

without any proper order of notificatisn is

absolutely ‘illegal and void,
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Vil. Details of remedy exhusted:

That in the facts and the circumst ances st ated
in para VI above it is stated that the applicants have mo
other slternative efficacious and'speedy remedy available

to them,hence this spplicstion,

VI1I. Tpplicants further declare that they have not
previously fiied any application,writ petitioh
regarding the matier in respect of this abplication
which has been made before any court of law or any

other authority and sny other Bench of the Tribunal,
IX. Reliefs Soucht:

In view of the facts mentioned in pars VI above

the appllcants pray for the following reliefs,

i) That this Hon'ble Tritunsl may ce pleased to
quash the order pessed by the uener?l Mnnager( Y4
Northern Railway,New Delhi dated 15.9.89
(Annexure No.14) and the consequentizl opder
dated 26.12;89(Annexure-19) paésed by the Sehior
Diviéional Fersqnnel foicer,Lud<now reverting
the applicants from the post of Stéiinw M stérs/
Traffic Inspector grade 9.1800-”860(RF5) to the
post of Assistent Station Master grade 3. 1400-2300
(RPS) placing them bel-w all the Assistant
Station.Masters who vere empanelled ag suchron
23.11.83 having effect from 1.8.83 in grade
Df4%.455-7OO(R8}/1400-2300(RPS) after summoning

the record from the Bespondents,

ii) Heat this Hon'ble Tritunal may be pleased to
auash the policy decision regarding implementetion
of ex-parte decisions taken at P.N. M, 25 communicated

by the 3Seneral Manager (BY ,Nopther Railway
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by letter dated 7.6.84(Annexure-18) after
summoning~the record,
, iii) Any other relief ceemed just.and proper in

the facts and the circumstances of the case may also

be granted.

iv) Cast of this spplication may slso be awarded to

the applicents.

g - -

TP ' X. Interim Order:

-} In view of the circumstances of the czse the
'ap@licants pray that the operation of the order dated
1549.89 passed by the Genersl Manager(P},Northern
Railway, New Delhi and the conseduential order
dsted #.12.89 passed by the Senior Divisinnal Perssgnnel
Officer, Lucknow reverting the applicsnis from
the post of the Station M;ster end Traffic Inspector
to the post of Assistant Station Master snd fitting
them below all Assistant Station Masters empanel led
A on 23, 11.83 and given effect from 1,8.83 be stayed

pending disposal of the application,

XI. Earticulars of postal orders_in_respect_of

1. Number of Indian Postal Opder; gox- 414187
¢, Name of the issuing post Office ﬁ%f4éb“ﬁ

—. 90
3. DUate of issue of postal order )y-5-9

4. Post office at which payable

X11.List of encl

s ges

‘-

te The channel of promotionsl chart dated
1.4.76 evolved by the Geperal Manager(P),

Northern Reil way,New Delhi ' Aanexure-
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2.

8.

10.

11.

12.

13

e CPe

Divisional Personnel Officer,Llucknow's

letter dated 31.7.82 inviting

applications

Letter dated 27.9.83 announcing

the provisional panel

Letter dated 12.8.87 anngpuncement

of enlarged panel

q

Posting orders dated 19.11.84
Posting orders dated 10,6.85

P ropo sed channel of promotional

chart dated 14011083

Promotion orders for the post
of Station Master grede m. 1600-2660(RPS)
dated 10.4.87

Promotion orders for thebpost of
Station Master grade ps. 1600-2660(RPS)
doted 4.9,87

Promotion orders for the post of
Traffic lnspector grade pz 1600-2660
(RP3S) dated 18.4.88

Minutes of 68th P.N.M.Meeting rejecting

the union's demand

Agenda item No.204/88 of General
Manager's F.N.M. with the Borthern

Railway Mens Union
- AN

Minutes of agenda item No.204/88 of
®Eneral Manager's P.N.M.meeting

with the M.R.M.U.,

Annexure-2

Amexure=-3

Annexu re~4
Annexure-5

Annexure-b

AnnexXure-T1

Annexure-8

Annexu re-9

Annexure-10

Annexure-11

Annexu re-1¢

Annexure-13

v
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14. General Manager(P},Northern

Reilway letter dated 15.9.889 Annexu re-14

15, Geeneral Manager (Py,Northern

'Railyay Printed Serial No.9340 Annexure-15

16. Divisional Personnel Officer,

Lucknow letter dated 17.7.89. Anne xu re-16

17. Item No.38 of General Mam@ger's

P.N.M. meeting with the U.R.M.U, Arnexure-17

18, Oivisionsal Railway Manager,Lucknow
letter dated 28.4,86 circulsting

G.M.(P),N.Rly,letter dated 7.6.84 . Annexure-18

19, Senior Divisional Personnel Officer,

Lucknow letter dated 26.12.89 Annexure-19

VERIFICATION - - ©

1, M.S.Ugneni ,aged about 47 years son of
Sri Hashmat Ali working as Station Master/Traffic
Inspector and presently joined in the office of the
Divisional Bailway Manager, Northern Railway ,Lucknow
. do hereby on solemnly affirmation state that the contents
of paras 1 to XII of this applicstion are true to
my personal knowledge and belief and that I have
No suppressed ny material fact. The under signed
has 8also been authorised to 5ign on Eehalf'of the

other applicants,

Dated:Lu cknow the " ( M.5/Usmaniy
Applicant No

C oS T
W‘@J% ,
N G

( &aém /o'mel%fy)

\/%éfff‘dauJ N -

Ak
lg‘day of May 1990
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Channel of -romotion chart of Station Masters »nd
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Switchmen Gr.266-430(.35)
Laevermen, Cabinnen grade
NN%uomA:u.v after pazcing
=21 course

\W»N..\\&vé Z _ AM\;\S . Aw/>> *wag

Selection

>tation Mestcors

o forv e

H

o5 HB, Gr.330-560 13)

25,.

Asatt,.Stalion lasters,

LXI TR TRy

Aprendix t4°,

[T YRS

senjority—cum-suitarility acd

af'ter pessing

Staticr MNesters Gr, LmOl..wmo _.M

(®) 104 theposts of A
in the prescrited cou.se.
Ms/ANMs grade Rs.425-642(:13) era
quota as Trafiic Inop.grade Rs,455

>

Selecticn,

L
Staticn Sundt.

Gr, 707°-9°0(&S).

Notea:- 1, sitohmen,Levermen,Cabirzcn vho have studied upto £th standard and u-ve assed tic necessary departuaental test and are noi zbove 48 years of ege will be consid.

t&m eligible for

_

given to signallers (ief.P.S. 6A76). : o o
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Slts/ S8 4in Gr. Ks,455-700

Service Comniiaion,

~.
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S) “igaimst 10% quota after selectiom and passing P-16 course.
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against 25~ Posts of ASin grade 2s.330-560(RS). Where tnerc are no switchmen the-excens over 10.: za; . ! i jatings th. cuote
DIODy. 45Ma out of 29, gllotted to switchmen etc, atlcost 107 must be filled by switchmen in division: wvhere the category »f switcamen is net exis I e ;]
107 reeserved for awitcime will
(@) 15/ poets nt ASda/ Sils
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w4 < .
= < A ' <
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sromotion a8 rection controllers rade Rs.470-750(RS) after selection and passirpi’-15 oourse ngainct 3%
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provided they are below 50 years of age vmk 8s Yard Masters/Asat$.Yl's Or, Rs.455-700( R
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% ;xs a resuls of the select jon holé for the above DLl
i on 2.2.85, 17« 4685 & ?906,8_3, the Following staffl fTound '“viumﬂ“
ER for whe ";_)‘\C‘« v enowt axainst each have been placed On Lhe oo
& vl sanzl of tC,u'{.‘-_TC‘Z‘..fL\la'Ce gurha in accordance wivh-
£ )op: Lo A res_pcc“:.ve cayego;l,.,&-— ~
B o ....‘..3‘."-‘.. ¢ :
S ¥ ~;§§¥b;ﬂzﬁwﬂe“M“;m_"w-,-“w2~‘&.1 fff;m;“_c"h&mxyourg‘l ode
o 1. Shri L F.Gupta _ L8101 T.1.
./l. . o N B .
-. STATION MiSTER, )
o 2, shwedd M.& Usnani ) LM /ELT S.H.
T FHa,  Secl daimadee rd. Singh AEM/BKSA . Sl -
; N anmi TG Nenayd ~81/FD ‘ S.MJ -
o ¢, Sarl/SuT oingi. BRI A0 Gl S.Me :
; . \9<’ Mmei S.9.54ngh o tsr/oLLo . SuH.
. “/  Spxi D Ihardy }ydc S S,
e Y, Pl Gron Dol S vnﬂ+v~ ncw/cu&. L SaMa

s Soekinn CM* ANALER ‘ L .
= T . . o .
o 9. S:v“ Vinod Tuner | TNC /LK A SCNL .
i THC/BEB  SCHL-

-~

ohs above staff should hoto that the retemticn of their

nanas on, e papel is sub;)ect to their wom renaining satlsfac.ory daring
ko cuTnEnNCY | of the pened - and” quc_lify:.ng ~29A & B courses. Mere fact

that whelry “a“e" nave b«.'ux placed on the- panel 4s no guaran‘ceo that
'9' s‘t for vhﬂch sc*ec‘ce\ .

. P .'.'-; E o M ) oy
. - . VLI kX AR AN IR

o 1"\:1":‘3 rj"m.'vrc s to pe.us .v-29 I/B courcsc, for which it

: . 3y e ‘nobice, & they should be ru,dy to awcnﬂ 718/ CL,
» - . .  fpr shave c,\.ﬁ;ﬁ,, e9 ' W 1en ar, anged, P .
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NORTIIERN RAILWAY o . 3ﬁ

No:752-E/5-1/Selection/10% . Divis®-nal Office,
Luck: dated}2~f8~87.

Sr. DOS,~SI‘. DSO’ Dy. CHC LKO.
5Ss, BSB, LKO, SLN,KEI,PRG.
SMs, BNI, KKAH, AT, APG.

Sub:- Selection for the. post of SNs/ASMs/AYMs/TIs and SCNLs
in grade B. 455-700/470-750(RS) against 10% graduate

q’.’.ﬁ 3w

In continuation of this affice letter of even number
tatad 27.9.83 consequent cn receipt of de-reservation of 4(s8)
posts and 2 (ST), the followlng staff, found suitable for the

| vosts shown against each have been placed on the provislonal

panel of 10% Graduste quota in aecordance with thelr merlt
position in respective categorlés. .

Station Masterss

/

la Shri Ratnagér Pandey, ASM/ANT working at RC~"3M-BYI 1n grade
Bs, 455-70% (RS KRl | ;

2, chri Javed Abmed, ASM/Ra®, working as ZXxSxfmimxyrriz SM/BSB,
Bs, 455-700(RS), '

o, chri Darwez Ahmed, ASM/PRG, working as TI Safety Gr.&,455770?.
e . | = £s
4¢ arun Kumoar Sinbka,ASM/APG working as SM,KKAH in grade '

%, 4E5~700(RS)» .

Zaction Controller.

L. Srel A.K.Verma, TNC/LXKO working as SCNL,LKO grofs.470-750(RS ).

Asslgtent Yard Master.

1, Shri RajeshWari'Pd.Dwivedi,ASM/SLN vorking as AYM/SIN in

grade Bs. 455-700(RS)e

mhe services of the above empanelled staff are regularised
from the date they hewe been posted against working posts . in
crado B5,455-700/470-750(RS ).

The above staff should note that the ret:=tion of their
namas on the'panel is subject to their work reaaining satisfactory
dvring the currency of the panel and of qualifying P-29 4 & B

Crors2e
W‘ L) 8 '&g.’.’

Y
Divisional Personnel Officer,
: Lucknowe

Copy to 2~

le Divl.Secys; ,NRMU, Lucknowe
2. Divl. Secy.,URMU, Lucknows




A

herebvy ordered:~-

B 3 23k % Ak h 2 AL S sl Rk ek S Sad Tk Sl 22k 2 22k 2k 2 2% 2k 2k 2 2Rk i
SL. Names of staff Present . New Design.
No. design. grade and
4 = st&ion of

Grade & Stn. posting.

Amm EWIRE - §

No.757-E/5=1/SM¥M/Restructuring

e e T e T e T e T T T T "0 ™0™ 0™ o 0™ e ™ e ™™™

1o SaP.Gupta
Empanselled
for the post
of SS/700~900

26 SeD.Kharbanda
empanelled for
the post of SS
700~900(RS)

R.K.Srivastav
empanelled for
the post of

S$S/Gr.700-900

4. K.N.Mahrotra
5: D.N. Varshnev

\

,6, A.M.Tripathi
;{)ﬁ
7 .J8tendra Singh.

1. S.H. Nagvi

L4

20 Lakhan L

TI[SafGE%ZLKO
Gr.700-900

TI1/Safetv/LKo

Gr.455=700 and

He is

20 '

Dt.19.11.84
19 The following promotions. transfers and postings are

T T T T T TTTT e TTTTT e ¥

Remarks.

".-.-'-.—.— -.h.h.ﬂ.ﬁ.ﬂ.-.uoa.

retained as TI/Safety
in GroRs.700-900(RS)temporarilv

and allowed proforma position in |
the gre=-I S5/700-900 w.e.f,1.8.82
against up grade poste

RG/ Ss/DMwW/
Gr.708=900

uader orders of against
posting as SM/ upgraded

KKAH in'Gr.SOO-post(chancy)

On promotion posted
as Rg.Temporarily
subject to final
adjustment as per
entitlément in
April/May/84,
Being posted bv
virtue of
empanelment.

In part super
session of notice
of even No.dt,
16.3.,84 as per his
own requesto

On his own request
as per priority

He will Jjoim in the
last week of
Bec./84.

In part supersessiol
of notice of even Nt
no.dt,16.3.84 s8s
per his own request
on priority.

He will move in
last week of Dec -
84,

On administrative
grounds with

.SM LLJ
556*Z§5 '
/kuuﬁ%giii;
- ho 31 JLJ_Z_&ALJ'__ R

SM/JFG

Vice Shri
Mahabir Lal
retiring on

_es 8

As per request at
on priority,

750,
Dy .CYM/LKO SS/GGJ=
Gr.700-900 700-900/RS
(Vacancy.
Sr.ASMZKO SS/AJ
Pay drawn in  700-900
Gr.700=900 (S.H.Nagvi.
Rg/SS/SLW ss/LLJ
700-900(RS) 700=900
(Viee Sri
Lkhan Lal) -
Sr.ASM/LKO SS/AY
Pay drawa in ¢vi .
ice Shri
Gr700-300 S.B,Tandon. )
Ss/PLP SS/VYN
700-900 700=900
- (Vacancy)
B! CADRE OF SM GRADE RS.550=750
SM/AJ
50=750 Solins
(Vacancy)

As per request omr
priority.He will
move to joim at
JFG in lat work
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R I TS b ORI .
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2s- -Lekpn Lal "SM/LLJ © gM/JFG_ - As Ps§T recl st.oon
: : 15 o :.5' “78J prioTitys = will
SN (V1Ct Shes move to Jain et
| 7~- A Mepablr'Lel  JFG In 17 st.w
. '_w_‘_p R R 4 tlrlng on _Of VE'CC/C‘JG \ s
T _ 31912 84o ' S |
3. TeBo Tondan RgaSM/AY .g§SM4§§3 As per oWl To-
A oL N 55J=7590 C550-7F) . queg% in CTIOTLLT.
j ."J$F : (Viee spri - B9 will move s
VA DaNaVaxsnan}}‘apas;:c 51w in
g \ ;L;g'yx b . C L LF o wiok of
» - o S Pac /8
- \ 44:3 "ReSe TMwaril Bg_c_s.ﬁ’-g_l\r____ bM KﬁPR AS psr Own rd--
3 R T . - 5B0=755 =750 -gu.st on
| 17““?§€?3;ITZ:~ e ;hcj,_. - \s(V%C%QSyQO . ‘prlﬁrity.
o «77- ' K . e Re e L
Y B .,v\r Cfon SM/KVG SM/HGE. ~do~  ~do~ .
T 550~780 -550-750¢ -

"Ge '"ReSeC 1V stava
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4555700

SM/IPG
'550-750
(VrO'ncy)
.ﬂU@B
‘E; 550-750

(Ve ncy)

On-promotion s
- SM : GI‘ 5550*-7500

On D“omotloq as
SM’550—750( 25) o

LA

RE OF‘ SM GRADE_ Rs°455-700(?9)e

+Th. followlng etaff noving poun -mprnclicd for tn. post
of 9M/455-700(Rs) rz~inst 10% -gr-duntv quotr. ~nd n7ving

ASM/GLRP
45D~7OU

"y ~© "7 queliftsd 1n P-29 B Course from ZTS/CH are
- nfflel=t. = s EM Gro fse455- -700(Rs)
A 1T TMege Ushanl T ASM/MOT | sM/UTR
) R R I25.300 4557700
2l (V-concy)

Rg o.M/ HFK 2

455~700

apsolntcd.to |

+«nd postvd ¢s under:-

By tvmpyedown
greding tne post

10 Grefse455-700

.subJ-ct to ~djust—'-

~mn't in -Maren/

Ap Pll//85o

Lemporsrily poste
zs p-T Ms vnolcu
subject to adjust-
ment in M-recn/
Apr ll/850

“Post.d tc mpoéﬁ
. 'subjeét to -

adjustn:nt in -

Maren/April/85,

R

CRG
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Ctim: tn mccommodt T tn ir ¢« nlorss— ¢ -

1541/355-700

T fHllowing X
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el vaerncye

W, - PeSe-Lal

3.
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';CQQQ Pde -

"X GM/ NBP -

X <M/BSH

 rqi/455-700 "

R

455_760* .
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B e a4
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% oM/
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| ¥CRTHERY RATIWAT S 55
Xo3757=F/5= T,/‘*V-SS/'GP-»J\C’/MQO Dlvisional O_fficea
lelnow, datsd [@=C-C5,
T\*OTI('TE. ' T
. Incontinuation to thisz ¢fTice orders of even number date
10.5.85, 20.5,85 and 20,£.50 %the, following trats "or/promdticn
crders are herchy issued to have Zmrediszte effz i :
gi. Hame . PREAEA, Trangferried/ innarkee
No. PostT S22 Giede promoied we
_ tion . Post Sta~ C—~ ) .
T - - ¢ tion
. 8/8hri

1o  Bhagirathi SM  RG/SAV 550- SM CHA - 550 On requests
2. ,J4N.Chaubey SM - SQN 455~ €M RG/SAW 455- ~30-
‘ : 700 SN
3¢ . JT.R.Maurya EM  RZN  -do- RG/ATP =Gom  =do-

<
ol
by

4,7 c., LeMisra ASM  BSE 30w SM ML ed0=  =f0-

Bo ok Rahadur " EM ond Q- FM SR =0~ =0~
5, _ R eD «Rain Sl A -0 S1 J RS =0 (O
o Santon Lal . M RC /“TT-N =30~ &M t%..j‘éé, Q0w  =(0m

" Be C.S, Prasa SM =dNm GM P . e =OC=
8. GeP.S7d vastava &M «50= SM  BKH3Z  «d0= w{0- oo
10, - S-ol.\.ol siredld &M : 00 M CiRe AT TR B ) :
]%o' S .g.:.u..ngl.l SM KRG “""'"{!&--'“Om SM RZI‘I e il Om
}«;o :lo‘:oCh'zvuan ASM  PEI =G s Su 1; ' - e 0w
J4.3e Ram Nath ASM, &L w e OM “. T 3._‘\T wG0m  =COem
1420 - G.r ou.l.n""l 8V AT fela!™ &M MY A ‘ (e
15, G,NaVerma &N 1‘?";’{5’3 ~-CQe S Ru/’}TTTﬁ‘I o 3w On Admn,

grotvri e

16, . Goptml Ram SM DD -0~ &M PIU 0w =30

17  JoN.Singh S “"/BKSAndom gM U7 ~30m  =CCm -
/18, SN Qh‘:&la SM RG/TPM w3 o= &M BYHA «=d0e  =dom
+ 19e  SeJ.3ingh SM  RG/ZEL «dne S¥ BoD ~d0w  ~do=
20¢ _Birju Ram ASM T wdow SM  EIX -d0m =C0m
b Zln >‘SOI‘ c.-; 5‘1‘1 .Sl EI".L\. . 'l"'f:o"- Q.M L ‘i\JI —-dOv- wOan
2". ~ MaCobi“{;h ASM  JNU ~do=- 3v S .. =30 »doe.
23, ReX.Singh . ASM MFKA  «d0m SM AEZ  «dom  wde
y, 2% B, . Pandey . ASM TD ~lo= 8M  RG/BTKD-do-  ~GoO-
. &2s  Kehar Hath ASM AT «C0= M  IRA - «d0- =40
€8s H.K,Shukle ASM CPB w@Cm SM JPN «d0m «dom
_’f‘.’a::'o Qatnakar Pandey ASM MFL 485-  SM  RG/BWI ~do.. On promotion.
&% Jgved ahmad ASM KEI 647 8 SYW  adom  wdow
. 4(3 Arun, Xtmar Slnha A9 1XO =Coee M KKAH  «d0=w wdo=-
. v¢ Tarvaz dhmad a3 PRGT o ~Co= SM  UBN «GCm  w(Dem
NOTE s~ {13 XTWEH ML, YW, MRPH, RG, NHN RGeBTP, PG RMNR; RGe SAW,
BSL qr@ dovm graded temporar’ --{V from i De7E0RI) te
., g'*'ar’P Bsa 455-700(RS8) znd £i1led from si- xJ? of grade
e .. 455700, (RS)e | ‘

S ¢ o
, ! DeteOe
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< . o - e
" Proposed Channel of Promotion Chart of SMs/ASMs
. Prob-A-Shs Signallers Switchmen gr.330~560 Levermen,
 through RSC 260-400 Catinmen gr.Rk.260-400 after
50%° 0 after passing passing P-2 course,
' P-2 Course 25%
3 c» j
____________ 8_ S |
0

A,S.M. 330~560(3]3) ,
Seniority-cum~-suitability

4

) i Q
A.S. M. 425-64C(RS)
selection

Traffic App. 0
through RSC A.S.M. 455=-700 (RS) Graduate quota 10%
) ,

15%

Status promotion

*  S.M. 455-700(RS) - j
Seniority-cum-suitatility &
T P-16 course for ranks

!

0
5.1. 850-750 (RS)
TI Gr. 550-750 | § Dy. CYg 550=~750

¢

Selection
E X R E.
Station Superintendent,
708—900
CYM 700~900 , 8 ’ T.I. 500;900
4 _

Seniority~-cum-suitcbility &
. P-16A for all except Traffic App.

SS Gr. 840=1040
T1 ir. 840-1040
CYM - Gr. 840-1040




.

s -
(N el .
w E A < Crannel of promotion to the post of Traffic Inspectors, Ce
| 425 . .
M : Traf Hwo Insp. Snunting Master Hd.TNCs Guards =~ Hd.Signallers -Traffic App.
_ Gr . Fs oE52-640 425-640 Gr. L25-640  330-560 ITT grade: | tarough RSC
on JU & BKN 20% - 10% 10% 425-640 _ .. 5%
& ASMs Gr. . _ @ Signallers n
m L25-640 25% X 330-580
| ‘ . 10%
! ax . : E Seleotion & Mﬁmw dwmmwbm P-16 Ooc ‘se
. : : & bpelow 50 yrs. of age. }
m.ﬁ.\bmx Traffic Insp. graade M SCRL 450-700
55-700 below 50 yrs. +55-700 60% w helow 50 YTrs.
- o Seniority- smfux suitabili i
S.M.s 550-750 _«wwﬂpo Inspector. ” Dy EYM 550-75
below 50 Yrs. r.i.550-750 ° - i
) ’ . ) Selection & P-16 A
S.S. 700-900 Traffic Insp. Gr. 700-900 -~ Ty.CYM  700-900
Seniority-cum- marmwMHH&<
T.1. Gr. 8501040
3.5. Gr. 8L0-1040
CYM  Gr. 8L0-1040 .
tote: On Delhi Divn. where there were no posts of WMIs Gr.fe.c £-700, thie channel ©o
Grade Ri. 550-750(13) will Dbe as under:
T.:.s CGr. 4558700 = B0% Sy/ASMs LS2-700 = 23%  —
SCEL 470-750 ®elow 50 yrs, age = 15k Lelow 5C yrs=. qf age.
i\

Deptt, Test
10%
., - e o .

W.M.T. Gr.

fm\;\oo 5%

Selow m Yrs.
R, SR

>
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. NORTHDHN _RATILWAY.

. Dlvisional Cffice,

No : %40-E/5-1/5M-87 .
: Iucknow, dated 10.4.87.

NOTTICE

i« s e e

Following transfer/nromotion orders are hereby iscued

As

to have lmmedlnte effont:- _ _
Sl. Make Fresent Transferred/prormoted Lo Juemnar!
Noa _ Dgsig, Grade Station ' Desis. Grade Station

TS8R T

1. “c.n.Misra SM 1600-7660 TLKH RG SN~ 1600-066C DID On reqy
2. Vijendra Singh SH —-dQ JGT  3M ~do~ PHV. ~do--
3. Gopal hen M ~l0— WP SM ~do- PRF ~ ~do-
4, . K,L.Sharna SH ~=do- WL RG SM ~do=- SIW =do-
5. J.N.Singh M ~A0=- DISA SM ~do- SKNR -do-
6.‘(D,P.Shukla aM o ~do- EMIR RG SM ~do- CPrB —-do-
7. 4rjun Pd. OM -do- PHV SM ~do- JGF . -do-
8, :'ReM.Ran SM ~do- BRPT RG §M  -dn- RSR -dn-
Y. Lal RBahedur RG SM  ~do=- BRIC &M ~do=- RES ~clo-
10« ViCoMlsre . SM . =do- GANG S el 5TP -0~
11, Jagdish Singh SM -dne- SAGR - SM ~do~ GANG On Admv
12, S.K.Sharma SM -0 JTU SM —-do- POF  ETOUIVE.
13. Jamuna Pd. BEG SM  =do- CI'B  SM -d0- .LKO Q-
14. A.N.Nlrmal RC &M -da- RMIR SM - =do~ CBISA -do-
15. Kamla Prasad BG €Y ~do~ = MKA &) sl CDRL -do-
16. R.K.Verna SM - ~do- - ARP SM ~do=- PO ~do~
17. Mohd, Islam oM ~-dn- RGO SM ~do~- TLKH =do-
15s R.N.Dubey -aM  ~do- Iy 8M ~-do= JTU -0
19, Xedar: Nath &M . 1400-2300 13A SU ~do- SYW on Proms
20, M.S.Usmani Sit -0~ - LKO SM . -0 - 1Ko tion.
21« R,leSingh SM —-do= KTHE SM . -0 RMNR =do-
224 JL.K.Mautva SM - e M S zdo= RRPT  ~do-
B3y 847484ingn SH (0w CBEP . G BT SABR —o-
24, 9,%.8ingh SM ~-Aow DELG SM 0 wdo« DRLO  ~do-
256, D.K.Khore IM cedowt o BWH SM e SFH ~do-
28y G.Pe2rivastava SM ~do- BKKS SM o= RN ~-do-
27, V. N.Fandey SM ~dn- SInP OM ~do- ULN on I7.4.

promoti-
b Refusal of the following SMs grade Is,1400-2300 are

hereby accepted from the date shown against each. They will he
debarred for prorotion for one yzar from the date oi' refusal -r
staff - i r~ promoted during this perind will rank senior 4o

1. OheG.P.Singh oM 1400-0300 TMY date of refusal  1.3.87.
o, Sh. MP.Shukla  SM . 1400-2300 Xvi date of rerusal  29.1.87.

: Tils has the approval of competent gnthorlty. Movenmen®
should be advlsed promptly, . .
. R O
Divicional Persnnnel Offl%er,
isbemosy Tucknow.
Copy toi- Br,DOS,Rr,DIS0,DOE,Sr. Dad/TE0. -
885~ LX0,BSB,BRK,M'KA, ARP ,HGH, JEN,SIW, Supdt.'Pay Bill® DRM/T.K
SMs- TLKH,PBP,JGJ,ULN,BKSA,HMNR,PHV,BRPT,GANG,SAGR,JVU,CPBJDﬁﬁv
SKNT,RES , BTP , POF ,CDRL, PON, Lok, KTER , MIH, BQP ,DELO , ST H, RIKE
SLRP, PRI ,5YW. All Tis on LKO Divisinn,
Divl.Secy. ,URMJ,T-10,Parcel Office,Charbagh,Lucknow,
Di%}.Secy.,NRMU,Near:Guard&s Running Room,Charbagii, Luckniwe.

e v

| ™M

e mner e e~ ma e JE




B ‘No;:"' 94OE/5-.1/SM-8‘7’/L0059.

~-have immediate ef‘chuc fﬁﬂ: ylvwi”{ﬁbﬂk“%

S 4t .A N. Chauha.n - Snu/xor;,. 1400-2300.,

W-~aaw:mn

L ANNETURE -

. K R . . .
. e . : S ) .
Y S . S S .
el ' S - P \ 1 . i EE TN . -
- I IRTT A . . O . . [ . . ’5
RN e o ‘ . R

!ﬁffyl, __Mwﬁmﬁfﬁghmfgﬁ}j

'”-.'Jj,_j-"i'

' Divisional Of fice,
o Imf‘know D%/~ 6%09587

FOmICE ¥

R Y s

The fo1lowing trangfex/nromdiipn ofderéﬂ?%é héré§y i$sued to |

.NO. L -No.me N . De‘Signo& Grade o G eossl.t;g'ci'(xl.& ot Grade Remarks,
. Ce Station,;‘-;;‘»ggl‘ A Station,
(‘hri : ' §

e GiP.Sharma Su/ 4Ky 1600~266o SM/MMZ1600-2660 On Admn.
i o . _ . ground.
2, 'G';,P,,'ir'?vastava. RG SM/RINR dom SM/LKO ~do- On request,

3, s .J.Singh . SM/JAGR ) -~1o~. . USM/IKO wdow ~do-

Se Santoo Laly: SM/TQA 5 -do.‘
6o Ratngk&r pa?éey ; GSM/BHI *do?j: MSMZJLLiA7—d0~ -A';.—do~ :
7 Javed Ahmé‘d U e mee Lqen *"SM'/Bs-B-:.-« d0e - —dom
8, ?erwez Ahmad . TI/S&*‘ety | ~'c">o- SM/LKo -do— -d0--
9v frun; Kumar Singh rUKKAH -sdo- CLCUSMAKKME - wdo< odom

LT A N B i’ )

_SM/PQN  ~dow ~do=

YLl R .
3 \m, 1,. Ay ' ,‘ 1,‘ S

o Iten No.4 Shri A, N, Chauhan, SN/Kf“ 1as besn promoted on Adhoc basis.

. .Ihis has. the approval of .competont authoritye;'Movement should bo
advised prornptlyn NS AN

Divis*onal Peroonnel Offiﬂn

);,ka74} gt ,pLucknqw T

(S ,
i T \q,

Copy- ’co'w’ - w

1. sr, nos,s::.nuo DOS
c.o SS /BSB,LKO AKU ’ A ' a . : e 5
3. SM/MHZ) RMNR,SAGP.,MCT' Q}r,wﬁ PR, KBTS, DU T, o
-‘Jupdvo le]g . TS . """ “o ) "' . =
: '('._ D.“() ,.‘ R '. ey ' AN
Di .L;SOO}’\ ,NRMU” ' " ; ' R
-DiviiSecy: URMU, :

T, ke yué,}, 7, gm /egu;% PBH e/?c-ugo

.«

LB Y

-SM/MOF " =0 On Promotion.
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NORTHERN R&ILW&Y

No. 7578/5-1/T] Selection TT ‘Divisional 0ffice, -
Dated: 23.04.87 o Luckncw.

NOTICEB

Ae 4s the result of suitability test for thevpost of
Traffic.Tnspector in grade Rs. 1600_-2660,The following
candidates have been found suitable adfl are placed

t
OEZXhis select 1ist in order of théir seniority.

1. S/sbri M.S.Usmani,SM/LKO |
2. . '' " R.D.Jaiswal,SCNL/LKo

B. = Consequent on the pljcement of above named staff on -
the select list for the post nf Traffic_Inspectsr 3in grade .

4~ Rs. 1600.2660,5/5hri M.S.Usmani,SM/LKO and R.D.Jaiaval,
as Traffic.Inspector PBH& REL

SCNL/LKO are promoted and posted
respectively in grade Rs. 1600_2660.

T
In case they refuse promotinn they shauld submit their

unequivocal refusal in writfing and they will be debarred
for promotion for one year from the dite of refusal. .

This has the approval of competent suthority .

Movement should be advised promptly.

| : ’}l-fAc;~¢u“'\9‘::' "'""".,':. e
) P PR

Divisinnal Personnel'éf:icﬁr.
Lucknow. o -
it
PR
. Copy to:
1. Sr.D0S, 2. Sr.Dso,
.5+ S5/LKn, 6. CHC/LKO 7. Supdt (Bills)
L-€. Dealer. E5.2.
q’, ﬂ iyl Se,ef ' NAMY .

Yoo Bl Sen) uRMy

3- ms’ 4- SI‘- DAO
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61. Item No.289
68th PNM

APO-II/3EZV

Tt
&l

TE

REPLY :

bi
ﬁﬁﬁé’@gﬁ Uﬁéuﬁg'_

Promotion as S.M. Gr, 550=-750

prior to re-structuring promotion of ASM/SM
Gr.ks.455-700 were made on pro-rata basis to the
post of SM Gr,550-750. Since RSM gr.455~700 have
more service that SM Gr.455-700 the Union sugpest:
that for the purpose of promotion as SM gr,550-75:
length of service of ASM/SM in gr.425-640 be taker
into consideration,

The fact is th#t the prior to restructuring ASMs
were 45 and SMs were 62 and thus retiofof 3:4

was being maintained. Now the strength of ASM ig
235 and SMs is 21 thus there will be a ratio of
17:1 and therefore union's sugpestions be accepted

It is also requested that senlority list after
aytecting restructuring on 1.8,82 be issued SO
that people may know about these further nromotion
position, .

A% present this Division is strictly following
-the provisions enunciated in the proposed chanel
of prowotion chart of traffiec stafi received
under HQ letter No. 757E/61-XVIII{EIE) dated 14,11
83.

Contd....




Prou-A-Sks
through RSC
50% 0

- Traffic App.
+« through RSC

61. Item No.289 Contd.

This Channel @s as under
Proposed Channel of lromotion Chart of SMs/ASHs

Signallers Switchmen gr.3%0-560 Levermen,
260-400 Catinmen gr.i.260-400 after
after passing nassing P-2 course.
P2 Course 29% )

0 Q

Seniority-cum-suitability
: 0
‘ ) B
A.S. M, 425-6L0(RS)
Selection

0
A.S.M. 455-700 (RS) . Graduate guota 10%

- 15%
-y _

TI Cr. 550-750

Status promotion
0

¥
S.M. 455-700(KS)
seniority-cum-suituiility «
P-16 course for ranks

5.1, 850-750 (RS)
0 Dy. CYM 550-750

8 3

CYm 700-900

Selection
Ko X H KN *
Station Superintendens,
F00-900
0
8 . T.1. 700-200
0

P

Seniority-cum-suit bility &
F-16A for all except Traffic App.

. S8 Gr.  8L0-1040
T1 Gr.  8L0-1040
CYM Gr,  840-1040
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GH_PNM_ITEM NO.204/88 | b
S Sub: Unlawful promotion to Station Masters Grade 1600-2660
vide DRM'3 letter No.940E/5«1/SM/87 dated 10.4.87
in Iucknow Division,
e An objection was reised agzinst out of turn and unlawful
promction of persons selected in graducte quota under
S.Noe.s 20 to 25 in promction L/No.S40E/5-1/SNM=87 dt. 10.4.:
vide item No.37 of 73vd DRM/PNM held on 23.,6.,87, on the
basis of their seniority in restructuring panel which was
formed on a later date on 27.9.83 supercedirng those who
were born on restructuring panel of 1.8.32,
The reply given by DRM/LKO inthe light of HQrs letter
NO 7575/ 85~V=ll=t(EID)dt.22.8.84 stating thzt those
promoted vide letter No, 9402/5 1/5M=-87 dated 10.4.87 as
S.Me in grade k. 1600—2060(R)5) wrre working as StL ion Mas
:br.b.495-700(rdnel Tormed on 27.8.8%) were cdue nlority
Lfrom 1979 siuce the vacancy erigted frowm 1979 1 d
therefore no decision against Hgr. orders could be given
by Divl.Rly.Manager. The reply of DRHM is nct convircin
e , onthe xol¢uwung groundste-
T : The avenve of promotion of SM/ASK is ac under :-
/7 . ‘ ' .0.11.(330-’5(\)) .
o SH{425=640) . ASM €425~ 540)
455=700(By selection )
sx4(455-7oo) ASM(455=700)
- 75% Ranker 75% Ranker
. 10, urauu‘ue quota 10% graduszfe Quota
15% _ © 45% RTA
SM( 550=750)
By seniority on prioriata basis
- (700=500) S3 by selection,
Tie above chanmndl reveals thzt for promotion of SM
grude 550=750 seniority in gr.455-700 is the determing
< fdctﬁr.
PiR' 314 of F,M.states as under:-
.)l)“ "In selectlon posts the seaniority of the employees is

determined according to the merit on the panel, The
enployees selection iuthe eariier panel will be
considered, senlor to those born on subsequent panels,
even though the later may be continuously offtg.in the
‘selection post as a local arrangement froa a date gx:utn
orior to the date of promotion of the former or the la
may be substantively senior to the former"

C
P
It is surprising that in Lucknow Division those
empanelled on 27.9.83 have been mzde senior to those
born on panel on 1.5.82,

S et cere2/m



o | | ( 2) %;£
B The contention of Hars letter No, 757E/85=-V=1I=1V
(EIB) dated 28.8.84 under the pretent of which this L

ullawful prompotione is given XX that thoese selection vide
graduate quote may te adjusted against the gposts of :
Station Master{455-700) available foom 1979, 1t does not
mention any where that those selected as S, M. {455=700)
will rank senior % those panelled 28 ESM/CHL,/AYH

(45 =700) since it a eombined seniority post.

Further para 321 of E.M.nay tce consulted which states

28 under:- -

" When a post(selection g8 well as non—selection) is
f£illed by consideriug staff of different seniority units

the total length of continuous a review inthe same OF
eqguivalent grade held by the empleyees shal) be the
deternining feclor without, however, disturteing the inter-
se~-seniority of staff belonging toc the saue seniority unit.”

The channel of promotion clearly 8hows tht grade
550=750) non-gelevetiion is to be filled from gifferent
. seniority units of 455700 but the administration disturbed
- the intere-se-seniority by promoting the persons cf later
paael working @8 g,%.over those norn on frrmer sank@ but
’ff Y working as ASHM in the saume grade, ‘thus the spirit of this
rule has Leen disreguEded. k. :

The contention of the sdministration thig those
selected on Lne panel of gruduate.quota on 27.9.83 were due
seniority from 1979 as the vacancy existed since 1979 is
absolutely wreng &s the seniority is assigned from the
date of selection and not from the: date fron which the
vacancy existed, (Railway Board's decision may kindly be
read in this light). _

1t is slso regretted +hat the calculation of the

posts for 10y graduate quota as SM 18 z1s0 wrong and is in
excess cof the vacancies that occures this effect Zhe
proppects of promotion of the rankerse.

o Tnis issue was realised in the Divisiénal Pl but the

/K}*" Unions contention was not accepted.

It is therefore urged fhat persons promoted in grade )
1600=-23660( "P5)(01d grace 550-750) vide DRM/LKO letter
No »QUOE/ 5=/ SH=87 dated 10.4.87 frok S.Nc.20 to 25

- by REMAREXHL reverted so thet senior~xost persons may not
be slaugnteced due 4o their unlawful promnoiione” - -

*




., GM/PNM Item
No 0204/88

Unlawful promotion to station Masterfs Grade &.
1600-20600 vide DRM's letter No,940E/5«1%/SH/87
dated 10.,4.77 in Lucknow Division,

Necessary instructions have been issued to DRF/LKO
to take actlon in terms of the lnstructions contz-
inted in para 302 cf the Indian Railway Fstablishumern

Munual, Seccnd Edition according which the seniority

of the starff in the cateogories of posts partially
Llled by direct recruitwent and partially filled

oy promotion,ecriterian fer determination of seniorit
iz the date of joining the worsing post in the case

oY direct recruituent and date of promotion in the
case of promeieda. .

AccoréinglyiQhe present case of Station Masters DRE/
LKDO has been advised that the seniority of the
Station Masters should be determined from the date
they Jjeived the working post after complistion of
their training which has not veeu done ty nis
division,

The Union pointed cut thet prior to restructuring
Vize1.8.8% ASM Gr.B.455«700 were pgiven promotion on
pro-rate basis in Lucknow Division. There wzs a rati
of 4:3 i.,e. & SM and 3 ASM3s in grede K. 455-700(RS)
sfter restructuring this ratio became 1:16 which

has not heen followed even through channel of promoe
tion hazs not been reverssd. All those prowoted in
excess ¢f their quota after 1.8.82 be reverted & the
ratio of 1:16 referred to above pe sirictly .
naint-ined. Perscns have been wrongly promoted in
this mamner as ASM8 and they have alsc been promote
as Tis. This may be examined.( Gmplementaticn
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- _ by
HOPTHERN RAILVAY
No1522/8 /64/TC MIB ' Headnuarter®s Office,
Baroda House,
N. Delhio

Nt. 15.9:.%%,

The Divl. Rallwayv Manager,
Northern Rteilway,
TUeknow,

Subst- Itewm V8.,204/88 of OM'3 PNM with NEMI

Refi~ Yaur lettar Mo ,757«1/6=1/M=Y¥/Channel ef
arometlen, dated 17.7.%9, .

- e on om

T+ 1s xevaymd revealad fream yeur lettsr refevred
to above that ASMg vrade Ps, 456=700(R2) prometed en 1.3.73
under the restrdeturing ssheme have not been assigned
senlerlty 2as »er instructiens circulated in P.9.N2,8340 whare-
a3 Statien Master grade 455-700(®3) ameanneled apainst. 105
graduate quats en 27.9.%3 and jelned in 1984 have been

. agsiegned senlorlty abeva tgmﬁo AIMg wremotad sruinst reactict-

“

Ziiigj;;l‘:;ﬁ;§ ; ﬁ%bwbd

uring of caire.

mws gactisn of NDivisien is ns* carrect because
staff empanneled sarller te these empannsled suksanuentlr,

Ne deubt 47Ms grads k., 1470-2300(RP8) {1 a fasdinr
cadre far SMs grade Ko 1400-2300(kPS) but in the prasent
case the criteria lald dnawn in Printed Serial Ne.9340 gnd
Pars 302 of TIREBM IT ®EUY Bdition c3an not he {gnaread,

Sd/m
for Gonersl Manager (@)

Cesy to SPO(Inten).

AR

e —————— et e - . T e
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Dated 29,1.87. \

Copy of Central Railway's lstter Vo EPR/778/7 G TT /o0 (5 /Ty o

Sub: lestructuring of certain Group's!
and Group'nR' Cadres.

def: Ministry of Railway's letter No.
PCTITT/E0/UPG/19 dated 29,7.83,

TmI=)I=r-

« reference i5 Jnvited to para 2 of Ministry's lettorp
quoted atove. Tt has been mentisnsd +4n this letter that
restructuring of the cadres will be made with rzfevoence te
sanctioned chdre strength a5 on 1.8.83 and that the stafys 1
¥ weuld be placedt Sn the revised grases, in terms of those . ‘
crcers, would be elizibie tn Craw Pay in the hizher zrace

from 1,8.83 with the benefit of yummets proforina Tixatinn fpen ©.0.87

2. The gues*“on Was arisen whether the seniority +hot g I
" tn be assigned in thre restructurcs cadre shoule he agsizrg

V., f. 1.8.83 or w.e.f. 1.&.82 the dqts from whkicr the benefit
G oraforma fixation is given. This {ajlwsyv has *taken ite

view that since restructuring has heen ordered with refercnce
Yto the cadre atrength nn 1.8.83 the SCMinrity would he aszsiance

to the €ligible staff w.e.r. 1.3.83 only in the Ups raded

posts, al'thoug;h ‘benefit or fixatian is ziven an nrnfarms basgic

kvidavikzvie retrospectively from 1.8.82, 0ne nf th. rechgnisad

Unions holds the view that benefit fm of scaiority 95 alsn ~dr st hic

to such emnloyee w.e.f. 1.8. 80,

~7

7
Qg

- 3. This questian has been brought dnta sharn faeng Vis_a_visg
“the direct reeruit Traffic apnrenticas wnp came ~n tn

warkking post during the period Iram 1.8.82 ta 1.8.83, whather

the direct recruits would tecome junisr to tre parsens nostgd

.tn the restructured ponst v.e.r. 1.8.83 with the bensfit nf

.proforma fixation fron 1.8.82, : :

4. T shall be grateful Iy will Kindly acvise whether
.3t ¥s.the intentinsn ol the Mindstry that staff wha Nave hoen :
. placed in the nighergs zrade arising out of restructuring orders

in terms of the almvementinned Lattop stoule slso he given

Miority from 1.8.8&2, : C

S
LAy

YWith kind rezards,

XuUI‘S S"NCG 1"01‘/,

s¢/.

. ’ A ( ’ B |
,’ﬂ/ s (P GFQSHTVJg’PdVA) :
| R 0@Q¢X%g - | o




' 1600-2660(RPS) 1

SRDRE - 16

NORTHERN RAILWAY 40
JASWANT RAI | Divisional Office, -
D.P.0. . : Lucknow,Dt/- 11/17.7.85

D.0.No :757=E/5~1/SM~YM/Channel of Promotion.

My dear Bhggwan Das,

‘Sub

Refs GM(P) 1ebter No .961E/101/Impl/NRMU/Pt, 11/
~ E Union fated 31.5.89.

to this office D.0.letter of ‘even no.datec
opy enclosed for ready reference) wherein
rily indicated that the pro-rata principle
was not be applied|inthe matterof promotion of S.M. in
Gr.ks.550=750{ RS)/1p00~2660( RPS) after implementing the
restructuring. So [far the assignment of seniority of Station
Masters, borne ontghe panel of 10% graduate quota,is concernec
they were allowed [seniority as Statlon Master CGr,.k.1400-2300
(RPS)from the date¢ of joining in the cadre of Station Master
02 of IREM. Subsequently, these Sls, who
were borne on the|panel of 10% graduate quota & who were
protected in terms of HQ's letter No.757E/85=-V=-I1-1IV EIB dt.
28.8.84, were promoted as Station Master in gr.k. 550-750(RS;
accordance with the provisions of proposed
channel of promotional chart of SMs/ASMs received under GM(P,
lette No.757=E/61=XVIII EiB dt.14.11.83, The Avc which was
invogue prior to|the receipt of restructuring was found to 1
unworkable in vipw of the fact that the feeder post for the
post of Station Master in Crobo455=700(RS) was abolished in
the cadre of regtructuring.Further more, the surplus Station
Masters of Gr.isi425-640(RS) were also to be protected as
Station Master in grade BK.455-700(RS) interms of instruction:
contained under|GM{P) letter No.757-E/85~V-11-EiB dated 9.3,¢
There would have been serious voilation of natural justice &
pro=-ratz: would pave been made applicable in order to regulat:
the promotion df Station Master in grade 550-750(RS)/1600-25t
(RPsg. The elalorate reply and illustrations cited under thi:
office letter ¢f even no. dated 1.3.88 will explicitly Rar
fmrxfk reveal that prorata principle was not at alltc be give
efiect for £illing up the vacancy of Station Master: Gr.550=7'
{RS) from 2.8.B3 & on wards,It is also worthwhile to. reitera-
that provisicrns of proposed promotionzl chart, which was rect
ve under letter No.dt.14.11.83, was followed with the consen:
of Divl.Secy.NRMU under their item No.283/68th of Divl,PNM '
meeting. Inthe light of aforementioned factual position,the
comments on each para of minutes recorded under item NO ,204/¢
on 21/22.,4.89 are furnished below:-

Item No.204/88 of GM's PNM witn NRMJ

*»

Kindly refer
1,3.88 and 3.8.88(
it.was g¥FwkRy cle

Para 1. In the restructuring of Station Masters/Asstt.Statio:
Masters which was made effective from 1.8.83,two
alternatives were availaile under Bd‘*s letter dt.2S.

{ 8% Since the coére of SM/ASM,on this Zonal Railway,
was seperate, this Rly.Admn.had peréferred to choose

%%gA%élotenﬁive o

M\, . CR BB 24



. . | L
-f (2 ) | A
Resultantly, the posts of Station Master in Gradg R 425 - 640 (RS)
was abolished.The surplus SMs-of grade &.AZ5-640€%S),w&wvvave XN
. sufficiently senior to the existing ASMs of Gr.k,425-b6d0 (RS) oy
e were placed on the panel of A3 grade 5. 455=700( 'S) & were
. assigned seniority ever existing ASMa of Gr.k.425-640(RS)
This fact can Dbe. verified from the Annexure-q of this office
letter of even no,dt. 1.3.88. This action of this office was
automatically legalised with the issue of GM(P)'s letter No.
dated 9.3.84, Accordingly, these protected SMs of Gr,425-640(RS)
"who were brougat on the panel of ASM in Gr.k.455-700(RS) were
promoted as Station Master in Gr.k.455-700(RS) after 2.8.83 &
onward. This even/situation had, infact,preciuded this Railway
admn, for resorting to the pro-rata principle. Besides this
office,HQ's office, too had visualised the repeecussions &
accordingly the proposed channel of promotional chart dated -
14,11.83 was evolved and asw such the pro rata principle became
reduandent. Moreover, the Divl.Secy. NRMJ had also treated item
No .289. of 68th PNM as final, which was in connection with the
~ application of pro rata principle. It is, therefore incorrect
to say that the cadre of ASM/SM in grade K.455-700(R3) was
e ~gombined., . L . .o - '
~ Para 2 It is absolutely incorrect to say that after restructur-
v ing the lowedt grade of SM namely Gr.k.425-640(RS) & 455-
% 700(RS) flere merged with ASMs Gr,R.455-700(RS). In fact
‘ only SMs grade 425-640(RS) was abolished & the existing |
grade of ASMs/8Hs i.e. grade %.455-700(RS) had been keepew
ing seperate identity. This situatlon is still available.

S

Para 3 7This has already been explained under forgoing pza 1
In thig connection Annexure 1 & 3 and citation given
under this office letter of even no, dt. 1.3.88 may
kindly be commected,

It is being mentioned repeatoadly that the staff borne
onthe panel of SM in gr,455-700(RS),against 0% Graduate gquota,
was assigned seniority from the date ¢i Joining the working post
in terms of Para 302 of IREM. And as such,these SMs cannot be
placed below the ASM of grade K,455-700(RS)~ owing To the Tfac®.
thet Both the gadres viz SM/ASK In Zrace Is.L55=700(1S]1400-2300

e (7 —gEprate., Lin tae revised Avc, received unde GM(P)

’ letter NG - dated 22,7.88, ASMs of grade

Fs. 1400~2300(RPS) have been shown as feeder post for the post of
SM in grade B« 1400-2300(RPS).

With regards, : o
- Yours sincerely,

Sd/ - '
( Jaswant Rai )

c-‘W‘b(\:éﬁ%% - ﬂﬁ&%gééhyt;
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Lxtract of Opening speeoh I
URMU held at MHeadquarters O

BRNEXURE-TT .

A
tam No.38 of OM's PNM with lhe ~
££10e on 647.6.88. Minutes ciroulsled

through letter,No?961~E/101/O/NRMU/88/Op.Sp. dated 26.%.88.

"Shri P.N.Sharma, Gener
attention of the GM to

al Secretary of the URMU draw d

item Mo, 29(Review Item No .204/883)

of the NRMJ PNM Meeting held on 22/23.4.88 and pointed out

that such a pollcy cas

e can only be discussed in a Joint

Meeting with both the Unions and no one sided decision is
acceptacle to this Union and the staff working in Lucknow

Division. In case any
disturb the status quo

The Union was informed
ex-parte in the case h
has been asked to exam
given by the NRMU in i

The URMU pointed out t
actual facts and miasre
NRMU had raided this i
Division PNM Meeting 1

one sided decision is taken, it will
and cause court casa.

that no decision one sided or
as been taken and that the DRM/LKO
ine the particulars of the case
ts agenda., ‘

hat the NRMU have concealed the

presented the whole affair, The

ssue before the DRM/LKO in the
.e. the proper forum on 29/30.5.8%

when the:entire issue was discussed and their plea was

rejected at that time,
the Divl.PNM Meeting a
convince the DRM/LKO d

Al the facts therefor

they felt satlisfied. Again reaised
t Lucknmw on 23,7.87, but failed in
ivision. '

¢ cancealed before you is the PNM

meeting at your level, .

This{Union, therefore,

urged upon the GM|N,Rly., that

tnis matter should either be discussed inthe Joint
meeting with both the Unlons or that no one sided decisicn

be taken without discu

gsing the matter with this uzion,

Aer
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Northern Railway,
Divisional Office,
Lucknow,

Mo 961E/TU/Pt.1V/85,

Dated: 28.4,86

All Branch Officers of Lucknow Division
APO(I);APO(II),APO(G),APO(Spl.)
SE-1,II-III,IV,V,VI, :
Divisional Secretary, NRMU, URMU.

Sub: Decisigns of PNM Meetings,

T A copy of CM(P)'s letter No,961E/65-XI/Union dated
b.4.86 with a copy of letter dated 7.6.84, as menticred
‘the lettery Ls forwarded for your necessary action,

in
So1n

The instructions contained indxk the letter should e
strictly followed. . :

Sd/ -
( ASLANM MALMUD )
for Divisional Railway Fanager,
Northern Railway,Lucknow.

RN
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Copy of Dy.CPO(U)'s letter No .961E/101/P/393/ 84/ NRFU/E .Unicn
dated 7.6.1984 to DRM/DLI & others.

L 3

Reg: Decisions of the PNM meetings.,

co“s‘q} !-s . . o 0 0 0 '
In cewdinustien with the Ceneral Msmag Secretaryes of bLo Ll

the recognised Unions it his been decided that the decisions
taken at the PNM meetings and negotiations under P with any oil
the recognised Union,will bhe implemented forthwith. In case arny
objection is received from the other Union,the decision

alrsady taken will not be pended or stayed but the objections
as received will be investigaged at the administrative level

and in case it is found that there is any strength in tne
counter arguments and the decision already taken desezved to Le
modified then the joint meeting with both the recognised unicrs
will be arranged and in case a Joint decision ig wrriv.eo b, b
same.will ve implemented otherwise Administration's docision
will:be taken at the GM's level. :

Likewise policy will e followed in case of the PN

meetings held at Divisional level.So far as Divisio:nld 1ips

are concerned the final decision will be taken Ly Didi's,ln coaue
eny Union is agrieved of this decision they can raise the

issue in the PNM mecting-at the Gi's level,

L )

Copy of(GM{P{'s letter N0 ,961E/65-XI /Unionk.b .86 to DxM/DLT -
others., - - -

‘Reg: As above,

Attentlon is invited to this office letter No,861E/ 101/ /335, <0
NRMU/E.Union dated 7.6,84 wherein it was advised that

tne decision taken at the PNM meeting and negotiatisrs wiot,. o
with any of the recognised Unien,will be implemented fort: w:
In case any objection is received from the other Union, tne
decision already taken will not be pended or stayed but the
objections as received will he Investigated at the administrs
ve counter arguments and the decision already taken dasserves
be modified then the joint meeting with both the reco:nised
unions will be arranged and in case the joint decision it ari-
ived at,the same will be implement:d otherwise Administratis: fs
decision willbe taken. at the GM's level. '

It was also stated therein that likewise policy will te
in case,of the PNM meeting held at Divisional level, :n
as Divisional'PNMs are concerned +the final decision will be tox-
en by DRMs.In case any Union is aggrieved of this decisiorn Uicy
Can ralised+he issue in the PNM-meeting at the CkM's level.

It has been complained fix by the Union that the above degisiun
which was. taken in consultation with both the recognised Uniorns
is not being implemented on some of the Divl,Office due to which
complicatlons arise at later stage. "

v,

o

-

o
A

N~

cllowsd
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by b4

W2

)

It is reiterated that the above instructions may nlcase be
strictly followed in all such cases,

d&UQU%%N _ '......
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bR
NORTHERN RAILVAY
No.757E'5-1/SM~YM/Chanhel of Divisional office,
7R S "promotionv; .Lucknow:Dtggé/lz/BQ
. 1. Sri m.s, Usmani, Ex.TI/Lkg Presently working in Inae
" S , . through RITEsS,
2. " 5.7, Singh,. Ex,SWLko T TN 5S ——
3. " Ratnaskar Padey ESM/TTIL. = 0 e
4. 0. R.p, Singh, RGSN/ SLN:
5, R, Mauriya,. .Sn/JLL -
6. " g.3. Singh, SM/DELO . , !
7y M D.K, Kharey, S/ HCPp
8, 0 G;P;Srivastava, SWLKO
V99 - " JTawed #hmad Sk/BSB
L0040k, ey Q. SM/LKO
1l " parves s#hmad, TI/RBL
- .‘ ’ . N ’
Sub; Reversion from the Post of Statign Master/
T.I. in-grade s, 1600~2660(RPS) to Asstt,
Station Mastar Gr., k._l400—ZSOO(RPS),
S 0) Consequent on the'decisidn taken under General Manager' s
~ P.N,M, with the NRuy under agenda item No.204/88 anq decision
communicated by GM(P), N,Railway under letter No, S22-E/64-Tx

EIB datedv15.9.89, it has been decided to revert YOu from the
post of S.M./T.I.fGr. Rs, 1600n2660(RPS) to the post of Asstt,
Station Masterp Sr, &,1400723OO(RPS), /ccordingly, You will pe
fitted 1in the Category of ASM in Gr. h.l40072300(RPS) below
‘all the ASlis who were eMpanelled. a5 ASM on 1.8.83; in grade
m.455-7oo(Rs)/14oo-2300(ﬁps>;.’, T C ,

You are, therefore,'given“one month's tjime from the
date of the issue of the letter to submit your Tépresentation
if any, in Suppert of your claim, S j

' In case, 0 representation is received.from you within
the stipulateq time limit, i+t will be pPresumed that You have

'__nothing to say against your reversion and.decision will be
‘L}‘ © termed 35 FINAL, ' o S B
N o v
C S ‘ ’ - o - rf o
: R . . : IRy &
| - R A Ty
for kr,D;v151onal PerSonnel Officer,

N.Rly./Lu;know.

*ee,,
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. Particulars tc ko examined

Endorsemest as to7résuit-of}examinatiqg

' . : . L ' . ] ] i
1, I% the apreal competent 7 - Co j7§>. o o
2. "a) Is the arpli-ncics in the - : L

prescribed form 9 '

bY Is the appiigatioé in.paﬁbp*" o S ) ' e
book form ? . . e :

). Have ziv complete sets of the

- apoliczation been fiker 9 _ o :

3« - .8)|-Is the apreal i~ time’ 7 = - T fytD". - -

. UM I not, by Fow many days it T e

. 1 ls seyasd times ' ' )

*

”T)f Has cufricie~t ~ane for net _" T . _
4 M3kirs the applicatyon ir. time, Cee e
n.been filode ‘ S ' ‘

- e . _ , ,
I - Mag the doiument of’authnrisatioﬁf o
vakalatrana baen filed ? '

8.0./Postal Orcer for Rs,50/- . - .

5. {sitné & pliratior ~rcomparied by T : $ . -

6. - Hagy tho 3eruified-¢0px/“opieq'
: Ofiiha~order(s) against which the ... -
Tanndicatio; is +iade been. filed? .
S NY &) hHaus the sopies of the | . ) L ey,
%! , oo rmerez/ relied Jdpon by the -
- g@pplicant afd mertioned in the o LT i
- {5 - Waplication, been filed ¢ 0«
SN S e
... . k) lHave tue dosumets referred - LVS
- - qtoin (&) above guly attested , .
- 19y @ Gazetted Sffices end.  ~ - -
* [: . , . " . i . *
iiuvaa:ﬁ;'a:czzdlngly ? ’ _
£} Mre the documerts refer-ed L ”15
' feo in fa) above neatly typed
*ﬁir deucle sapre % . .
g, Hasgr‘e index of .dosuments heen - : -u'mA“Lbé,
’ fileg and pagerng done propérly ? o v
S Havgﬂthe throrologizul dotails ' A .
“of »epresentation made and the : . VE)
) out tome of such -reprerentation
oeerdl indivate: in the appliration? _ 4 .
i0, s ths matter ~nised in the appli= - U
ars S . o
: ationpendicg Before afy court of .- “\é”x
Lay ﬁr>any othar Rernl nf Teibunal?
N ' " S y
| . 3 B ‘
. |
I N . . i
I \ { B s
) | ) e
- (]




16.

17,

18,7

19,
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. Partlcqlars to be Examined
. II

" are »hﬁ adpllratloq/dupllcatc'
op s quatb COpluS signed 7.

N

Are eﬁtra copies of Ehe anpllcatloﬂ
witiy ﬂnnﬁxurcs filed ?

”Hoﬁtlcal with th Drlglnal ?

|5

}5'Jef0otlve ?

9

) - Wanting in Annoxures

Nﬁqu T e pavesNes _ .. 7

Have.tne file size envelopes
boarlng full addresscs of the
sponaonts becn flled ?

ATE the given address the
ruglstured address ?

Do thé names of the partléS‘
Suatﬁd in the copies tally with

trm=s{iprichtad in the appli~
cation ?

“Are the tfanslétions certified
to belturc or supported by an

"Affldavlt affirming that they

are truo ? : ©

‘Are t%p facts of the case .
montlorcd in item no, 6 of thc

‘. applloauloﬂ
. "II
a), Concise ?
b) Undcr dlatlnCt heads 7
) NUmborod consective ly B
d) - Typed in double space en one

,Sldc of the paper ?

Have the particulars for interim
‘order praycd feor indicated with -
reasons ?

ki

whether all the remedies have
bﬁnh °xh°uotoq
IL I'd .

ainqgﬁ/ Q: o L. .

i
| ¢
A
i
I

o
oe

 Endorsement as to tesult of examinatid

i
-

No-.*" 5’
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Brief Urder;)Mentioning Reference
if necessary

gad datc ., |

, How gomplied
with'amd

-} date! of

cagmpliance
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2
) IN THE CENTRAL ADMINISTRATIVE TRIBUNALZLUCKNCW BENCH,
LUCKNCW
0. A.No.28 of 1990 (L)
DsK.Khare & others... esss.Applicants
& versus
Union of India and others... .« e+sRespondents.

REJOINDER TO THE COUNTER REPLY FILED BY RESPCNDENTS No.
4 to 7

The comments are furnished below:

1. The combirned selection for the post of Station Master
Asstt.Yard Master/Traffic Inspector and Section Contw
rolled in grade Bs. 455=700( RSY470-750(RS) against 10%
graduate quota was initisted on 31.7.82 through
annexure No.2 of the avplication. This selection was
initisted much earlier to the introduction of restru-

n cturing which was made effective from 1.8,83 vide

ﬁ@ Reilway Board's orders dated 29,7.83. This selection

was initisted in accordance with the channel of

promotional chart availsble on 31.7.82(Annexure No..%
of the a»plication). The panel for the posts of Stat-
ion Master/Asstt.Yard Master/Asstt.Station Master/

A }e)ﬁ'?‘ Traffic Inspector/Sectional Controllef in gr.ks.455-
,}JL-‘lY @ 700( RS)/470=750(RS) against 10% graduate quota was
;t.oc’ C E announced on 27.9.83 and the applicants were earmarkec

for the post of Station Master in gr. Rs,455-700(RS).

to have effect from 1.8.83 was not relevant with the
selection of 10% graduate quota.

ésyaf’i’if, The restructuring issued by the Rly.Bd. on 29.7.83

As regards the annexure D-1 of the counter affida-
vit, it is stated that cadres of SM and ASM were ’
separate on Northern Railway and the applicant No.5
was an ASM in grade Rs.425-640(RS) on 1.8.83 and he
was considered as ASM in grade Bs.455-700{ RS) by virtue

of his normal position of substantive seniority
through modified selection procedure which was one

&QM&L_# | | :.....2/-
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time dispensation. The other applicants namely DeK.Khare,
Parvez Ahmad, Javed Ahmad, R.P.Singh, G.P.Srivestave, SS.
Singh and A.K.Sinha were working as ASM in grade Rse330~560(RS
on 1.8.83.

Infacts, the applicants were empanelled as SM in grade
B, 455-700(RS) against 10% graduate quota selection initiated
on 31.7.82 i.e. much before the znnouncement of restructuring
orders. The applicant No.5 alongwith other applicants were
empanelled and earmarked as Station Master through a positiva
of selection i.e. Written test followed by viva voce.

So far the provisions of annexuze No.D-2 df the counter
affidavit is concerned, it is stated that the respondents No.
4 to 7 have twisted the facts tc present a concocted story.
In fact, the existing selection procedure, which was preva-
lsnt on Railways, was modified to the extant that no Written
test and/or vive woce was to be conducted for the proper of
implementation of restructuring on 1.8.83, This was a one
time exception by way of specisl dispensation.The Rzilway Bd.
had also clarified that under this one time dispensation the
category of outstanding will not arise. Xwexr The word 'out-
standing' connotes, in the normal selection procedure as laid
down under para 216(h) of Indian Reilway Establishment Manual

1968, to secure 80% marks in the Written test and/or viva voce.

The wod 'outstanding' has no relevancte with the 10% graduate
quota selection,

As regards the averments of respondents No.4 to 7, in
respect of pars 3.3 of Rly.Bd.'s %R orders dated 29,7.83, it :
is stated that the classification of any pegt in SM and ASM
cadres was not changed in thexsszkxuxk restructuring. The
enclosed annexure' as referred under para 3,3. of Rly.Bd.'s
orders dzted 29.7.83(Annexure D=2 of the counter reply) has
not been annexed by the respondents No.4 to 7 while submitting
the Rly.Bd's letter dated 29.7.83 as Annexure D=2 Thesame is
being annexed as Annexure No, S-1 with this reply. It is also
stated that the cadres of SM and ASM were/are seppate on
Northern Reilway and the classificationfor the post of ASM
and SM in grade Rs. 455=-700(RS$, which were thsselection posts
prior to the receipt of restructuring order was not charged
through annexure (S-1 with this reply) received with Rly.Bd.'s
letter dated 29,7.83 for the purpose of implementation of
restructuring, It is, therefcre, evident that the provisions

of para 3.3 of Rly.Bd.'Q letter dsted 29.7.83 were not to
‘. ( 00-0-03/"'
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be made applicable on the dak@d XA ¥ K xZAxwerexRak Xk

panel formed through a positive act of selection against
1055 quota and which was initiated much earlier to the
receipt of the restructuring orders and was formed in
accordance with the channel of promotional chart( Annexure

1 of the application).

It is further stated that the selection for the
posts of SM/ASM/AYM/TI/SCNL in grade Rs, 455=700(RS) /470~
750(RS) zgainst I0% graduste quota was initiated on 31.7.:
82 and as such the share of each stream for 10% vacancies
was assessed much earlier to the receipt of restructuring
orders. As per annexure No.l of the agplication, 10% of
posts were to be filled in all the streams namely SM/ASM
AYM/TI/SCNL in grade B, 455=700( RS)/470-750( RS) .

So far the question of arrangement of seniority of
graduate quota staff is concerned, it is stated that
they wom® were assigned seniority in terms of pera
302 of IREM in the respective cadre and in accordance
with the GM(P) printed serial No.9340 (Annexure No.l5}
of the application and annexure No. D=2 of the Counter
reply of respondents No.4 to 7§. In other wordd, Station
Masters of 10% graduate quots pznel were assigned seniori
ty below the station masters placed on the panel of
restructuring on 1.8.83 and other Station Masters aveaial-
ble in the cadre from 2.,8.83 to the joining of Station
Masters of graduate quota panel. Similarly other staff
viz AYM, TI and SCNL, who were placed on the panle of 10%
graduate guota alongwith the applicants, were also assi=-
gned seniority in the respective cadres in terms of para
302 of IREM and PS Nc.9340. No one was empanelled as ASM
in grade %.855=-700(RS) against 10% graduate quota.

If is also worthwhile to mention that a specific
clarification was sought by DPO/LKC, N,Rly.,Hdqrs. Office
in regard to the adjustment of graduate quota staff. The
senior personnel officer{Traffic and Commercial),N.Rly.,
Hdqrss COfficer, Basroda House, New Delhi, had clarified
through letter No,757E/85=V-II-IV(EiB) dated 2.8.88, that
10% graduate quota staff were recruited and sent for
training against 10% vacancies existed prior to the
dazte of restructuring i.e. 1.8.83, hence 10% graduate
will have to be adjusted against vacancies reserved for
them before 1.8.83 as per extent procedure.

< Y
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Although as a natural corollary or consequence, the
graduate quota staff, who were empanneled against the vacancies
existed prior to 1,8.83, should have been assigned seniority
prior to 1.8.83 but they were fiiled in the respective
earmarked categories from the date of joining in terms of
para 302 of IREM and P.S.No.9340 i.e. in accordance with normal

railway rules, The Senior Personnal Officer(Traffic and
Commercial) ,N.Rly., Hdqrs. Office, Baroda House, New Delhi, k=
letter dated 28.3.84 is enclosed as annexure S-2 with
this reply.

So far the question of representation of Northern
Railway Mens Union is concerned, the Union had agitated,
this issue under item No.289 of 68th Divisiona PNM
and desired that pro rata principle in the ratio of 1741
should be made applicable for the prupose of promotion
to the post of Station Master in grade ks 550-750( RS) ,
now grade k. 1600-2664(RPS}. During the deleberations in
the Divl. PNM Meeting the Union was informed that pro rata
principle has been found to tbe unworkable for making
promotion to the post of SM in grade &, 550-750(RS)/
1600-2660{RPS). This Union was also informed that the
promotions were being made inaccordance with the proposed
channel of promotion chart (Annexure=7 of the application)
The aforesaid item No.289/68th RNM Divisional PNM was treated
as Final with the consent of the Union ( Annexure-=l1l of
the application) subsequently the Northern Railway Mens
Union had agitated for the mze® use of pro rata principle for
making promotionto the post of SM in grade R, 550-750(RS)/
31600-2660{ RPS) through their item No. 204/88 of the General
Manager's PNM as is evident from Annexure 12 and 13 of the
application. During the discussions in the aforesaid GM's
PNM menting, the Union was intimated that pro rata
principle cannot be applied, The minutes of aforesaid

mez:ing were circulated by Sr. DPO/Lucknow vide letter

No. 96#E/NRMU/Hdqgrs/Minutes/88-89 dated 21.3.1989,

A true copy of Sr, DPO's LKO letter dated 21-3.8¢ is

enclosed as annexure No. S=3 with this reply. Although

the Railway Administration had informed the Union ot Diegd'Viee
sional level as well as G neral Manager's level that the

pro rata principle was not to be applied, the Northern

R-ilway Mens Union prevailed over the administration and
pressurised it to take the decision that the Station Master

W coeeS/-
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of grade %. 455-700(RS), borne on the pannel of 10% graduate
quota, should be reverted and placed below the ASM in grade
Bs. 455-700RS) /1400-2300( RPS), who were borne on the

pannel of Asstt,Station Master on 23,11.33 under cadre
restructuring having effect from 1,8.83. The decision of
General Manager, N.Rly. as communicated under letter dated
15.9.89 (Annexure No.l4 of the applicetion) was taken

at the batk of the applicants without aifording them any
opportunity whatsoever. Further more, PNV procedings at
General Manager's level were initiasted at a belated stage
after the applicants had already been promected to the next
grade of Station Master and Traffic Inspector i.e.

B, 550-750(RS)/1600-2660( RPS) .

As regards the averments of the respondents
No. 4 to 7 regarding exhausting of the departmental
remedy, it is most respectfully :submitted Bhat so
called show cause notice i.e. Annexure No.l9 cf the
application was merely @n eyewash in view of the
facts that the decision £br reverting the applicants was
already taken by the respondant No. 1 &3. The apolicents
were compelled to knock the doors of this Hon'ble Tribunal
to seek justice. In fact the applicants had no other
alternastive efficacious and speedy remedy available to
them, In view of the contents of Annexure-l3 of the
Applicastion, the railway administration was bound to reverte

the petitioners to the post of ASM in grade Bs. 1400-2300(RPS

PARAWISE COMMENTS

i) That the contents of para (i) of the counter reply
need no comments;

ii) That the contents of para II of the counter reply
nead no repiy;

—

u
iii) Theat the contents of para 8 of the ounter

affidavit filed by respondant No.4 to 7 are
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—

I
denied and that of the contents of para & of

the writ petition are reiteriated. It is further

submitted that the applicants were not afforded

any opportunity during the conduct of various

PNMs and informal meetings. The applicants also

reply on the ﬁtbvisions of paragraph 302 of IREM. The
apnlicants wefé borne on the panel of Stations Masters

in grade Bs. 455%200 (RS) agairst 10% gr-duate quota on
27-9.83 and were allowed seniority in the cagetory of
Station Master in grade R. 455-700(RS) from the dzte of %
joining. Thus they were fitted below the Stationliasters

in grade B. 455=-700(RS) who were empannelled under cadre
restructuring%were allowed all the %%Q;?quential benefits
from 1.8.83, GM(P) Printed serial Nq(Annexure -15 of the
application also lays the aforesaid principle. The action
of the railwasy administration in revertirg the Station
Masters is violative of the principles of Natural justice 2
and constitutional protection available to the applicants
under article 311(&? of the constitution of Indian besides

violation of Article 14 and 16 of t he constitution of

Indiao

iv) That the contents of para (iv) of the counter reply
are dewiéed and the contents of para (iv) of the applica=
tion are reiterated. It is further submitied that the
decision of General Manager, N.,Bly. as communicated under
letter dsted 15,9.89(Annexure No.l4 of the application)
was taken at the back of the aoplicants without affording 1
them any opportunity whatsoever, Further more, PNM preced-
ings at General Manager's level were initiated at a belatec
stage after E?e applicants had already been promoted to the
a

next grade a#d Station Master and Traffic Inspector i.e.

Rs. 550=750( RS) /1600-2660(RPS) .

M R
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As regards the averments of the respondents
No.4 to 7 regarding exhausting of the departmental
remedy, it is most respectefully submitted that so
called show cause notice i.e. Annexure No.l9 of the
application was merely an eyewash in view of the
facts that the decision for reverting the applicants wexe
was already takenby the respondent No. 1&3. The applicants
were compelled to knoek the doors of this Hon' ble Tribunal
to seek justice. In fact the applicants had no other
alternztive efficacious and speedy remedy available to
them. In view of the contents of Annexure-18 of the
application, the railway administration wss bound to revert

the petitidners to the post of ASM in grale Bs,1400-2300(RPS).

V) That in reply to para (v) of the counter reply, the

contents of preceding para (iv) of this reply are reiteratec

vi-1) Thzt the contents of paragraph VI.I of the coupter
affidavit filed by respondants No.4 to
7 are denied and the contents of pars VI-I of
the application are reiterated. It is further
submitted thst the selectionfor the post of
sv/ ASM/ AYM/TI/SEC.CNL in grade Bs. 455-7)0(RS)/
470-750(RS), against 10% graduate quota, was
correctly held in accordance with the provisions
of promotional chart( Annexure No.l of the
Applicastion). The restructuring issued under
Rly. Bd's letter dated 29,7.83 was notified much
after the conduct of the selection, The selection
inquegtion was not violative of any provisions.
of Rly.Bd.'s letter dated 29.7.83. It is also
submitted that the seniority of the petitioners
was also reckoned in the category of Staticn
Master in grade Bs. 435-700(R3) frcm the date

of joining as such the question of violaticn of



(8)

para 302 of IREM did not arise in this case.

Para No, VI-I1

ke

That the contents of paras VI-2 of the counter
affidavit filed by the respondenta No.4 to 7
are denied and that of the contents of para
VI-2 of the writ petition are reiterated. It

is further submitted that the selection of the
anolicants was made in accordance with the
channel of promotional chart (Annexure 1 of the
anplication) which was invogue on the date

of conduct of selection. So for the question

of prométion of Station Masters and ASMs of
grade B, 455-700(RS) for the post of Station
Master in grade Bs. 550-750(RS), was concerned,
the limit of 80% vecancies was subsequently
deleted through GM(P) let:er No.522-E/64-IX=-
o5.EiB dated 28.6.80., The GM(P) leiter dated
28,6.80 is enclosed as annexure 3-4 with théé
reply. 80 for the quessticn of further promoticn
of the applicants, for the post of Station Master
in grade Rs. 550-750(RS)/1600-2660(RPS) was
concerned, it was regulated as per the provisicns
of proposed channel of promotional chart
deduced by the Hd., Qrs. Office on 14.11.83
through annexure-7 of the writ petition. This
chznnel of promotional chart (annexure-7 of

the writ petition) was evolved in order to fill
up the vacancies occuring from 2,8.83 and
onwards. It is also worthwhile and pertinent to
indigate that on the representaticn of the
Northern Railway Mens Uniocn under item No. 289/
68th Divisional PNM, the Union was apprised of
the facts{annexure~ll of the writ petition)

and the item wss treated as finzl by the

; S cese9/~
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Divisional body of Northern Railway lens Union,
Further, the GM(P) N,Rly. was informed through
annexure=16 of the writ petitdon that the pro
rata principle was not workable for further use
from 2.8.83 and onwards for fi'ling up the
vacancies of Station Masters in grade Rs,
1600-2660(RPS). The GM/ N.Rly. had also
intimsted the Union in GM's PNM through annexure
5-3 that the pro rata principle was not to be
applied. The petitioners were, therefore,
correctly promoted as Station Master in

grade B, 550-750(RS)/ 1600-2660( RPS) and

were assigned seniority in the cadre of Stztion
Masters in grade Rs. 455-700(RS) in terms of

nara 302 of IREM.

Parg VI-3 That the contents of para VI=3 of the
counter affidavit filed by the respondents
No., 4 to 7 are denied and the contents of
para VI-3 of the writ petition are reiterated.
It is further stated that the stipulations
made under para 3.3 of Rly. Bds letter dated
29.7.83 ( Annexure D-2 of the counter affidavit)
was mot at all applicable on the status of

vanels of 10% greduate quota.

Para No.VIi-4: That the contents of para VI-4 of the counter

affidavit filed by respondents No. 4 to 7 are mis-
leading and false and as such denied. The

contents of para VI-4 of the writ petition

are reiterated. It is further submitted that

the enlarged panels, formed against 10% graduate
quota for various streams, was announed

correctly after getting the approvsl of

M& veeolOn/=
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competient authority and the services of such

emapnnéled staff were regularised retrospectively.

It is worthwhile to mention thsat the
0ggg::§of Station Master and Asstt, Station
Master are separate cadre and accordings to
the specifications of proposed channel of
promotional chart ( annexure-7 of the writ petition)
the applicants were correctly promoted as Station
Masters in grade Rs. 550-750(RS)/1600-2660(RPS). A
copy of latest channel of promotional chart issued by
GM(P)/N.Rly. under letter No.757-5/42/Eib) dt.22.7.88
has becen enclosed as annexure S-5 with this repdy. A
perusal of this channel ( Annexure S=5 ) will reveal
that stztus promotion i.e. promotion for the post
of Station Master in grade Bs. 455=700( R8})1400-2300
(RPS) from the post of ASM of grade k. 455-700(RS)/
1400-2300(RPS) was kept same as was provided under

annexure 7 of the writ petition.

That the contents of para VI-5 of counter affidavit
filed by respondants No.4 to 7 are denied znd that

of para VI-5 of the writ petition are reiterated,

It is further stated that both the cadres i.e. SM

and ASM in grade BRs. 455=700(RS)/1400-2800( RPS) are x&
seperate cairss. The petitioners belong to Station
Masters cadre wheress as the respondents belong

to ASMs cadre, Furthsr in accordance with ihe

channel of promotional charts { Accnxure-7 of the
writ petition and annexure S-5 of this reply) it

is only Station Masters of grade Bs. 455-700(RS}/1400-
2300(RPS) who are/were only to be promoted as

tation Master in grade Rs. 550-750(RS)/1600-2660(RPS

"The ASMs of grade Bs, 455-700(RS)/1400-2300(RPS) are/

were required to become Sta%}onMaster in grade Rs.
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455-700( RS)/1400-23 S0( RPS) i.e. on Stztus
promotion in indentical grade before becoming
elegible for promotion to the post of Station
Master 550=750(RS)/1600~2660(RPS).The question
of comparision of services of Station Masters
and £SMs in grade Rs. 455=700(8S)/ 1400-2300( RPS)
for the prupose of promotion to the post of
Station Master in grade B, 550=750(RS)/1600-

2660(RPS) does not arise.

Thzt the contents of para VI-6 of the counter
affidavit filed by the respondents Mo.4 to 7
are false and misleading, hence they are denied
The contents of para VI=6 of the writ petition
are reiterated, In fact, with the abolition of
cadre of Station Master in grade Bs. 425-640(RS)
under the provisions of restructuring orders
dated 29,.,7.83, the channel of promotion chart,
( annexure-1 of the original application) stated
to be still in force had become redundant and
unwork able for the further use for filling up
of t he vacancies occuring from 2,8,.83 and
onwards. Further, the pro rata principle was mnot
to be applied in view of the fact that after
implementing the restructruing the ratio of
Station Master and ASM of grade B, 455-700
(RS)/1400-2300( RPS) had become 10 me aning
thereby for 18 promotions &n the category of
Station Masters of grade R, 550-750(RS)/
1600-2660( RPS), 17 junior; ASMs and one Station
Master would Qave been promoted. Since the
Channel of promotional chart as annexure=l

of the original application was required to ka

§§:;Ik7&§; LY
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be changed for further use for filling up

the vacancies from 2.3.83 and onwards, CPTS

N.Rly., who is competent authority to draw the

chznnel of promotional chart, had communicated

the proposed channel of xpemaxkkikzr promotional

chart as enclosed as Annexure-7 of the application.

Since the pro rata principle was not to be applied

DRI/LKO has corfectly followed the channel of pro-

motional chart (Annexure-73of the Writ petition)

for making promotions from 2.8.83 and onward. Sr,DPO

N.Rly. 1KOC had intimated to CPO/N,.Rly., New Delhi

regarding the use of promotional chart which was

issued by CPTS N,Rly. on 14.11.83 ( Annexure-7 #

of the writ petition ), through let:er No.757E/5-1/

S/ Yie/ AVC dated 8.5.86 Sr.DPO/LKC's let:er

dated 8.5.36 1is enclosed as annexure S=6 with

this reply. The graduate quota selection

was held prior to the recript of restructuring

ordcrs dated 29.7.83 and was conducted for the
@nislodl

vacancies [prior to 1.8.83 and ihe staff of 10%

firaduate quota was protected in terms of

Annexure No,S-2 of this reply, It is worthwhile

to state that the latest channel of promotion

chart, (Annexurec S-5 with this repdy ) which

is still inforce, have the same provision gso fer

as subsequent promotion as SM in gr.Rs.550-750(RS)/

1600-2660(RPS) is concerned. The seniority of

105 graduate quota staff was correctly regulated

in the cadre of Station Master in grade R, 453-720(

(RS)/1400-2300(RPS) in terms of pzra 302 of IREM AND

PS No. 9340,

That the contents of para VI-7 of the counter

affidavit filed by the respondants No. 4 to 7

AVESNY 1y
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are false, hence denied. The contents of para
VI=7 of the writ petition are reiterated. It is
further submitted that the letter of General ‘
Secretary, NRMU filed as Annexure D=4 of the
counter affidsvit filed by respondents No. 4 to 7

were nothing but the representation’twisted facts

by the Union before the administration,

It is worthwhile to mention that the Union
had presented a misleading fact in black and while
before the administration in the GM's PNM in as
much as that after restructuring the lowest grade
of Station Master viz B, 425-640(RS) and k.
4 55-700 (™s) and highest grade of ASH
grade of BR. 455-700 (RS)+ Were merged into
one grade of &. 455-700 (RS). This was
absolutely wrong and as such DPO/LKC had intimsted
through Annexure-16 of the writ petition that it
was absolutely incorredt to say that after restrucs
turing the lowest grade of Station Master graie

RBs. 425-640(RS) and 453-700(RS) were merged with

ASHis of grade k. 455-700(RS), The DPO/LKO had g
factual position and stated that only SMs graéri
Rse 425-640(RS) was abolished and existing grad;\\‘
of ASMs/SMs i.e. grade Rs. 453=-700(RS) had been
keeping seperazteiindentity., It is pertinent

to indicate thet both these cadres are still

being maintained and the feeder post for the

post of Station Master in grade . 455=700 (RS)/140
2300(RPS) is the post of ASM in grade fs. 455-700( RS

1400-2300( RPS) .

So far the guestion of Annexure-14 of
the writ pétition, it is stated that the decision

of the General Manager was wrong and was taken

Q%¥>LQ?J\\>_‘ B - ¥ o
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under the pressure of the Union.As a

matter of principle the panels formed earlier
will rank senior to the panels formed later bat
this principle is always applicd in the same
cadre gr—where-thecomparisieon—ef—two——ceadres

is dene. In the case of applicants, they

were empanneled as Station Master in grade

Rs. 455=700 (RS) agzinst 10% graduate quota and
were absorbed as Station Master in grade Bs.
455-700(RS). They were assigned seniority

inthe cadre of Station Master in grade Bs.
455-720(RS) from the date of joining end as

such their placement in the seniority of Station
Master was in accordance with the provisions embo=-
died under printed serial No.9340 (Renel formed
earlier—ive.on 1.8,83-) and para 302 of IREM
faxnzd ( arrengement of seniority was made—froem
the—dzteof—Jeining).

Para VI-8 Theat the contents of pars VI-8 of the counter
affidavit filed by the respondents No. 4= to 7
are dened and that of the contents of paraz VI=-8 of

the writ petition are reiteriated.

Para VI-9 Thzt the contents of para VI=-9 of the counter

affidavit filed by the respondents No. 4 to 7
are denied and that of the contents of para VI-9

of the writ petition are reiterated.

Para VI-10 That the contents of para VI-1C of the counter

affidavit filed by the respondents No. 4 to 7
are denied and that of the conltents of pera
VI-10 of the writ petition are reiteriated,
It is further submitted that the decision of

General Manager, N.ly., as communicated under

g&gjinb§t> cendld/-
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Annexure-l14 of the writ petition, xxxkzkBR was
taken on the wron interpretation of printed
serial No. 9340 and peres 302 of IREM, In fact,
print-d sefial No. 9340 had clsrified that the
seniority of the staff, who are identified

for the purpose of promotion under cadre re-
structuring, would be effective from the common
date of restructuring i.e. 1.8.83. Since both
the cadres were seperate, the Station Master
placed in grade Bs. 455-700(RS) under cadre
restructuring were assigned seniority from
1.8.83 and thereafter :Station Masters of
graduate quota, who #XE were empannelled as
such for the vacancies existed even prior

to 1.8.83, were assigned seniority in the
cadre of Station Master ingrede B, 455-700
(R3) fulfilling the requirement of printed

serial No. 9340 and pasra 302 of IREM.

Para VIi-ll That the contents of para VI-1ll of the
counter offidavit filed by the respondents
No. 4 to 7 are denied and that of the contents
of para VI-1ll of the writ petition sare

reitertated.

Pera Vl-12 That the contents of para VI-12 of the counter
affidavit filed by the respondents No. 4 to 7 sre d
denied and that xke of the 3x® contents of
para VI-12 of the writ pttition are reitertated.

It is further submitted that the pro rata
orinciple was not to be followed, for further
use from 2.8.823 and onwards in view of Annexure=7
cf the writ petition and Annexure S=5 with this
reply. The stipulations of 80% was, however,

AR £ <y



Para VI-13

Para VI-14

Para Vi-15

Parz Vi-16

Para VI=17

Para VI=18

( 16 )

abolished through Annexure S=4 with this reply.

It is also stated thet even after the implementa-
tion of the restructuring i.e. after 1.8.83 both
the cadres viz. Sk and ASM in grade k. 4355-700
(RS)/14@0-2300( RPS) are having seperate

idéntity and ASMs of grade Rs. 435-700(RS)/1400-230(
(RPS) have been made the feeder post for further
promotion to the post of Stationliester grade Bs.

455-700(RS)/1400-2300( RPS) .,

Th:-t the contents of pars VI-13 of the counter
affidavit filed by the respondents No. 4 to 7
are denied and thet of the contents of para

VI-13 of the writ petition are reiteriated.

That the contents of pares VI=14 of the counter
Affidavit filed by the respondents No.4 to 7
are denied and that of the contents of para VI-1&-

of the writ petition are reiteriated.

That the contents of para VI-15 of the Counter
affidavit filed by the respondents No. 4 to 7
are denied and that of the contents of para VI=15

of the writ pétition are reitericzted.

Thet the contents of parz VI-1l6 of the counter
affidavit filed by the respondents MNo. 4 to 7
are denied end that of the contents of Para VI-16

of the writ petition are reiteriated.

That the contents of pars VI-17 of the counter
affidavit filed by the respondents MNo. 4 to 7
are denied and that of the contents of pars VI-17

of the writ petition are feiteriated.

That the contents of the para VI-18 of the countér

affidavit filed by the respondents No. 4to 7 are

heh X |
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denied and that of the contents of para VI-18 of

the writ petition are reiteriated.

Para Vi-19 Thet the contents of the para VI-19 of the counter

affidavit filed by the respondents Noce. 4 to 7 are
denied and that of the wntents of para VI-19 of the

srit petition are reiteriated.

$f§a That the contents of paragraphs VII to XI of counter
reply need no comments and the contents of pars VIIZ

to XI of the writ petition sre reiteriated.

LUCKNOW %%Lﬁﬁgﬁ:,

Dated: Applicant

VERIFICATION

I, D.K.Khare S/0 Late Shri B.B.Singh Khare aged
about 41 year working as Station Master in the office of
Northern Railway, Harchandpur, Lucknow Division, do hereby
verify that the contents of para I to VII of this applicatior
are true tc my personal knowledge and belief and that I have

not suppressed any meterial and facts.

PLACE ( DeKeKhare )

Signature of Applicant -
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NOKTHERN RAIIMAY
G. Sankaranarain
SPO i &G )

D,0.No. 757E/85-V-II-IV(E1b).

" Head quarters Of fice
Baroda House, New Delhi,

dated 28th Aug. '8k,
My dear Chatterjce,
Sub: Cadre review and restructruing of non-

gazetted cadre of SM/YH,

Refs Your DO letter No. 561 E/5-1/SM-Restructruing
dated10.8.8%, '

" "o ve0

The points raised ipyour above letter are clarified
a8 under: - . ‘

Item No.1 This confirmed. ) ‘ )

TtemNo.2. Rzilway Board!s letter issued under PS No. 85636»
is clear and answers the issuwe ralsed in this” /

es
Item No.3. Since the case containing the pr¢vious giion,
dence is not readly available, a clarif’ ,

‘%ill be issued later, L

Jtem No.% As regards 10§ gradvate quota, :
recruited and sent for training #8208
vacancies existed prisr to the &&@
turing i.e. 1.8.83, hence 10%
have to be adjusteé agalinsty the
reserved for them-before 1.
procedi re, :

As regaris the 24 SMs grade &, 425-64C(RS) who
were adjusted as ASM Gr, &, W55-700 (RS} The division haf

-l
15 o 0 o3 e,

not clarified as to how thoir pay was fiked on such an
grade L425-64L0(RS) if opted for _ _
premotion as ASM grade &, 455-700 (RS) as per existing °
channel end promoted as ASMs grade B, 455-700 (RS) against ‘
a restructured vacency will hence has pay fixed under , ~
rule 2018-3 RII. If such a SM gr. 425-640(RS) is designated l
as SM Gr. 455-700 (Rs) arising out of non- existence of

the grade k, W25-640, it will amount to replacement of
grade in which case his pey will have to be fixed under
Rule 2017 RIT . The clarification issued under this office -
letter dated ,3.3.81» is in regard to the method of adjustrent
of SMs grade 425-640(BS) whe could be, ad justed as SMs

grade &, W55-700 (BS) and above. ‘

sdjustment., The SMs

Yours sincerely,
ey
KQ\ \ ( G. Shankaranarain)
HS— sy

" sh., £.C. Chatterjee,
DPO N.Rly.,
mCKHOWo



Northern Railway
Divisional Office,
Incknow,

No. 961-B/NRMU/Hd. Qrs/Impl./HBinutes/s88-89, l
dated 21.3.89. |

x
An extract of the following items is placed below.l
Action as necessary may please be taken expeditiou§1y
and position duly approved by the Branch Officer
concerned nay be advised to Union Gell within 5 da}s
without fail, \

1
i
l
i

Item No. 204/88 of the minutes of Implehentation
comr ittee meeting held with NRMU/of HA. Qrs. /level
on 23.,1.89.

D4a/0One. sd/- ]
for 2r.Divl,.Personnel Officer
Incknow,. :




Iten Mo,
204/88

g 8,

W
Unlavful pronotion to Station Master

d
Bs J0007266048F5) ide letter Mo, Shak/5-1/5M

This matter has also been taken who have been
replied that in tems of instructions; contained in
ra 302 of Indlan Railvwa Rstablistment Mannual

{mSecond Biition) the sen origg of the staff of
the categories partially filled by direct recruli-
ment and partially filled by promotion, is to be

prepsred fron the date of joining of the vorking
post in the case of direct recruitment and _date

of promotion in the case of promoteeg. In the
present case of Station Master of IK¢ Divn., the
prouotees have been given pronoticn w.e.f, 1.9.83 -
and direct recrults jeined on 27.9.83 after \
conpleting the training. In terma mf;instructions ;
referred to in para I above, t“he Station Masters
recruited against direct recruitment quota have
corrgctly been given senilority from 27.%.83 i.e.
the date of joining their duty below the promotees
who were promoted w.e.f, 1.8.83. The criterian

that prcnotees in such cases should be given on
pro-rata vasis can nct be applied.

TEEX] .



Hrese S/

S

NORTHERN RAILWAY

N0 $522wE/ 6=l X=25~EIB. Hoadquartero O2fice,
. Baroda Housg,
Dated 28th June,1980. Now Delhi.

The  Divl.Rly.Mamogor,
Northera Roilway,
ALD,LKO FZT BKN DLI JU & MB,

, 8ubs Channcl of premstion chart of
- Trensportation atafr,

*.

S
The fellowing reviged channel of promoetion to the £§
post of Statien Manter Brofs.557-750(RS) was introduced =
vide this office lotior of oven ne., dated 22,4.,9980,

a) SM8/ASHS Gr.k.455-700(RS) = 90%
b) TIa Greis.455-700(RS) Ly optien-10 %

1t has tow bzen doeided that TIs Grade k.455-700(RS)
vill net be censidered for prooetion to tiie post of -
station master grade B,550-750(RS) in future. The SMs/ASPs
grade &.455~700%§§)u111 enly be conoidered for promation
ag SH grade 3. 550-750( RS)

The promotien of the stoff to the post of Station

Magter grade k.550«750(RS) ®¥1ll, however, bo made subject
to pasoing of P=16A courso, _

34/-
( Dev Rng )
for Gomeral Manager(P),

%WL

P
Vg
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£

Eorthern Roilvay

.

Fos 757-E/42(EIB)

The Divl,Rly.Manager
Northern Railvay, ’

The Genl.Secy. NRMU, 12

Hoadquarttreo Offico,
Baroda House,
Novw Delhi.

Dated: 22nd §uly '88

'DLI MB LKO ALD UMB DKW & [

Chcasford RA. M.Delhd.

Tho Genl.Secy, URMU, 166/2 Panchkuin Rd.,N.Delhi,

Subs Chonnel of promotlon of Stationo Hasterso
£fic Ingpectors and Yard Meaters

Consequent to tho rocoipt of the nevw pay socales

- oo a regult of Fourth Pay Conmission's recommendatlion w.e,r.

01.01,86, and Railwoy Board's instructiong conveyed vide

Xheir letter No.E(NG 11/

84/RC~3/15(AIRF) d..ted 15.5.87,

rogarding recruitment of Traffic/Commercial Approntices
against promotee and direct recruitment quotas of 10% and
15% regpectively in grade +550=750( RS)/1600-2660( RP3)
inctend of grade k.455-700(RS)/1400-2300(RPS), the
existing channol of promotion of Station Masters, Traffic
Inopoctors and Yard Masters hove been revised and one copy
of oach is enclosed herewith for your information and

necoosary eetion. (Copy

of Board'o letter No .B(NG)II/84

RC-3/15(AIRF) dated 15,5,.87 containing detailed inatructions
regarding recruitment of Traffic/Comnoreial Apprentices

18 also enclosed for rea

dy reference),

Boerd's imstructions isgued vide their above

mentioned lettor regardi

ng Traffic Apprertices who have

already been rocruited ofthor through Railway Reeruitment
Board or through Departmental Selection Board or are °
undergoing training, will be abgorbed only in gcale of
Bso 455-700(R8)/1h00~3330(R&S& for vhich they have been

rocruited.

Railony Boogdo lotte
to above, aloo contains
alroady recruited inedd

¥ doted 15,5.87, referred :
provision for Traffic Apprentices
0ld scole prior to these instruction:

to improve their progpects b%Pcompeting for higher grade
1600-2660(

of 5. 550-7509RS)/16

For promotion to all
in Board's leotter No .E(N

8) may be noted.

rades instructions contained
G§I-85-PMI-13(RC) dated 19.2.87 !

circulated under this office letter No .831-B/382/RIV

~dated 3.3.87(P.S.N0.9186
- otrictly followed.

) should be kept in viev and

.....2/-;



{2)

Combined ocloctlon for tho posts of SS/TI/CYM grade
o 2000=-3200( RPS) should bo held by clubbing the

vacancies tn tho banls of combined soniprity of SMs/TIs/
YHo grade B. 1600-2660(RPS),

The ocnge regarding promotion to grade k. 840-1040
(RS)/2375-3200( RPS) as 8S/TI/CYM is gubjudice. Thean
poots will, therefore, bo filled after the cage iao
finaliged by the Court.

A

S4/-
for General Hanager(P)
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ifying P=- Induc tion Course wilch is
%p EEPEE
l, Switchman Onmam Rs, ._.Wm8..~an (RPS), = . .
Leve rman/Cabinman gra i - ob:
' Rs, muoRuoo Aaumvo::z Matriculation mﬂwwwwwoﬁmmwwmg.
and below the age of 45 yeers, -25% Cihroudn HoRons)

after training at
Zonal Training School/
Chandausi.

50%

2., Signallors grade Rs,1200-2040(RPS):

* o:m rade Rs, 950-l500(RPS) with
matriculation and below 45 years ;o
of age. / w28%

e eten mm_ m.m _HDZ -

->n @ W e = e

o @ - e - - - -
¥

To be filled up on senlority-cum-suitability from

Asstt, Station Master grade Rs, 1200-2040(RFS).

_ ~ Passing P=16 Course is pre~-requisite for posting
\( »:aamono&e _

ASSTII. SIATION MASTER (HADE RS,.1400-2300( RP3)

. STATION MASTER GRADE R3, 1400-2300 (RPS)

T U@.m:w n. Pac<lo
o ed up on seniorlty—~um=-sultablili from *~Traffi 1 sele
Station Masters grade Rs, 1400-2300 (RPS) w_‘u direct ! grade mm. m%ou:wooo%%mWawwﬂn»:
recrui t9908 to the extent of 25% ' 2 years training at 2TS/Chandausi.
. ' 15% and
w ..!..l......!...:.....l!........l..!..“ Deptt, Graduates Apprentices
» STATTo ‘s H mmmﬁmoga »md grade Hs,l600-2660(R1S)
S N MASTER GHADE RS.1 PNO 55 atter pass ng P=20A & leAwm Course
IALION MASTER T 2100 QX RPS) v at 2TS/Chand add. .
m , = 10%

'=Traf fic Anspectors grade
! Rs, Poo?momgﬁmv 9 and

SE ON e e e v
By m%&.ﬁ,.u st of selection (Written & Wva-voce) ¢ Yard Masters grade Rs,.l600-26
combined selection ~~m all the three categories I (RPS),
i.es Stotion Masters, iraffic Inspectors and Yard
Masters groade Rs, 1600~2660(RPS) should be. held by
¢lubblng vacencies. ' ,

é@Bmu RS, 20003200 (RPS)

~
|

= Instructionsfor promotion to rade
Rs, 2375«3500 (RPS) will be »mucca

]
- . m
. . . on receipt of the dgme n
.. te v. T Judg t in Court

o~ contd, ,,2/-




A

\\

7 Do-mp 757 EIS-1|gm- YM|ave

kel «: 7 ¥ S

o v _ rRmMm w
Novtherrw Rag woy ey

ASLAM MAR MU D § 6

Div ol )
Sw, D‘\VL.P&VS()“,,C.Q. Offvery 1YiSien st

©8 . Moy . |q9¢g

Dean ¢,

Suby -

S\'qu,/
' Ave muy Pomoliin Chay & Fovrosfats v
dﬂpmmﬁw Chawr 5

Reg : _ M@ /vbrs s Ll wo TSTE (61 —xviy JE-(p
d1T 10. 4. g '

jrv Viewd %t, Aiveveh oo €nun clalesl Uneon
F“"-‘ 5-) of Above QqMalex ldle. 1, channeLs for T
PoB- e valat Mardor Prote 455 700 (R8) | Scchow Conbmliyg
CX\W 470 - N

Wk  “the g’»ﬂ?qh&«sf
F botl 4, LY nikack un,cm«sa.

Fe Channes 4 prombteiw | & TPl £y
to"‘”f’vt'ﬁhﬁm CN;—?MA 536"/\ awengu elaw iy 3

| Colafﬂru
be“n_w toe CF-(_“_@ 453,75,0 qu qj%,\z becun e volved
Wlin Con gy s, 8L betn (g m&aﬂq{.;m@ Eriong oL
fy\’w‘hw Oncter, - ' "

% Fracte 45 s- 700 (R3)

W q@
Mx%~% Chann
PWn\O‘L\.éa—v Cha n

i —_—

Jor Shes onaten lelier no

. S T

e Rive. thpmm%wm,%ﬂw WY ke Vil tag-

Reve. bhe 2y M}o . w Ou Cad-e Ly, '
_ Conig

.




..-f_ 26t o —.

ég =
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD

CIRCUIT BENCH LUCKNOW

1077
Civil Misc. Application No. of 1992(L)
W
.o ¥
N
\ }
.VVV
d.ﬁ
=
war" o i si %
il\&- 1. Bharat Raj Singh, aged about 52 years, son of
& sri R.S. Singh, Station Master, Shandrauli, P.O.
Barabanki,
<
2. Rai Hari Har Prasad, aged about 48 years son of

Late Narad Rai Asstt, Station Master, resident
of Northern Railway, Varanasi,

3. Prithi Raj Singh, aged about 50 years, son of
sri Hanoman Singh, Stataon Master, Jaunpur City,

P.0O. Jaunpur Kachhri, District Jaunpur,

4, Rajendra singh Aged about 46 years, son of

. 2\
'g?’f- *;:q\\ag\ Sri Seetal singh, Assistant Station Master,
S N'a )

y 4 B

\ ' Northern Railway, Mohalla near Station, Allahabad.

i AN
A
3\ ")// ...Applicant Opposite Parties
o %
.. :{: ‘// NO. 4 tO 7
Inre
Misc Application No. of 1990 (L)
inre
f7 0.A. No.28 of 1990(L)

ceesl
LRt -9 7
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jD.K.phare and others ... Applicants
Versus
Union of India and others .+« Respondent

APPLICATION FOR EARLY HEARING AND INTERIM

RELIEF

The applicants- Responcdents Nos. 4 to 7

most humbly and respectfully submit as under :

1. That 8 applicants have moved joined application
on 30.1.1990 before this Hon'ble Tribunal and obtained
ex-parte order on 30.1,199C through which this Hon'ble
court hés stayed the Operation of order dated
26.12,1989 contained in Annexure -19 of the Original
application. The applicants having ., The applicants
have not impleded the applicant- respondants in the
Original Application with malafide intentions and
subsequently this Hon'ble Court on the application

of the present applicants directed the applicants

to implead the present applicants as Respondents

Nos., 4 to 7 to the application,

2. That the Counter Affidavit and Rejoinder
Affidavit have been exchanged between the parties

and the case is ready for hearing.

3. That the Senior Divisional Personnel Officer,
Northern Railway, Lucknow , Respondent No,3 issued
letter No. 752 E/S-1/5S-Selection/1991 dated 28,2.1992
through which he has called as many as 62 candidates
for the selection of Station Superintendent /Dy.Chief

..‘.3
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Yard Master/ Traffic Inspector in the grade of

Rs, 2000-3200 ignoring the candidature of the applicante
Respondant No., 4 to 7 , though they are much senior

to the applicants whom names appeared at Serial

No. 43,48,57 and 60 in the aforesaid letter, Thus

the interest of Respondant No., 4 to 7 will seriously
effected in case the Respondent No.3 1is not immediatgi
restrained from selecting the candidates to the next

higher grade of Rs, 2000-3200 without considering the

candidature of the Respondant No.4 to 7 in accordance

-

to Seniority. After the written test Vive wichas been

taken by the Railway Authorities upto 23,10,1992 and

promotion/posting order is likely to be issued soon.
A photostat copy of letter issued by Senior

Divisional Personnel Officer, Northern Railway,

Respondent No.3 is ‘'Annexure- D-5' to this application.

4, That it is expedient in the interest of justice
that the opergg;on of impugned order No, 752E/5-1/SS-
Selection/1991 dated 28.2.19é;/;ssued by Senior
Divisional Personnel Officer, Lucknow be stay during

the pendency of the application, As otherwise the

Respondent No.4 to 7 will suffer irreparable injury.

PRAYER

It is, therefore, most respectfully prayed that
the Hon'ble Tribunal be pleased to stay the operation
of impugned order No. 750E/5-1-/8,5- Selection/91
dated 28,2.1992 passed by Senior Divisional
Personnel Officer, Lucknow, and further be pleased to

direct the Opposite Parties to call the Respondents

eeed
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Nos., 4 to 7 for the selection to the pbst of

Station Superintendant /Dy. Chief Yard Master/
Traffic Inspector in the grade of Rs. 2000-3200 as
otherwise the seniority of the respondents Nos. 4 to

will seriously effected for their no fault,

The Respondents Nos . 4 to 7 shall ever

Zafin(§3—

Lucknow: Dated (P.S.Mehra)

pray for this act of kindness.

&

23 43.1992 Advocate,
Coubel for Respondents Nos., 4 to 7

¢



: 2T TART THET TTNTRAL ADMTNT TR ATTIVT TRTRIAYL AT ATTLAMARAD
¥ o TR TIIT IETNCH LU CH
: o.n, NC. 22 of 1990(L)
-V ‘o~ v, Dhare and cthers Vversus ‘mion of India and others
v ANNEXURE = J=S”
X NORT {dHie LA.Luay
AR
R oX S ’752E/5-l/'SS-Selcction,/‘)l divisional of 17, ,
St X ' i\!.('{l\‘,’ [ LUC}(I)UW
oot N :
“:71,°sr, DOS, Sr. DSO -
N A
ﬁ {_,,',',2. 208 (I), (.II)

3. 205(3), (M),(Chg) LKO & BSB, (Yd) LkO & BSB

V74, Chief Yerd Moster, LKO @ BS3, S.5./LKO, B3 (Chg) & (Yd)
5, 5,55, BON, MLJ, BSE, A7, LOT, GN3, S, saW, DYD, MEW, .-
L PEM, CTL, SLN, PsH = e o
4. S.Ms, CPB, FIG, GRX, TLMD, 3ARG, SIQ, PTH, CPB, sYC,
T T REs) pRE, MARPH, PHV, SFH, KEd, KNR, TES, NN,
BNM, ULN, GRMR, BKSA, DRG, HCP, KVG, SHNS, FOF,

T

T KS |
;;3;157; T.ls, SLN, FD, ABL, UCR, PBH, JNU, BSBj LKO, PR3,
Lo Ti/plg. (1) & (II)/LKO, TI/NI/LKO, TI/Punc.

-

Subi~ Combined selection for the posts of

| ‘Station Superintendent/Dy.Chief Yard
Master/Traffic Inspector, in grede
Rs. 2000-3200 (3PS). -

443 3 4

It has been decided to hold a c/selection for the

‘ducting writtep test followed by viva voce to form a
i¥~combined panel for the posts of $S/TI1/Dy.CYM, in grade
4 ks, 2000-3200(RPS) . Six posts of §,Cs and three posts of
"5, Ts have been kept reserved in the proposed size of panel
. 'besides 17 un-reserved posts. The undernoted staff sre- - .
“i.. required to attend this office for written examination at .-
.27 10 hrs. on 14.3.92. They should bring their own pen, . = .
”?:%encils scale etc, with them., Answer books will howaver,,
. . be SUppiied'bY this office. It will be the personal
" responsibility of $Ss/SMs/CYMs incharjes TIs of the staff
e concerned to Inform each staff whose names have been given
*" . below, about the mode and venue of the selection (written
~test) in question and obtain thedr sifnature in tcken of
ooz thedr having noted the contents of this notification,

Lo

_ It should be brought into the notice of e'ach staff,
called for the selection (written test) on 14.3,92 that =~
;v without velld resson, he will not be permitted to appeal

¢ .i.in “he supplememtary “selpctiun which would Lo held on

" 14.3,92, The refusal of statf, if-emy, should he obtained

- - and sent so as-to reagh this office positively by -
14.3.1992. - ) : :

contd}..,.a/-‘

‘posts of $5/D7.CYWTI, of grade Rs. 2000-3200( RP3) by con=—. ¢ -

[
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. v g "No /)I" /5?L

. RP By o
T - ﬁg,()z“%

/,]-dﬁcrwafb fj) $oxo Oféf)f woo~ {

- </_,., [, . -7 ceofn =
S Aeneasin PRIy,

_ It would hbe the duty of senior sulo-lin-ic concorn.d
“ ihet while issuing "5-92?* it should b~ mentfoened in RED ins
'y 2t the top of the form that employee is duc to eppear
before selection board on 14.3.92., %ln casc, staff obteincd
".G-92 froem an office other than one in which he is employed '
the staff will be duty bound to give declaration that he is
not required to attend any selection within the next two
75,we°ks. PMCs ere not considered sufficient for absence fr0m~
. selection/test and will be similaply rejected.

IT SHOULD ALSO- BE INFORMED TO ALL ELIGIBLE STAFF THAT THERE
WILL BE NO SUPPLEMENTARY SELECTION AFTER 21,3, 1992.

l. S/Shri Lzhroo Ram éS/C; Sq/BCN
2. Lakhan Lal s/C SS/MLJ,
3.  R.S. Misra SS/BSE’
4,  S.K. Sherma® _. - i . SS/AJ "
5. S.D. Ram =~ sS/LOT :
6. Iwdesh Rai ., . . S&/GNG . ' '
- T R K. Chaturvedi o ss/sgy¥
8. Bhagirathi . . . 8S/SiW
"9, R.S.Nigam - b+ sM/CPB
 100 V.C.Misra ': . ‘ l SM/FTG
11, M.S.Kidwail o . 8S8/DYD .
~ .12+ R.K,Pendey L ' S8/ MGW
~13. Arjun PBd. sC SM/GRX
.. 14, R Ram ' _ , - SM/BSB _
7”“gz~153*fJ:p.pande S Dy.CYM/LKO = - oo
170’ AoNoNirmal - ) o . -DYOCYM/LKO
i i 18, ~ S.N.Misra L o SM/TLMD
"+ 119, " M.C.Shukla . S8SM/GANG
P 20- R. Ry Y dava ‘ o . ] ! SWSIQ 3
‘21, - A.P.Srivestava . . . . . . ES®MPTH _
.. 224 R.N.Dubey P -RG ~M/CPB 7
23, Bantoo Lal ST, sM/PON
24, shitla Fd. i S YWIKO
‘25, Ganga Rem- SC =~ ' . YM/LKO
. 26,  J.N,Chaubey SR RG SM SAW
L - 27, . S.N.3hukla - . sM/sYC
" 28, Lal Bzhadur .(sc0 - . =~ SM/RES
' 2¢, Gopal Ram o 8V,’TRF
30, - V,B.Tripathi - . B SM/MRgH
31. C.L.Misra SM/ BIIV
54.3 C.&,Prasad - ,._ '4  'SM/SFH
.33, Mohd.lslam Sl SM/KEH |
4 347" 'JJN,Singh “yom o SM/SIR
o -_3'5’.- T.id.Dwivedi.” . e SM/TEG
. 356, G.uVerma'’ I , SM/NHN
37+ R.D.Rem . . . .SW/BShH
- 38, Zi.P.Jauhari ) . SM/BNM
" 30, ° V.N.Pandey A 1 £MA/ULN
40, Kedar Nath . . S SM/GRMR
41, Hira val (5¢) P A SS/CIL 2
42, M,3.Usmani " . ' . TI/Plg.LKO s

43, F.P.5ingh" o - RG SM/SL
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for Sr. D‘vivisunal Perqwhncl

@‘\G‘\ ‘) (&/ucknow.

atds Ruﬁnihg Room, CB/Lucknows
ar iercel Office, CB/Lucknow«

chfg‘a4 v J.R,Mauriy «
e :/° 48, S.JyStngh »”’
U 46, 5.5.581ngh /
T 6T " d.K.Kherey. v~
ff%é‘48§'li G.P.Srivostava‘/ﬁ
:gﬁ41,49. I Asterooquil
'tk 504 Jagdamba
51, Ram Sukh
..52. S.K.Srivastava
" 53, Mabmood .11
i ga- . Praveen Kumar
v 55, .. N.,C.Srivestava
’ 56. Ratnakar Pandey\//
57. Javed hhmad
. 58, _Arun Kr,Sinha
o 59, R.K.Misra
© 60, Mmrvez Ahmad»/)
- 61, S.B.Singh
6%, Yamuna Pd. SC
Ki by .'4' !
, \% c ’:. _Co y 4‘.3“ S .
: - 1. Divl, SLcy /NRMU N°*r Gu
%. DiyluScey./URMU, T-10 Ne

AllfDMOS on ILKO Divis

~(written, test) is endor
{instructions that if any of the

&M/ POF

SM/ B C)
5M/LIKKO
S/ DRG
SM/HCP

- SM/LKO

SM/KVG.
YM/BIL

- SM/ &HNG
- SM/LKO |

RG SM/1IHN

YM/ LKO

SM/Y¥.S

SM/BSB : : ‘
SM/LKO ‘
TI/SLN . . ' ’ :
T1/RBL

TI/UCR

T1/ PBH

‘ N

=0

ion for information that the aforefv
.mentioned staff are required to a pear in the selection

scd to all the mo's with.

1
employ€e is referred them

"“he should exami ed by DMO/ADMO who should certify as to

“the gonuincq= of the sickness.

-

. e
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P.K.lhare and others ... Applicants

Versus
Union of India and others «++ Respondents.

AFFIDAVIT
P IN SUPPORT CF APPLICATION FOR INTERIM RELIEF

d

I, Prithi Raj Singh, aged about 52 years, son of Sri
Hanoman Singh, Station Master, Jaunpur City ,District
Jannpur , do hereby solomnly affirm and state on oath

as under -

~ 1, That the deponent is the respondent No.4 in the

above noted Original Application and doing pairvi on
T

So——

hehalf of Respondents Nos. 5,6 and 7 and as such he

is fully conversant with the facts deposed.

e e
2. That the contents of paras 1 to 4 of the

Interim Relief Application are true to my personal

knowledge.
3. That the Annexure-D-5 is the photostat copy

of their original and duly compared by the

— P
deppnment.

a

Lucknow: Dated

/éﬂlw’ /37&74 %

" omm
%gjz.1992 Denonent,



-

VERIFICATTION

I, the above named , the deponent do hereby
verify that the contents of paras 1 to 3 to this

affidavit are true to my personal knowledge.,

Signed and verified on this 24th day of March

1992 at Lucknowe.

£ %m,’ ,274*—74 -

Lucknow: Dated
%?.ﬂ.1992 Deponent,

I identified the deponent who has

signed before me, -
=
22/
(P.S.Mehra)
Advocate,

st e

(C=>. BAVITRI SINEL)
OLKTH COMMISSIGRIAY

-0 CovR Alluhobad.

undmnwttnhlndmzw
e Z LIt 593
;‘*“"/
T
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IN THE CENTRAL ADVINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW.

P Qd /qob |

D.K. Khare & others — . Appllvants
Versus

Union of India & others .+. |BRespondents
, N
FORM = I

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT, 1985.

Date of Filing

—

Registration No, . - -
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Centrel &0 w g
Cir~ I 20_“,L<f%§

Date - _

METAEIEPINL

N
L}y/’/:uf" v
=, .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH, LUCKNOW

D e s D T R e TV S ks b s TV D D W i T TV o0t s v

OeA. No. 2.8

DsK. KHARE & Qthers
Versus

Union of India & 2 others

DETAILS OF APPLICATION

— Y i e O ey s it e T TR ity T ) T D iy T St SO D gy D D

oF 1990 ()

se e Kpplicants

++» Respondents

Particulars of the applicants :-

.

(i) Name of applicants :

(ii)

Name of father

(iii) Designation and :
office in which
employed

(iv) Office address :

(v)  Address for service:
of notices

(1) D.K. Khare, aged 41 years
son of late Sri Baijai
Bahadur Singh Khare,
Station Master, Harchand
pur, District Raibarely,
Cffice of Station Master,
Northern Railway, Harchand
pur, District Raibarely,
Resident of Quarter No,
T/1 Railway Colony,
Harchandpur, District

Raibarely,

(2) Parvej ahmed, aged 34

years, son of Sri Shukru-
ddin Siddiqui, Traffic
Inspector, Northern Rly.,
Raibarely, office of
Traffic Inspector, Rai-
barely, District Raibarely,
Hesident of T/1 Railway
Colony,Northern Railway,

District Raibarely.



(3)

(4)

3 (5)

(6)
<X
D .
(8)

-:(2):-

Javed Ahmed, aged 34 years, son of Sri Mannan
Ahmed, Station Master employed in the office of
Station Superintendent, Northern Railway, Varanasi
Resident of D50/114, Qazipura Kalan, Nai Sarak,

Varanasi,

R.P. Singh, aged 40 years, son of Sri Yadunath Singh,
Rest Jiver Station Master, Sultanpur headquartered
in the office of Station Superintendent, Northern

Railway, Sultanpur, District Sultanpur.

J.R. Maurya, aged 46 years, son of Sri Behari
Maurya, Station Master, Jalalganj, District
Jaunpur

t, Office of the Station Master; Northern

Railway, Jalalgenj, District ¥eranesis Jaunpu? J%Wg
S

Son op Lol S5 $13L S ierfleres
GePe Srivastava, aged 40 years,jStation Master,
Northern Railway, Lucknow, employed in the office
of Station Superintendent, Northern Railway,
Charbagh, Lucknow, Resident of Village Harchandpur,

District Raibarely.

S.S. Singh, aged 46 years, son of Sri Baba Bux
Singh, Station Master, Northern Railway, Deorakot,
office of the Station Master, Northern Railway,
Deorakot, District Faizabad, Resident of Quarter
No. T/g, Railway Colopy, Deorakot, District

Faizabad.

4H.Ke Sinha, aged 42 years, son of Sri J.N, Sinha,

Station Master, Northern Railway, Lucknow,
employed in the office of Station Superintendent,
Nathern Rai;way, Charbagh, Lucknow, Resident of

105, Mashakganj, Lucknow,
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..

II. Particulars of the respondents

l, Union of India through the General Mansger, Northern

Railway, Baroda House, New Delhi,

2., Divisional Railway Manager, Northern Railway,

Qé;ﬁ;fHazratganj, Luck now,

S\

c}‘f\/oxo/*
Qo;xﬁxggﬂfégx£§enior Divisional Personnel Officer, Northern

o 5e® s
DT, <q\f¥\ Railway, Hazratganj, Lucknow. e
0¥ t:éé/“A— AT — He DekeS g Fesne \(Q-b\e VS T oW

' A~ ool vt (eg0 e
y/ Particulars of the order against which application is

-~ made
(S
P ,Q The application is directed against the orders

dated 15.9.89 passed by the General Manager (P), Northern
o Railway, New Delhi and the order dated 26,12.89 passed
by the Senior Divisional Personnel Officer, Northern
Railway, Lucknow toc revert the applicants from the post
Traftic nspector
of Station Masters/['fn grade R, 550-750(RS)/1600~2660( RPS)
to the post of Assistant Station Master in grade
Rse 455-700( RS)/1400~-2300( 3PS) and placing them below to
;<E> all the Assistant Station Masters wno were empanelled
" as Assistant Station Master on 1,8,83 in grade B,455-700

(RS)/1400-2300(RP53) .

IV, Jurisdiction of the Tribunal :
The applicants declare that the subject matter of
the order against which they want redressal is within

the jurisdiction of the Tribunal.

V. Limitation :
The applicants further declare that the application
is within the limitation prescribed in Section 21 of the

Administrative Tribunal Act, 1985,
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VI,

-:(4):=

Facts of the case :

2

The facts of the case are given below :=- §¥%
That the applicants No. 1 and No, 3t 8 are =
working on the post of Station Mszster in grade

Rse 1600-2660(RPS)/550-750(RS) on Lucknow Division
of Northern Railway. The applicant No., 1 is
posted at Railway Station Harchandpur and the
applicants No. 3 to 8 are posted at Varanasi,
Sultanpur, Jalalganj, Lucknow, Deorakot and Lucknow
railway stations respectively, The applicant No,2
is working on the post of Traffic Inspector in
grade Rse 1600-2660( RPS)/550-750(RS) on Lucknow
division of Northern Railway and is posted at
Raibarely., All the applicants are graduates. All
the applicants were recruited from the Railway
Service Commission in group 'C' posts. The
applicants No., 1, 2, 3, 4, 5 and 7 were recruited
as Assistant Station Master in grade Rs,330-560(RS)
and applicant No. 6 and 8 were recruited as
Signaller in grade R, 110-200(AS). All the
applicants were selected as Station Master in
grade Bs. 455-700(RS)/1400-2300(RPS) against 10%
graduate quota and were further promoted as
Station Master/Traffic Inspector in next higher

grade ks, 1600=-2660( RPS)/550-750( RS).

That in order to fill up the vacancies in the
Traffic Department the General Manager (P),Northern
Railwzy evolved channel of promotional chart by

his letter dated 7,4.76 which was circulated by

letter of Divisional Personnel Officer, Lucknows
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ANNEXURE 1

ANNEXURE 2
ANNEXURE 3

4.

-:(5)s-

According to the aforesaid letter dated 744476,
10% of the vacancies were to be kept reserved in
all the five streams namely - Station Master,
Assistant Station Master, Assistant Yard Master,
Traffic Inspector and Section Contrcller in the
grade Rs, 455-700(RS) and Gr. Rs.470-750(RS). A
photostat copy of the m letter dated 7.4.76 is
filed as ANNEXURE 1 to this application,

That since the panels fcr the aforesaid 10%
vacancies in all the five streams were to be formed
on each division the Divisional Personnel Cfficer,
Lucknow by letter dated 31,7.82 invited applications
from amongst the non-ministerial Transportation
Class III staff whovere graduates and were below
the age of 35 years on 31.7.82 for selection,
Accordingly written tests for this combind
departmental selection were held on 2,1,83 and
17.4.,83 and viva voce of the successful Candidates
was held on 29,6.83, On the basis of this selection
a provisional panel for the posts of Traffic
Inspector, Station Master and Section Controller

was announced by letter dated 27.9.83. A photostat
copy of the letter dated 31,7.82 inviting applicat-
ions is filed as ANNEXJRE 2 and the letter dated

27,9483 announcing the provisional panel is filed

‘as ANNEXURE 3 to this splication,

That the panel dsted 27.9.83 consisting of 10 candi-
dates was provisional, Subsequently an enlarged

panel was announced by letter dated 12,.8,87 after
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ANNEXURE 4

S

ANNEXURES 5 & 6

o

-:(6) s~

getting approval of de=-reservation from the competent
authority. The services of empanelled staff were
regularised from the date they were posted against
the working poste. The only conditicn laid down

for the purpose of retention on the panels was
subject to the workhbeing satisfactory. A photostat
copy of the enlarged panel dated 12,8.,87 is filed

as ANNEXURE 4 to this application,

That the aforesald panels were drawn up in accordance
with the Printed Serial No, 6196 of General Manager(P
Northern Railway. The incumbents of the panels

were given pre-requisite training course at Zonal
Training School, Chandausi. The applicants on
successful completion of training were given their
posting as Staticn Master in grade R, 455=700(RS)
with effect from 19.11.84 and 10,6.85, K photostat
copies of posting orders dated 19,11,84 and 10,6.85
are filed as ANNEXURE 5 & 6 to this application.

That the applicants were assigned seniority in the
category of Station Master in grade fs,455-700(RS)
from the date of the joining the wrking post in the
cadre in accordance with the para 302 of the Indian
Rallway Establishment Manual., The applicants
continued to discharge their duties to the entire
satisfaction of the administration and they were
rewarded from time to time in recognition of their
exemplary work. The applicants were further |
promoted in the higher grade . 550-750(RS)/1600-2660

(RPS) as Station Masters or Traffic Inspector

in accordance with the provisions of the proposed



ANNEXURE 7

ANNEXURES 8,9 & 10

ANNEXURE 11

7.

-3(7) s~

channel of promotional chart. A true copy of the
proposed promotional chart dated 14.11.83 is
filed as ANNEXURE 7 and photostat copies of
promotion orders of the applicants for the post of
Station Master and Traffic Inspector in grade

Bse 550-750(RS)/1600-2660(3P3) are filed as
ANNEXURE 8, 9 and 10 to this application.

That after the promotion of the applicants as
Station Master/Traffic Inspector in grade R, 1600~2566(
(RPS) the divisional body of Northern Railway Men's
Union (N.R.M,U.) made a demand by Agenda Item No.289
of 68th Permanent Negotiating Machinary (P.N.M.)
meeting wherein they sought to invoke the pro rata
principle of filling up the posts of Station Master
in grade Rs. 550~750( RS)/1600~2660(RPS) i.e. by
regulating the promotion of Station Masters and
Assistant Station Masters of grade Rs.455-700(RS)/
1400-2300( RPS) in the ratio of 1 ¢ 17. This demand
of the union was rejected by the Divisional Railway
Manager, Lucknow on the grounds that the pro rata
principle was not applicable in the changed
circumstances and g for the purpose of promotion

to the post of Station Masters in grade Rs,Z50=750(RS)
1600-2660(RPS) the provisions of proposed channel of
promotional chart were being strictly followed.

The aforesaid rejection ws treated as final,

A true copy of the minutes of the 68th P.N.i.
meeting rejecting the union's demand is filed as

ANNEXURE 11,
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ANNEXURE 12

g

ANNEXURE 13

8.

9.

-:(8) s~

That despite the rejection of thevémand of N.R.M,U.
vide Agenda Item No. 289 of 68th P,N.M, meeting,
which was treated as final the Central body of the

Ne ReM,U, again raised this issue in the P,N.M,
meeting at the General Manager's level under Item

No. 204/88 demanding that promotions in the

category of Station Masters in grade R, 550-750( RS)/
1600-2660(RPS) should be regulated on pro rata basis .
A true copy of Agenda Item No. 204/88 is filed

as ANNEXURE 12 to this applications

That during the deliberations in the P.N.M. meeting
at General Manager's level the union demanded
reversion of the Station Masters of 10% graduate
quota and this item was directly brought under the
Implementation Committee meeting specially when the
union's contention had to be examined by the
adninistration, This manipulationvas done at the
instance of the union showing how the union prevailec
over and pressurised the administration to the
detriment of the applicants who had no representatior
at the said P.N.M. and all the decisions in terms

of this P.N.M, were taken at their back without
affording them any opportunity whatsocever, zkxxs
brXxtrdxsk Further more P,N.M. proceedings at
General Manager's level were initisted at a belated
stage after the applicants had already been promdted
to the next grade of Station Master and Traffic

Inspector i.e. Rse550~750( RS)/1600-2660( RPS). A true

copy of the minutes of the General Manager's P,N.M,

item No,204/88 isfiled as ANNEXURE 13 tothis application.



;?

ANNEXURE 14

10,

11,

-:(9) s

That the Northern Railway Men's Union thus prevailed
over the administraticn and pressurised it to take
the decision that the Station Mésters who were
placed on the panel of 10% graduate quota on 27,9.83
would be placed below the Assistant Station Masters
in grade R,450-700(RS)/1400-2300(RP3) who were

borne on the panel of Assistant Station Masters on
23.11.83 under cadre restructuring with effect from
1.8,83., The decision of the General Manager's
P.N,M, item no, 204/88 was implemented by letter of
the General Manager (P), Northern Railway dated
15,9.89. A true copy of the letter dated 15.9.89

is filed as ANNEXURE 14 to this application.

That the aforesaid decision as communicezted by the
letter of the General Manager dated 15.9,89 to
revert the applicants has been taken on the basis of
Printed Serial no, 9340 according to which the
seniority of the incumbents borne on the panel of
restructuring is to be omputed from 1.3.83, This
Printed Serial has been deliberately mis-interpreta
in as much as it relates to the panel drawn up with
respect to the same category of posts. Accordingly
this principle was followed when the graduate quota
staff after being brought on the panel dt. 27,9.83
was assigned seniority in the cadre of Station
Masters in the grade of Rs, 455=-700(RS) below the
Station Masters borne on the panel dbted 16,10,83 of

restructuring with effect from 1.8,83, but it does
not imply that the gpplicents borne on the, panel of
Station Masters are to be reverted with restrospecte~

ive effect and placed below the panel of Assistant
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Station Masters dated 23,11.83 with effect from 1.8.83
in a different category. A true copy of the Printed

ANNEXURE 15 Serial No, 9340 is filed as ANNEXURE 15,

12, Tnat the aforesaid letter dated 15.9.89 is based on
Item No., 204/88 of the General Manager's P.N,M., with
N.R.M.U, and further refers to the letter No. 757-E/
5-1/ M-YW/Channel of promotion dated 17,7.89 of
Divisional Personnel Officer, Lucknow. The said
letter of the D.P.C./Lucknow clearly explains the
position to the Headquarters office pointing out
therein that the contention of the N,R.M.U. was un-

ﬁ? tenable as the seniority of the Station Masters of
graduate quota was strictly in accordance with the
provisions under para 302 of the Indian Railway
Establishment Manual. In other words the panel of
Station Masters in grade ®,455-700(RS) announced on
16,10.83 and given effect from 1,8.,83 was kept above
the graduate quota staff who were placed on the
panel of 27,9.83 and were assigned seniority in the
cadre of Station Masters in grade Rs.455-700(RS)
from the date of joining the cadre. It was further
pointed out that the panels formed earlier will rank
senior to panels formed later hut this will only be
applicable in a particular grade/cadre/post and not
in respect of the panels in a different category.
The panel of Station Masters to which the applicants
belong is clearly in different category from that of
the Assistant Station Masters and thus placing the
applicants who belong to the category of Station
Masters below the Asstt.Station Masters with effect
from 1.8.83 is wholly illegal, arbitrary and without
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jorisdiction, A true copy of the letter of
Divisional Personnel Officer, Lucknow dated 17,7,.,39

is filed as ANNEXURE 16 to this application,

That it is worthwhile to state here that while the
aforesaid item no. 204/88 of N,R.M.U. was being
discussed at the Genersl Manager's level, another
recognised union namely - Uttraya Railwéy Mazdoor
Union (U.R.M,U.) objected to the said demand on
65.6.88 and requested the railway administration not
to take a wholly one sided decision ?n the matter,
It was pointed out by the U,R.M.U, that the N,R.M.U.
had concealed facts and their demand was based on
mis-representation and as such the matter should be
resolved in a joint meeting with both the unions.
The railway administration.on this objection of the
UeReMeUs had assured that one si?ed decision would
not be taken, A true copy of the objections made by
the U.,R.M.U, on 6.,56,83 vide item no. 38 of the P.N.M,
at General Manager's level is filed'as ANNEXURE 17,

That in terms of the letter dated 7,6.84 by the
General Manager (P), Northern Railway regarding
decisions of the P.,N,M. meetings it has been decided
that decisions taken at the P,N.M. level must be
implemented forthwith., If there is any objection
from the other recognised union, it should be
investigated but the decision taken with one recog-
nised union should not be stayed or pended, If,
however, it is found that there is any strength in
the counter argument and the decision already taken

deserves to be modified , then a joint meeting
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with both the recognised unions will be arranged

and in case a joint decision is arrived at the

same will be implemented otherwise administration's
decision will be taken at the General Manager's
level. A true copy of the General Manager (P)'s
letter dated 7.6.84 as circulated by. letter of
D.R,M,/Lucknow dated 28,4.86 is filed as ANNEXURE 18-

That in terms of the aforesaid policy decision vide
General Manager(P), Northern Railway letter dated
7.6.84 which is also applicable at the divisional
level, it is evident that the one sided decision
taken under pressure of N.R.M,U, is bound to be
ilplemented despite objections by another union i.e.
U.ReMeUs This decision, to implement the one sided
decision taken at P.N,M, meeting is whally illegal,
arbitrary and amounts to discrimination in violation
of Articles 14 and 16 of the Constitution of India,
The said policy decision to implement ex~parte
decision taken at P,N,M. as communicated by General
Manager(P)'s letter dated 7,6.84 (Annexure 15)

deserves to be quashed.

That on receipt of letter dated 15,9.89 by the
General Manager (P), Northern Railway the Senior
Divisional Personnel Officer, Lucknow issued letter
dated 26,12,89 to give effect to the decision taken
at the General Manager/P,N.M, to revert the
applicants to the post of Assistant Station Master
in grade Bs,455-700(RS)/1400~-2300(RPS). The said

letter also points out that the applicants will be

placed in the category of Assistant Station Master
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in grade R, 455-700(RS) i.e. below the Assistant
Station Masters who were empanelled as such on

23,11,83 having effect from 1.8.83, A photostat
copy of the letter of Sr.Divl.Personnel Officer,

Lucknow dated 26,12.89 is filed as ANNEXURE 19,

That the reversion of the applicants who were brought
on the panel of the Station Masters in grade Rse455=~
700( RS) on 27.9.83 and who have been subsequently
promoted on the posts of Station liaster and Traffic
Inspectors in grade R, 550-750(RS)/1600-2660( RPS3)

to the lower category of Assistant Station Masters

in the grade Rs, 455=-700(RS)/1400-2300(RPS5) and below
all those Assistant Station Masters who were empanell
ed on 23,11.83 is wholly illegal, arbitrary and with-
out jurisdiction in violation of Article 311(2) of
the Constitution of India and also discriminatory

in matter of service in violation of Articles 14 & 156
of the Constitution of India, on the basis of a
wholly one sided decision taken at the P.N.M. meeting
at General Manager's level at the back of the
applicants in which they were neither represented

nor any opportunity of hearing was provided to them
at any stage whatsoever in violation of principles

of natural justice,

That out of 16 persons brought in the panel of 10%
graduate quota, 1l persons. including the applicants
were ear-marked for the post of Ststion Master,

3 for the post of Section Controller and one each

for the post of Assistant Yard Master and Traffic

Inspector. By impugned orders dated 15.9.89 passed
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by General Manasger (P), Northern Railway, New Delhi
and Senior Divisional Personnel Officer, Lucknow
dated 26.12.89, only the persons ear-marked for the
post of Station Master and subsequently promoted for
the higher grade are sought to be reverted while
those ear-marked for the post of Section Controller,
Assistant Yard Master and Traffic Inspector are
excluded. This also amounts to discrimination in

as much as the applicants similarly placed znd
brought on the panel of 10% graduate quota on the
basis of same selection and thereafter assigned
seniority in their respective categories in terms
of pars 302 of Indian Railway Estb. Manual have been
singled out for reversion with retrospective effect
and placed below all the Assistant Station Masters
who were empanelled as Assistant Station Master on
23.11.83 having effect from 1.,3.83 in grade

Bse 425-700( RS)/1400=2300{RPS) .

That one month's time given to the applicamts to
submit their representations is merely an eye wash
in as much as the decision to revert the applicants
has already been teken and is to be implemented in
terms of the General Manager's letter dated 7.6.84
regarding implementation of the one sided decision
taken at the P,N,M. meeting, The decision to revert
the applicants is ak abinitio, void and without
Jurisdiction and taken at the back of the applicants
in violation of the principles of natural justice.

The applicants have no other efficacious, speedy
alternative remedy available to them in the facts and

circumstances of the case.
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GROUNDS

Because the order to revert the applicants taken
ex-parte  at the back of the applicants at the
General Manager/ P.N,M. level and implemented by
the order of General Manager (P)/Northern Railway
dated 15.,9.89 and the consequential order dated
26.,12,839 of Senior Divisional Personnel Officer,
Lucknow reverting the applicants to the post of
Assistant Station iiaster grade Rs. 455-700(RS)/1400-
2300(RPS) and placing them below the panel of
Assistant Station Masters grade B,455=700(RS) as on
1.8,83 is wholly illegal, arbitrary and without

Jurisdiction,

Because the reversion of the applicants from the
post of Station Master/Traffic Inspector in grade
Rs. 550-750( RS) /1600-2660( RBPS) to the post of Asstt.
Station Master in grade R, 1400-2300(RPS5) and placing
them below the position of 1,883 is in violation
of the constitutional protection available to the
applicants under Article 311(2) of the Constitution
of India without following the procedure prescribed

therein,

Because the applicants have been singled out for
reversion while others similarly placed have been
excluded which amounts discrimination in violation

of Articles 14 & 16 of the Constitution of India.

Because the applicants having been brought on the
panel of Station Masters in grade R.550-750(RS) on
the basis of selection under 10% graduate quota

and subsequently promoted in the higher grade as
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Station Masters/Traffic Inspectors have been reverted
as Assistant Station Master which is a different
category nullifying the rights accrued to them on

the basis of the process of selection and subsequent

promotion,

Because the decision taken at the level of General
Manager/P.N.M. on the basis of demand raised by
N.R,M,U, at the back of the applicants without
affording them any opportunity whatsocever is in

violation of the principles of natural justice,

Because an earlier demand raised by the N,R.M.U. at

Divisional level hed already been rejected.

Because the opposite parties have illegally acted

under pressure of N,R.M,U,

Because the policy decision communicated by the
General Manager (P)/Northern Railway, New Delhi by
letter dated 7.6.84 to implement even one sided
decision at P.N.,M. is wholly illegal and arbitrary
and discriminatory in violation cf Articles 14 & 16

of the Constitution of India.

Details of remedy exhausted :

That in the facts and the circumstances stated in

parea VI above it is stated that the applicants have no

other alternative efficacious and speedy remedy available

to them, hence this application.
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Applicants further declare that they have not
previously filed any pplicastion, writ petition
regarding the matter in respect of this application
vhich has been made before any court of law or any

other authority and any other Bench of the Tribunal.

Reliefs sought :
In view of the f acts mentioned in para VI above

the applicants pray for the following reliefs :-

(a) That this Hon'ble Tribunal may be pleased to
quash the order passed by the General Manager(P),
Northern Railway, New Delhi dated 15,92.89
(Annexure No. 14) and the consequential order
dated 26.12.89 (Annexure 19) passed by the Senior
Divisiongl Personnel Officer, Lucknow reverting
the applicants from the post of Station iasters/
Traffic Inspector grade B, 1600-2660(RPS) to the
post of Assistant Station Master grade #s, 1400-2300
(BPS) placing them below all the Assistant Station
Masters who were empanelled as such on 23,11.83
having effect from 1.,8.83 in grade Bs,455-700(RS)/
1400-2300( RPS) after summoning the record from

the Opposite Parties,

(b) That this Hon'ble Tribunal may be pleased to quash
the policy decision regarding implementation of
ex-parte decisions taken at P,N,M, as communicated
by the General Manager(P),Northern Railway by
letter dated 7.6.84 (Annexure No,18) after

summoning the record.
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(¢} Any other relief deemed just and proper in the
facts and circumstances of the case may also be

granted.

(d) Cost of this application may also be awarded to

the applicants.

Interim order :

In view of the circumstances of the case the
applicants pray that the opération of the order dated
15.9,89 passed by the General Manager (P), Northern

Railway, New Delhi and the consequential order dated

26,12,89 passed by the Senior Divisional Personnel Cfficer

Lucknow reverting the applicants from the post of the

Station Master and Traffic Inspector to the post of
Assistant Station Master and fitting them below all
Assistant Station Masters empanelled on 23.11.83 and
given effect from 1,8.83 be stayed pending disposal of

the application.

Particulars of postal orders in respect of the

application fee :

1. Number of Indian Postal Ofder :
éﬂ /s 5'59/?’L

2. Name of the issuing Post Office : (. R(0. HYsadber
Z,uC/“'”""

3. Date of issue of Postal Order : AL -1-Go

4, Post Office at which péyable s 4e ,AQ%QJQJ
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List of enclosures :

1. The channel of promotional chart dated
7.4476 evolved by the General Manager(P),

Northern Railway, New Delhi - Annexure

2. Divisional Personnel Cfficer,Lucknow
letter dated 31.7.82 inviting

applicatiocns - Annexure

3. Letter dated 27,2.83 announcing the

provisional panel - Annexure
-]

4, Letter dated 12.8.87 announcement of

enl arged panel - Annexure
5. Posting orders dated 19,11.84 - Annexure
6. Posting orders dated 10,%5.85 - Annexure
7. Proposed channel of promotional chart

dated 14.11.83 - Annexure

8« Promotion orders for the post of Station
Master grade Rs,1600-2660( RPS)
dated 10,4.87 - Annexure

9. Promotion orders for the post of
Station Master grade Rs. 1600-2660( RPS)
dated 4.9.8% ﬂey -~ Annexure

10. Promction orders for the post of
Traffic Inspector grade 85, 1600-25660
(RPS) dated 18,4,.88 - Annexure

1l. Minutes of 68th P,N,M, meeting reject-

ing the union's demand - Annexure

10

11
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12, Agenda item No,204/88 of 3eneral Manager's
P.N,M. with the Northern Railway Mens

union - Annexure 12

13. Minutes of agends item No.204/88 of
General Manager's P,N.M, meeting

with the N.R.M.U, - Annexure 13

14, General Manager(P), Northern Railway

letter dated 15.9.89 - Annexure l4

15, General Manager(P), Northern Railway
Printed Serial No., 9340 - Annexure 15

16, Divisional Personnel Cfficer, Lucknow

letter dated 17.7.89 - Annexure 16

17, Item No.38 of General Manager's P.,N.M,

meeting with the U.R.M,U. - Annexure 17

18, Divisional Railway Manager, Lucknow
letter dated 28,4.86 circulating
GoMe(P),N.Rly.,letter dated 7.,6.84 = Annexure 18

19, Senior Divisional Personnel Officer,

Lucknow letterciated 26,12,89 - Annexure 19

VERIFICATION

I, D.K., Khare s/o late Sri B,B.S5ingh Khzre aged
about 41 years working as Station iaster in the office of
Station Master, Northern Railway, Harchandpur resident of
@r.No,T/1 Railway Colony, Harchandpur, District Raibarely
do hereby verify that the contents of paras I to XII of
this application are true to my personal knowledge and
belief and that I have not suppressed any material fact.

&&v@

Date ( DJK. Khare )
pla‘tez LucknoW G) @'w Sl ature Of the appliC ant
ENOTR L) P

Ko Javieef Hbuc—=tL
M ﬂw kﬁx G sj;;f)'ﬂ%ww ol G120
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW

- e TR e em e TR mm wwm M e e e ok e e e am em e e wr e ew e e wm

0.A. No. 98 OF 1?1»(1,)

D.K. KHARE & Others eesss Applicants
Versus I
Union of India & others sse.s Respondents
LINDEX
Pages
1. Application . .’ 1t6 20
;;}Fp 2.  The channel of promotional chart .o j Ik S
; dated 7.4,76 evolved by the General

Manager(P), Northern Railway -
Annexure -1

. 3. Divisional Personnel Officer,Lucknow .. g
g - letter dated 31,7.82 inviting
ST applications - Annexure -2
¢:y*.
R 4.  Letter dated 27.9.83 announcing .o 7
e the provisional panel- Annexure-3
i5~i§= Se Letter dated 12,383,387 announcement .o 8
b of enlarged panel - Annexure =4
S B 6. Posting orders dated 19,11,84 - .o 9l 11
%S:DC” Annexure = 5
L 7. Posting orders dated 10.6.85 e 12

S Annexure = 6

8. Proposed channel of promotional .s 136 15
chart dated 14,11.83 - Annexure 7

9. Promotion orders for the post of oo 16
Station Master grzde Rs, 1600-2660(RFS)
dated 10,4,37 = Annexure - 8

10, Promotion orders for the post of .o 17
Station Master grade Rs,1600=2660RPS)
dated 4.9.89 TSAnnexure -9
sha

1l, Promotion orders for the post of oo 18
Traffic Inspector grade Rs, 1600=
2660(RPS) dated 18.4,88 -
Annexure - 10
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Minutes of 68th PNV meeting reject-
ing the union's demand -
Annexure -~ 11

Agenda item No, 204/88 of General
Manager's PNM meeting with the
Northern Railway Mens Union -
Annexure = 12

Minutes of agenda item No.204/88 of
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Annexure - 13

General Manager(P),Northern Railway
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Annexure - 14

General Manager(P),Northern Railway
Printed Serial No, 9340 -
Annexure - 15
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meeting with the URMU -
Annexure - 17
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.2+ €hri Perwes Ahmed, ASM/PRG, working as TI Safety Grofs,435-700,
A

AYNERURE - &
' Pog wes

NORTHERN RAILWAY .

No:762-E/5-1/Selectlon/10% Divis'snal Office,
' ' Luck: datedlq -8-87,

Sr. DOS, Sr. DSO, Dy. CHC LKO.

5Ss, BSB, LKO, SLW,KEI,PRG.

SMs, BWI, KKAH, &NT, ADG., |
TIs, BSB, SLN, PRG, FD, RBL, PBH, SLN

Subi- Selection for the post of SMs/ASMs/AYMs/TIs and SCNLs

in grade k. 455-700/470-750(R3) against 104 graduate
Cquota. ' ‘ 5

In continuation of this cffice letter of even number
tatad 27.9.83 consequent ocn receipt of de-reservation of 4(39)
posts and 2 (ST), the following staff, found suitable for the
DOsts shown against each have been placed cn the Provisional
panel of 10% Gradunte quota in accordance with thelr merit
bosition in respective categorigs,

Station Masters.

1. Shri Ratnakar Pandey, ASM/aBT wrking at RC-"SM-BWI 1n grade

fs> 455~70G (RS ).  KRI , ;
Shrl Javad Ahmed, ASM/RBR, working as LXxXSaLetaxnhrdz SM/BSB,
Fs, 455-700(RS). - »

A (RS)
e drun Komor Sinka,ASM/APG working as SM,KKAH in prade ’
%, 48G~700(RS ), .

Lo Sked A.K.Verma, TNC/LKO working as SCNL,LKO gr 5. 470-750 (RS ).

Asslstent Yard Master.

1o Shrl Rajeshvarl Pd.Dwivedi,ASM/SLY working as AYM/SLN in
grade B, 455-700(RS). ~

The services of the above empanelled staff are regularised
from the date they hewve been postod agalnst working posts in
£rade B.455-700/470-750 (RS ).

i
l

_The above staff should note that the yet:+#ion of thelr
nam2& on the panel is subject to their work reuiaining satisfactory
during the currency of the panel and of qualifylng P-29 a & B

(:.’\,"17.‘330 ‘xj

v __.-—-—m-——rz_"gé‘g')
e Divisional Personnel Office y
) g Lucknow,

' Copy to 2~

L. Divl,Sécy;,NRMU, Lucknow, jfg\ﬁuh-
2. Divl, Secy.,URMJ, Lucknow,

~ Attested/True Copy
- o (jgékzl;;;vfﬁue4k” B

L. P, SHUKLA
- Advocate
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@ANMExggg@g

N TTUA L,

Dlvislonal Office,
=, A f
C ~

lelnow, dated

Tice orders of even mmmber dated
er/nromot
mrsdiate effr e

‘ oy \-

Si. Name ’B“”P“F B} U**lsjmrv*ec/ [Aearite,
No. Post T T3 Grede promwisd ge
N _ tion YOSt I ey
o . ‘ ¢ tilon.
8/8hri - :
" Lo Bhagirathl - SM  RG/SAW 550~ SM CcuY- 550» On regnest,
o ' TE0 7E
2 J.N.Chauboy SM 80N %65» &M ne/saw 4q5~ «d0.-
: OO0 700
3. J«Ro Maurya,' &M RZN =G0»  SM  RG/BTP ~Co=  =dom-
(jr CaLeMisra ASM  BSE ~dom SM . M7, =(0~  ~(0-
A Lo Lal Bahadur "SM org =G0 - M SIPR .do- 3O
S, EeDa.Ran - EM  AFD =00~  SH  KTHE  ~d0e wlow
o Santoo Tal SMRG/HN ~do- oM ©na 00w mitm
" 8o CeS Pragad - S nKﬁH ~d0m  SM P ~d0m O
9. G. P.hrivqstava M ! W =d0e  8M BKKS  ~doe on G O
10, ;..ohoﬂw*‘ edl oM & 00w GM (';'“r i A TO TG Yo
11, &.G.8%ingh M RO MKA-den 51 N o
20 Aol\?o(‘hadhan ASM  PHI G0~ SM B e w0
13 Ram Nath RBEM, WO OM W“- ’S IN wlim e
14, GeP.51ngh SM AR o ld D L A (o YORYC PO
'Jﬁa G.the“ma S G ) w00 RC/THN —doe  w@ On padmn,
_ . S ' grovri,
16‘ Goptal Ram EM  DPND . ~do. 8M  PPUT =0~ ~doe
f JeN.Singh SM 'FG/BKSA;@ow. SM.gVE ~d0m  «(Ce-
18, g, N.Hh«k) SM ° RG/TPM ~do- oM «=do-  wdo-
1? S.J 3ingh SM P’/?SM =d0m  SH «d0w  wdom.
20, Birju Ram . ASM JNU : 'de ~ SM ool O GO
210 So "Io AI’:,,c T'i QS; BL'-L\ . ':Ud(jt;" gl\f "“d Qe "d‘)"'
o M.CoBingh ' ABM JXU “do= - 3y c=do=  wdo..
G ReXeSineh - ASM MEKA ~d0- " 3M ~d0m  wlne
aﬁo W.N.Pandey ASM TD wdom  8M RU/UTKDndo~, (0
2o Kedar Hath - ASM AV GO~ 8M  IBA  wdo- —dom
5. HeKoShulkl s ASM CPR «d0w 8M J P =G0m =0
7o neJﬂﬂkar Pancdey asM ML 455+ 8M  RG/BWL ~Co.-  On promaticn,
2%  Javed ahmed ASMOERL €43 M 8YW  cdom o
%:o Kumgr Slnha ASM X0 =GO BN KK&H =d0w o
e vazn hamad AS M _PRG CeCO~ 5M UBN N T I, P
NOTER 5~ {1 KKLH,. MEL, S¥W, MRPH, RG, NHN RuoPTP, PG EMER, RGe SEW
Bs1 q;@ dowa graded fempo“ﬂﬂ fy frem Rl 0Da75¢ .10; te
L grade Rsa 455~ /uO(" ) and filled from stalf of rirade

Y

i e So 4:\35~ 07000 < '(‘ ) [
. /
— | SThecd
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61. Item No.289 Contd,

X

Prob-A-SMs
through HSC,
50% 0

— v S e -

Traffic App.
through RSC

This Channel &s as under

Proposed Channel of Fromotion Chart of SMs/ASMs

Signallers Switchmen gr.330-560 Leveruer:,
260-400 Catinmen gr.k.260-400 atler
after passing passing P-2 course,
P~2 Course 25%
0
_________ g_ S
0

A.S.M. 330-560(23)
Seniority-cum-sultability

0
AJSB M, 425-6L40(1S)
Selection
A.S,M. 455-700 (RS) Graduate guota 10%

15%

TI Cr. 550-750

Status promotion

S.M. 455-700(RS3)
Seniority-cum-suitaiility &
P-16 course for ranks

§

S.H. 820-750 (RS)

CYM 700-900
9

Selection
CORREFRK

Station Superintendens.
700-900

T.1. 700-900

Seniority-cum-suit. bility &
Fo16A for all except Traffic App.

S Gr.  8LO-1C40
I Gr.  840-1040
CYM  Gr.  84L0-1040

51§>{g;>

Attested/True Copy

L. P.SHUKLA
Advocate



425

3 -3

Channel of promotion to trhe post of TIra

ffic Inspectors.

raffic/Insp. Shunting Master Hd.INCs mcmwam Hd,Signallers Traffic App. Deptt., Test
Gr . R B2 640 425 -640 Gr. L25-640 330- nmo ITT grade: - through RSC 4 0%
on JU & BKN 20% 10% 10% L25-640 . 15% -
& ASMs Gr. _ Signallers : v
- amy — .\A .
_ 425640 25% 330-~500 R
{ + . P
_ 10% : g
m e o e e e e e wmae e e e = —— — co——— —— - — - e e e e e e s el e e eme m e N U O Uy
_ Selection & after ﬁmmm 12 P-16 Cours . s
NG & below 50 yrs om,mmm.
/
S.ki./ ASH Traffic Insp. grade UL AB0-TF00 V.1, Or.
455-700 below 50 yrs. 455.700  60% , 21ow 50 Yrs. 455700 5%
- 20% 15% below 5C Yrs.
- Seniority-geum- suitabili ity. .
= R N ~ ..
S.M.s 550-75G ..Traffic Inspector Dy YN 550-T750
below 50 Yrs. Gr.ks qWUOlﬂ\C
w ction & P=16 4 . :
S.5. 700-500 Traffic 43m@u Gr. 700-900 - - Iy . CYM  700-S00
mmmwowwwﬁlocatchdm ility
T.I. Gr. 8k0-1040 “
S.3. Gr. 840-1040
CYM Gr., 840-1040 v
e Y dote: On Delhi Divn. where there were no posts of WHIs Cr.k.455-700, the channel &0 the post ci T.1.
a2 Grade %. 550-750{A3) will be as under:
T.1.s Cr, 4558700 = 60% = 25%
Attestast/™. SHIL 470-750 Below 50 yrs. zge = 153 age.
Yy »»:m (m,aw
7 ¥
Vo, Do



Pq;ﬂ. No L6
X  MOLTHDEN RATLLWAY.
No:940~E/5-1/SM—87 .. Divisional 0ffice,
' : o Iucknow, dated 10.4.87.
o ICE |
Ae : Foliowing Trqrnfer/nrnmnb'on ochrg are h@renv issned
to have immediate effeai:-
Sl., MName Present Transferr od/promo‘rcd to R(a?nﬂ]“
Noe, . Tgslg., Crade Station Desig. Grade Station .
1 S/Shril T B o : _

* - C.L.Mlsra SM 1600-2660 TLKH RG SN 160(‘—-266 DMY On req
2+ Vijendra Singh SH ~do-- JGT SM ~do- FPHV. ~do-
3. Gopal Hem 8M -Ao- TEP OM ~do- ~ PRF ~Ae-
4, . K,L.Sharna SH do- ULH RG SM  ~do- SIW  -do-
5. J.N.Singh oM ~do- BEESA SM ~-do- SKNR ~do-
6.. D.P.Shukla aM ~do- EMITR RG SM  ~do-- - CPB -0~
7. ﬁrjun Pde SM ~do- PHV  SH ~-d0~- JGJ -ty
8, :'ReN.Rnm ' SM —dow- BRPT RG SM  ~do- 2SR -d0n-
9, Lal Bnahedur RG SM «do~ - BBEK &M ~do- RES ~do-

O¢ ViCuoMlsre . SM ~do- GANG SM ~do- 3TP  ~do-

1. Jagdish Singh SM (63 . SAGR SM ~do- GANG On adrr
12+ SvK,Sharma 3M —-dn— JTU OM ~do- POF grour.

' 13. JRwuna Pd. BEG SM  ~do= CIB  8M ~dre LKO  ~dne
14, u,.N.Nirmal RC &M ~do- RMIK SM = ~do~- - | BKSK ~-do-
15. Kamla Prasad BG €M ~do- MKA SM ~do~ ~ CDRL -do-
18, R.K.Verma - SM ~do~ -~ ARP SM -do~-  PQH  ~do-
17, Mohd: Islam g . -do- HGH SM - ~do~ TLKH ~do-
18, R.HN.Dubey - 8M ~do- TN 8M ~do- gty ~do-
19, Kedsar: Nath SM . 1400~ ??OO IBA SM -A0- SYW on Promn
20, M.8.Ugmand SH -0~ LKC SM ~do- LKO. tiol.
21. R,P.Singh SM el KiHE &M ~d0o= RMNR -do-
22+ Jh.Mourya oM. wdo- ARSI sdos CBRPT O =do-
B3¢ Bulidineh SM wda< . BoP. SM wdok - SABR -do-
24,y 8,8.8dngh . . 8M ~dow DiLO SM © wdos DELO  ~do-
25, D.K.Khere - . M wdonty o 8FH SNM ~do- SFH -do-
26, G.P.Srivastava SM ~30- BKKS &M ~do- RMNE  ~do-
27, V.N.Fandey SM ~dn- QP sM ~do- ULN on 2,

) pz'omo‘(
(:)B. Refusal of the following SMs grade &.lAOO~??OO are
hereby accepled from the date shmwn sgainst each. They will be
debarred for proriotion for one ysar from the date of refusal
staff - 7 ¢ r » promoted during this period uLl* rank seniox tr
then..
l. 5heG.P.Singh M 1406-2300 LMN  date of refusal 1.3.87.
2., Sh. M’..P.S‘nukla M 1400-2300 K‘\}'i} date of reiusal 20, 1. 87,

Tils has the epproval of competent sthority. HMovenmoen:
should be advised prom)tlv
p\ lk\(‘) va s

33v1<1onql P oT S wﬂMOL Olfiﬁnr,
/)“’/",1*? Lul} OWe
Copy toi~ Br,DOF,Ry,D30,D0OE,ST. D0/ TKO .+ ‘
f8Sa- LKO,BSB,BBK,MPKA, ARP  HGH,HRN,3IW, Supdt. 'Pay B111l! DRM/RK
SMs~ TLKH, PBP JGJ JULN,BKCA, RN@H PHV , BRPT ,GANG , SAGR,,JTU, Clﬁ;u .
uhNﬁ,RLS DTV PO ,LDIL,PQN uﬁA,i”‘ 5 MIH BOP,T LO,DII RBINE
SLRP PRF,DYU. 11 TIs on LKO DLViRiOW.
Divl.Secy. ,URMI,T-10,Parcel 0ffice,Charbagh,lucinow.
P*vl.VGCf.,NdMU,JPwr "tu ardqo uunw1nﬁ Room Cth1>bh Taeknow,

QNI
Attestz 4T ue Copy
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i ST . Northern Railway"

_lf-'b L No; 9¢QE/5§t/Sﬁe87/Loose.~ o o A:Z Div131ona1 Office,
Lo B e , . Lu"‘know o+ Dt/ 409“)/

v
P

8. fbflowing transfew/promotmon orders are hernby isqued'to .
medi &e'effec* R LI

_:QQ«;Namef:, : ~Design.& Grafa;;i4ﬁé 1gn.& Grade Remarks,
B U Station, - v i Stations :
_k&g,sgzﬁj_a_ - - - ‘ ) e \ —
fe éinSharma" SM/ Ky 1600-2660 SM/4HZ  1500-2660 On Adm»,

: = : . ground,
2, .P ervnstaVa. RG SM/RHNR - =do= SM[LKO ~do- - On request,

v 3.5, Jvaingh - SM/SMGR  ~do- Lo SH/IKO  wdom  =do-
O 46701, Chauhan w | 7. 14002300, SU/MOF - ~do- On Promotion,

Sk 4,

o

- 5e Santoo Lal SM/PQN  ~do- —dom
; | 6.+ Ratnak - ; - oM/JLL, ~do~ ~do-
7o Javed Ahmad - ' SM/BSB ~d0- | SM/BSB. ido- - ~do-
' 8. Perwez dhmad - TI/&afeqy «do- SM/IKO  -dow  wgo..
) 9+ frun:Kumar Singh © J}KKAH (0= SM/KKAH  -do-  —qo.
N ,*ﬁ‘YShrl A N Chauhan, SN/KDP has been promoted on Adhoc baqun
i
E . This hga the Approval of compotent authoritye“ﬁMovament should be
| adv¢sed promptly“ - . e .

- Diviq1ona1 Personnel Offiﬂcﬂ{d‘

‘&ﬂ Celneknar,

. T L L A
. u...-q(‘.,;"‘iz\ A
N . - L

1a on, nos,Sr,Dso DOS
20 SI/BSP LI{O,J’H»U
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Northern Railway -~ Divisional Office,
N Lucknow,Dated:18.4.1988

No. 751E/5«1/79~Selection 88
NOTICE

A. Having been found suitazle for the post of Traffic Inspector
in grade Rk,1600-2660(RPS}, following staff are put to :
officiate . .temporarily as Traffic Inspector in gr. k, 1600«2650
(RP), againsat three newly created temporary posts at Staticns
shown against each 2« -

/ On ad hoc basis

1¢ S/8ri Parvez Ahmed T.I.Safety Gr.II LKO Gr,1400-2300(RES)
) _ - Trafflc Inspecter/RBL,
2. .5,8,Singh SeM./UBN gr. k. 140082700(RPS), Ti/Plg./
T 1i/Lucknow, ‘

.

3, Yamuna Prasad {SC) ASM/HKBL Gr,Rs. 1400«2300(RPS) TI/PBH.

NOTE: The above temporary promotions will not confer any

T right of seniority to the akove staff over their seniors,
Their continuance. is subject to the further extention
of temporary posts, B '

B. The following transfer orders are hereby issued to have
immediate effect on same payv and grade- -

1« S/8ri U.S.Gupta, 17/RBL 2000-2200(RPS) , TI~BSB II,2000~2200{RP3
- he shal]l look afiter TD
PH cow~ovrdination tc
WOrK also,

2. M;SJUsmani TI/PBH 1600-2660(iPS); TI/Kumbh Fela/LXO

NOTE: Detailed duty ist of each TI shall follow.

This has the approval of Competent authority.

54/~

i)
for Div] .Personnel Officer,
‘Lucknow,
Copy tOi= .

1. Sr.D08,S5r,DS0,L0S,Sr,DAO
2, TI/BSB PBHY REL

3. SS/PBH RBL BSB

L, SM/UBN. :

 5.. Divl.Secy. URMU and’ NRM 3ﬁ?§@iﬁ |

6. Supdt. Bill, S
Attested|” w> Copy

L. P. siiiiisba
Advocate



61. Ltem No.289
68th PNM

ADO Ol

REPLY:

f%ﬁaﬁdoiQ
ANNERURE. 14

Promotion as S,M. Gr, 550~750

prior to re-gtructuring promotion of ASM/SM

Gr.s. 455700 were made on pro-rats basis to +the
post of SM Gr.550-750. Since KSM Er 455700 have -
more service that M Gr.455~700. the Union sugpests
that for the purpose of promotion as SM 8T 550=750
length of service of ASM/SM in gr.425-640 be tuken
into consideration,

The fact is th&t the prior to restructuring ASMs
were 45 and SMs were 62 and thus retiorof 3:4
wag being maintained. Now the strength of ASM is

it is also regquested that seniority list after
attecting restructuring on 1.8.82 be issued so
that people may know about these further promotion
position,

. the provisions enunciated in the broposed channel

of promotion chart of traffic stafl received

-under HQ letter No. 757E/61-XVIII{EIB) dated 14.11

83. |
O gl

Attested Trrs Copy
G\Jn—dgﬂw;&aﬂ}% Co‘ntd LI

LP sy 4
Advocaie
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«_ TI Gr. 550750

F%f,N°~ZO

Prdposed Channel of Proumotion CRaFt of Siis/ASMs

Prot-A-SMa ' Signallers Switchmen gr.330-560 Levermen,
S through RSC | 260-400 Cabinmen gr.k,260-400 after
- 50% 5 after passing passing P~2 course.
g - P«.2 Courze 25%

A.S.M. 30-560(RS)
Seniority-cum-suitability

A,S.M, 225=~640(RS)

Selection
Traffic App. 0 '
§h§ough RSC A.S.M. 455=700 (RS) Graduate quota 10%
5 . .

‘ P Status promotion

S.M. 455-700(RS)
Senjority-cum-suitability &
P~16 course for ranks

S.M. $50-750 (RS)
b Dy. CYM 550-750

Selection
X X* W
Station Superintendens,
F00-900

cygg7oo-9oo T.I. 700-900
0

Seniority~cum-suitability &
P..16A for all except Traffic App.

88 Gr, 840-1040
TI Gr. - 840o-1040
CYM Gr, 840-1040

sl

Final.
Attested|True Copy na
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GM PyM_TLEM_NO.204/88

" Sub: Unlawful promotion to Station Masters Grade 1600~2660
-~ vide DRM's letter No,940E/5»1/SM/87 dated 10.4,87
in Lucknow Division, S

An objection was raised against out of turn and uniawful
promotion of persons selected in graduate quota under

S.No.s 20 %o 25 in promotion L/No ,940E/5-1/SM-87 dt. 10.4.87
vide item Ko,.87 of 73rd LRM/PNM held on 23.6.87, on the
basig of their seniority in restructuring panel which was
formed on a lauter date on 27.9.33 superceding those who

were born on restructuring panel of 1.8.82,

The reply given by DRM/LKO inthe light of LQrs letter
-No.757E/85-V~I1~4{EIB)dt.28. 8. 84 stating that those
promoted vide letter No, 940E/5~1/8M-87 dated 10.4.87 as
S.M, in grade B4 1600-2660(R) 8 were working as Station Master
Gr. i 455.700( Panel formed on 27.8.83) were due seniority
from 1979 since the vacancy existed from 1979 ang
therefore no decision against Hqr. orders could be given
by Divl.Rly.Manager. The reply of DRM is not convincing
- onthe following grounds:- '

~

The avenue of promotion of SM/ASM is @s under ;e

By *

AS.H,.(330-560)

SM{ 425~64L0) ASM 8425« 640)
455~700(By selection )

SM(455“700) ASM(455-700)

75% Ranker . 75% Ranker -

10% Graduste quota. 10% graduage gquots

15% RTA : 15% RTA

SM( 550-750)
By seniority on prioriats basis
(700-900) SS by selection.

The above channal raveals thet for promovion of SV
graae 550-750 seniority in ETA55~700 is the deterning
factor.

PAR/ 314 of E.M.states as under:-

"In selectsion posts the senlority of the employees is
determnined according to the merit on the panel. The
employees selection inthe earlier penel will be
consldered, senior to those born on subsequent panels,
even thougl thie lzter asay be continuously cf£f1g.in the
Selection post za a iocal arrangement frop a date mmimix
prior to the date of promotion of the former or the later
may be substantively senicr o the former”

It is surprising that in Lucknow Division those
empanelled on 27.9.83 nave been nzde senior to those
Sorn on panel oa\1.8.82.
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" parel working as S.M.,over those born on former pang® o

Pagu Ne¢ 22

(2) |
Qr fqa"‘”

The contention of HQra letter No. 757E/85«V~1T - 1y
(EIB) dated 28.8.84 undor the pretent of which this
ullawful promoticme is given ix that thoese selection vide Gm
graduate gquonie may be adiusted against the dposts of

Station Master(455.-700) available fowom 1979. It does not
mention any where that those selected as S.M{455=700)

will runk senior to thosé panelled as E3M/CNL/AYM

(45-«700) since it a sombined sealority post,

Further para 321 of E.M.may ce consulted which statec

as underi--

t When a post(selection as well as nocn~-selection) is
it

filled ty cousidering staff of different seniority un
(e total length of continucus a review inthe same or
equivalent grade held by the emplovees shall be the

determining fector witno.t, however, disturswing the inter-
se~senlority of staff belonging to the sage Seraority unit,®

L]

The channel of »rouwotion Clzarly shuws th.t grade

{550-750) non-selevetion is to be £i1124 from different
seniority units of 455-700 but the administration disturbed
the inter~ge~seniority by promot.ng the perscns of later

[Py

working as ASM in che same grade, thus the spirit of
rule has been disreguwded. :

The contention of the administration todd those
selected on the pansl of mraduete quota on 27.9.8% were gue
seniorlty from 1579 ss the vacaucy existed since 1979 is

i

absolutely wrong as the seniority is assigred from the
date of selection und noi from the date frowm whicn the
vacancy existed, (Railway Hoard's decision may kindiy be

read in this light),

It is also regretted thit the csleulation of the

posts for 10y graduste quota s SM ie also wrong and is in
excess of the vacancies that occures this erfect fhe
proppects of pronction of the rankers.

This issue was reaised in the Divisiénal PNM but the
Unions contention was not accepted,

It 1g therefore urged that persons promoted in grude
1600-2660(RPS) (014 grade 550~75C) vide DRM/LKO letter

No .Q40E/5~1/5M=87 dated 10.4,87 frokm S$.No.20 %o 25

by mxuarking reverted so that senior-most persons may not
be slaugntered due to their unlawful promotion,

AN
<ﬂ M’
Attested/T e Copy
(LéaﬁLr;*’w“”A‘
L. P SHURLA

Advocate
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GM/PNM Item Unlewful promotion to station Master's Grade Ik,
No .204/88 1600-2660 vide DRM's letter No,.94OE/5-1/Sl/87
dated 10.4.77 in Lucknow Division.

vNecessary insgtructions have been issued to DRM/LKO
to take action in terms of the instructions contu-
inted in para 302 .0of the Indian Railwav Establishment.

* P e+

Munual, Second Edition according which the seniority
of the staff in the categories of posts partially
filled by direct recruitment and partially filled

by promotion,criterian for determinztion of ssniority
is the date of Joining the working post in the case
of direct recruitment and date of promotion in the
case of promoted. *

AccordinglyiQhe present case of Station Masters DRY/
LKO has been advised that the seniority of the
Station Masters should be determined from the date
they joined the working post after completion of
their training which has not been dcne by his
division,

The Union pointed out that prior to restructuring
viz.1.8.83 ASM Cr.k.455-700 were given promotion on
pro-rata basis In Lucknow Division. There was z ratilo
of 4:3 i.e. 4 SM and 3 ASMs in grade Is. 45%-700(RS)
After restructuring this ratio became 1:16 which

has not been followed even through channel of promo-
tion has not been reversed. All those promoted in
excess of their quota after 1.8.82 be reverted & the
ratio of 1:16 referred to above be strictly
maint.ined. Persons have been wrongly promoted in
this manner as ASMs and they have also been nromoted
@25 TIs. This may be examined.( Umplementation

.Iﬁglezk

f

”

Atteste—:f/ rie Cépy

T
(} A
LS fomnpontl Videnig
L.P ik a
Advocate
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VORTHERN RAILWAY

Ne:822/8/64/TX/A1B Headquarter’s Office,
Besreda Heuse,
N. Delhi.

Dto l5oc’oﬂgo

The Divl. BRallwav Manager,
Nerthern Railway,

Tiuexnows,
Subs~ Item V2,204/28 of OM's PMM with NRMU

Refi- Yaur letter Mo ,757-R/6-1/IMVW/Channsl ef
aromotiasn, dated 17.7.%9,

- e o

I+ 13 xevakzd ravealed frem yeur lettar referred
ts abeve that ASMs erade P, 455-700(R3) prometad en 1.%.%3
under the restrueturing scheme hzve net bean assigned
senierity as war instrustiens circulated in P.S.Na,9340 where-
a3 Statien Mastar grade 455.700(%3) emnanneled against 104
graduate quata en 27.9,%3 and jelred in 1934 have been
assigned senlority apevs tQ@qe AIMa prometad ageiust restnet-
uring of caire, 1

mig actlien of Divisien 18 ns* cerrect becawuse
staff empanneled earlier teo these empanneled suhseruenrtly.

Ke deubt ASMa grade ., 14"0-2300(RPS) {5 a feading
cadre for SMs prade R, 1400-2300(RPS) but in the present
cage the c»iteria laid deyn in Printed Serisl Ne.9340 and
Para 302 of IREM II I®YI Bditioen can not be 1gnored,

9d /-
for Genersl Manager (P)

Cervy tn SP0(Tnien),

ddkeecy

AttestedToue Copy

_(Lé%&zvquxmunxg
L.P. SHUKLA
Advocate
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Copy tn Railuyy Boardtg letter Nm.PC-TTT/87/UEG/1 LI be BV S

from Dy.Djrector,Pav commissinn, Railway Boara i the Conepq?
Manager,Cent ral Railway,Bombay7

Sub: Restructuring of certgin Graup'g!
and Group'p! cadres. , ,

LRI BN RSN

Please refer tq your_Iefteri&o5HPB/778/PC_III/TET(i)TTT
Cated 29,1.87 an the above subject, i -

2. Tt has been stiptlated in pParn 2 of £t he Ministrytg
letterp Nb.PC-IIT/80/UPG/19 dated 99,7.82 that Testructuring
of cadreg will be made vith reforence tr spnextinn strenetp
ay ~rn Tgt August 1983 4nqg the starr wheo wau e be placee “n
ﬁeﬁhsed 8rades will be eligible tn draw pay 4n hizher grade
Trom 1,8, 3 with benefit of[uhfommgfﬁxgtion from 1.8, 290

and that. fay of the Laff promoted +n the norm.1 crurse -
higher grades during the Deriod 1.8.82 ng 31.7.83 will ho
stepped‘up underthe Onrmal roleg with reforeney e Lhe qiny ¢
their junﬁors,'whosg\pay Ts Fixed undep these nrdepg Tn Vienw
51 the cireumstances explained in your letter undep rérly and
the nositinn obt aining under the orderps of 29.7.83 ibhig,
is clarifseq that in case of pDrowntion arising frep the Abave
Pestructuring arders, the date o1 entry 4n the Zracde will he
treateq as 1.8,83. -accordingly, in such pases, senimrity
will be assigned from Tgt AUBust ' 1983 4na net sy 1.&8.80,
dction taken by yaup Railway is, therefnre, in nrder,

3. Please acknowledge receint,

2%



e

e}

Copy of Central Rajlway's leotiop Mo BRR/778/7CITT /oDv (3) frv e

Cated 29,71.87.

Sub; testructuring of
and Group'p! 2ac

£y

* o r v

certain Group' ot
reﬁ.

2cf: Ministry of Railway's letter No,

PCTTT/80/UPG/19

7

4 reference is jnvite
quoted alvmve. Tt has
restwucturjng of the
sanctioned cidre stre
whn would be pl aceds

~crders, weuld he elizx

frem 1.%.83 with the

2« The gquestian hag
tn be assigned in thre
v.e.f. 1.8,83 or w.c.

of prforma fixation
view that since restructuring has heen order

to the cadre atrenegth

2

.to the €ligi ble staff

dated 29,7.83,

—1=1=3~—>

¢ to Para 2 of Ministry
been mentisned 4n this

cadras will be made wit
ngth as on 1,.8.83 ang ¢
in the revisad graes,

ibie th Oragw Pay in the
benefit of wumpnis B

arisen whether the seni

restructuree cadre gho
f. 1.8.82 the datd frg
is given. This tailwsy

on 1.8.83 the senispit
wee.f. 1.8.83 only in

‘Posts, although ‘beénefit of fixation is ziven

kvidsvikzvise retros

pPectively fr-m 1.8.82,

Un¥ons holds the view that benefit fm of seos

to such employee w.e.

3. This guestidn has

" the direct recrujt Tr

warking post during t
the dircet recruits w

.tn the restruotured P
.proformg fixation fra

4. 7 shall be gratef
it 4s . the intentian o

fc 1'. 808).

s lettop

letter that

5 oraferonce tn
hat the stafr .

in terms of thrge
hizher grace

Nyl .. SN S Y Y, ~ jad o
Loria, Tixqatinan Fi~m .88

Ority thoi i

ule be assiznag

which the benefit

has taken +ho

¢ with referencs

¥ woilad bhe assigneg

the upzraced

o proafarmy basig

0ne of the racnanisae
fority is a1lsn atr iset ble

been brought fnta sharn facng Vis_a.visg

affic dpnrentscag who ¢
be perjod fram 1.8.89 ¢t
nuld tecome junior th t
ost w.e,f. 1.8,83 with

o 1.8.32, E

ul 1 yeu wi Kindly o
f the ¥injstry that sta

" DPlaced in the highergs zrace arising out of

in terms of the shyve

seniority from 1.8, 82,

With kind reg

mentinned Letter shoule

ards,

gjikﬂxb L0

atie »n tn

A 1.8683, whether
Fe persons nostea
the benefjt nf

Cvise whether

f'f wh~ have heen

restrucfurinz orders
also be ziven

Ts sincerely,

éd/-

(PwP.SRTVﬂ?deA)

47@%4%¢? Poge N+ 27
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NORTHERN RAILWAY

JASWANT RAL - | , Divisional Office,

D,0.Ng:757~E/5~1/5M=¥M/Channel of Promotion,

My deargBhggwan Das,

'*erubéjxtem No, 704/88 ot cm*« PNM with NRMU

o Ref.:GM(P) 1etter N 961E/101/Impl/NRMU/Pt 11/
SR B Union dated 31:5. 89. ‘.

i Klndly refer to this office D, o letter of even no.dated
‘3.88 and 3.8.88(copy enclosed for ready reference) wherein
itywas wlzmrikRy clearily- indicated that the pro-rata principle
was‘not ba a plied inthe matterof promotion of S.M, in
Grohs, 550-750( Ro)/1600u2ﬁ60(RPS) after implementing the
restructuring. So far the-assignment of seniority of Station
Magters, .borne onthe panel of 10% graduate quota,is concerned
they were allowed seniority ag Station Master Gr.hk.1400-~2300
(RPS)from the date ofs joining in the cadre of Siation Master
in ternmgof para 302 of IREM, Subsequently, thes® SMs, who
were borne on the panel of 10% graduate quota & who were
protected in terms of HQ's letter No.757E/85-V-II-IV EIB d+
28.8.84, were promoted as Station Master in BT oBse rﬁo-7go(%o)
'1600-2660(RPS) in accordance with the provisions of. proposed
channel of promotional chart of SMs/ASMs received under GM(P)
lette ' No,757-E/61=XVIIT EiB dt.14.11.83, The Avc which was
invogue prior to the receipt of restructuring was found to be
unworkable in view of the fact that the feeder post for the
post of Station Master in Gr.k.455-700(RS) was abollshad i
the .cadre of restructuring . ,Further more, the surplus Station
Masters of Gr.k. h25~640(ﬂsz were also to be protected as
Station Master in grade k.455-700(RS) interms % instructions
contained undexr GM %P) letter No,757-E/85~V-1I1-EiB dated 9.3.84
There would have been serious voilation of natural justice of
pro-rata would have been made applicable in order tv regulate
the romotion of Station Master in grade 550-750(RS)/1600=2660
: ?. The. elaborate reply and illustrations cited under this
office letter of even no. dated 1.3%,88 will explicitly fuz
farxfk reveal that prorata principle was not at &lltc be given
effect for fllling up the vacancy,K of Station Master Gr.550-750
(RS) from 2.8,83 & on wards.It is also worthwhile tg reiterste
that provisions of proposed promotional chazrt, which was recei-
ve under letter No.dt.14.,11.83, Was followed with the consent
of Divl.S8ecy NRMU under +their item No.289/68th of Divl,PNM
meeting. Inthe light of aforementioned factual positlon the
commentsg on -each para of minutes recorded under item No.204/88
on 21/22 .89 ‘are furnished below-~

Para 1. In the restrgcturln of Station Masters/Asstt.Station
. Masters which wds made effective from 1,8.83,two
,alternativeS‘were availatle under Bd's letuer dt.29.7.
83 Since the - cadre of SM/ASM,on this Zonal Rallwaya
was Seperate, thffmu v.Admn, had peréferred to choose

tenii .
HLOTERIVE * pticstdT ue Copy
: O‘Z&c«ﬁMM cons2/-
e e S _ L.P.so
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AResultantly, the posts of Station Master in Grade 445 -640(KS) 184

was abolished.The surplus SMs-of grade k.425~640(RS) who weve .
sufficiently senior to the existing ASMs of Gr.k,425=640 (RS
were placed on the panel of ASM grade B.hﬁS*?OO(RS% & were
assigned seniority ever existing ASMs of Gr.k.425-640(RS)

Thig fact can be verified from the Annexure-q of this office
letter of even no.dt., 1.3.88, This action of this oftice was
automatically legalised with the issue of GM(P)'s letter No,
dated 9.3.84, Accordingly, these protected SMs of Gr,425-640(RS)

'who were brought on the panel of ASM in Gr.k.455-700(RS) were

promoted as Station Master in Gr.k.455-700(RS) after 2.8.83 &
onward. This even/situation had, infact,preciuded this Railway
admn, for resorting to the pro-rata principle. Besides this
office,HQ's office too had visualised ithe repercussions &
accordingly the proposed chamnel of promotiocnal chart dated
14.11.83 was evolved and asw such the pro rata principle became
reduandent., Moreover, the Divl.Secy. NRMU had also treated item
No.289. ot 68th PNM as final, which was in connection with the
application of pro rata principle. It is, therefore incorrect
to say that the cadre .of ASM/SM in grade k.455=700(RS) was
combined, - . : S :
Para 2 It is absolutely incorrect to gay that after restructur-
'~ ing the lowedt grade of -SM namely Gr.Rk.425-640(RS) & #55-
L 700(RS) Blere merged with ASMs Gr.k.455-700(RS). In fact
' only SMs grade 425-640(RS) was abolished & the existing |
grade of ASMs/8#s i.e. grade k.455-700(R3) had been keepw
ing seperate identity. This situation is still available.

Para 3 This has already been explained under forgoing pmza 1
In this connegtion Annexure 1 & & and citation given
under this office letter of even no, dt. 1.3.88 ray
kindly be connected.

» It is being mentioned repzateadly that the staff borne
onthe panel of SM in gr.455-700(BS),against 10% Graduate quota,
Wne assigned seniority from the date of Joining the working post
in terms of Para 302 of IREM. And as such,these SMs cannot be
placed below the ASM of grade B.455-700(RS)= owing to the fact .
that bhth the ‘gadres viz SM/ASM in grade k.455-700(RS|1400-2300
(RES) are seprate, In thé revised Avc, received unde GM(P)
letter No. - dated 22,7.88, ASMs of grade
Rse1400~2300(RPS) have been shown as feeder post for the post of
SM in grade k. 1400~-2300(RPS). '

With regards, | f
L ‘ Yours sincerely,

ead  _ Sd/=

( Jaguant Rai )

Attestad/”. o Coy

(Lé;gﬁ~w;~wm¢@4‘;
DI '
s 4 [ .o

£
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. Extract of Opéning speech Item No.38 of GM's PNM with the
X_ URMU held at Headquarters Office on 647.6,88, Minutes circulxted

through letter No3961-E/101/0/NRMU/88/0p.Sp. dated 26,8.88.

ot

"Shri P.N.Sharma, General Secretary of the URMU draw
attention of the GM to item No, 29(Review Item MNo.204/83)
of the NRMU PNM Meeting held on 22/23.4.88 and pointed out
that such a policy case can only be discussed in a Joint

. Meetirig with both the Unions and no one sided decision is
acceptatle to this Union snd the staff working in Lucknow
Division. In case any one sided déclsion is taken, it will
disturdb the status quo and cause court csase.

The Union was informed that no decision one sided or
ex~parte in the case has been taken and that the DRM/ LKC
has been asked to examine the particulars of the case
given by the NRMU im its sgenda. - '

The URMU pointed out that the NRMU have concealed the
actual facts and misrepresented the whole affair., The
NRMU had raiged this issue before the DRM/LKO in the
Division PNM Meeting i.e. the proper forum on 23/30.5.86
when the:entire issue was discussed and their plea was

A ~ rejected at that time, they felt satisfied., Again reaised

\L\ the Divl.PNM Meeting at Lucknew on 23.7.87, but failed in
convince the DRM/LKO division., : '

A1l fﬁe facts therefore cancesled before you is the PNM
meeting at your level, .

This Union, therefore, urged upon the GM|{N.Rly., that

this matter should either be discussed inthe Joint

meeting with both the Unions or that no one sided decision
be taken without discussing the matter with this union.

Ak ooy

. - Attested[T ue Copy
!ﬂ}'b(Lé%&L”;;gﬂuka

LA SR LA T
LJ-PO [T

Advocals
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Northern Réilway,
Divisional Office,
Lucknow.

No: 961E/TU/Pt.IV/85.
Dated: 28,4,86

All Branch Officers of Lucknow Division
APO(I);APO(II),APO(G),APO(Spl.)
SE~I,II~III,IV,V,VI,
Divisional Secretary, NRMU, URMU.,

e

Sub: Decisions of PNM Meetings,

A, ¢Opy of GM(P)'s letter No.961E/65-XI/Union dsted
4.4,86 with a copy of letter dateq 7.6.84, as mentioned irn
the letter) is forwarded for your necessary action,

. The instructions contained indtxk the letter siould be
strictly followed.,

sS4/ -
( ASLAM MAEMUD )
for Divisional Railway Manager,
Northern Railway,Lucknow.

@d .o.\..

Attested/T.ve Copy
Upsina

L‘ P. 5;:' Y
Advocate
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Copy of Dy.CPO(U)'s letter No.961E/101/P/393/8&/NRHU/E.Uniom
dated 7.61984 to DRM/DLI & others,

LK AR A )

Reg: Decisions of the PNM meetings..

. -~‘ 9o 6 5 9 8
cmu94+ahﬂﬂ. _ ’ . . . o
In cen atren with the Geners) Kemag Secretavyes of hotr
the recogniscd Unions i+ he been decided that the gecs:s; ne

taken at the pPNM meetings and necotiations under pFrp with

the recognised Union,will Ge implemented forthwith, In case any
objection is received from the otner Union, the decision
already taken will not be pended or stayed but the otjecti
ag recéived will te investigaged at the administrative leve
and in case it is found that there ig any strength in the
counter .arguments and the decision already taken deserveq to be
modified then the Joint meeting with both the recognised unions
will ‘be arranged and in case a Joint decision is arrived at,the
same,wlll be implemented Otherwise Administration's decinion
will: be taken at the GN's level,

Likewisge policy will be followed in case of the FNY

meetings held at Divisicnal level. o far as Divisiorad s

are concerned the finail decision will he taken oy DRE's,in coce
any Union is agrieved of thiis decision they can raise t{-o

issue in the PNM mecting at the Gi's level,

Qs

1
Y

ff‘,

ho 1

D

e

LI I T Y

Copy of(GMJP{'s letter Ho 961E/65-X1/Unionk L .86 +o DRM/DLT &
others,

Reg: As above,

Attention is invited to this office letter NG 8818/ 101/P/ 293/ 8
NRMU/E.Union dated 7.6.al wherein it was advised fhat

the decision taken at. the PNM meeting and negotiations witn ru,
with any of the recognised Union,will be implemented forthwi
In case any objection is received from the other Union,
decision already taken will not ke pended or stayed but the
objections as received will be investigated at the administrat:-
ve counter arguments and the decision already taken deserves +o
Le modified then the Joint meeting with both the recognised
unions will be arranged and in case the Joint decision is arr-
ived at,the same will be impleinent:d otherwise Administration(s
decision willbe taken at the GM's level, :

It was also stated therein that likewise policy will be followed
in case:of the PNM nmeeting held at Divisional level, So far
as Divisional PNMs are concerned the final decision will be tal-
en by DRMs,In case any Union -is aggrieved of this decision th
Can raised+he issue in the PNM meeting at the GM's level,

It has been complained Xhw-hy the Union that the above deevision
which was_taken. in consultation with hoth the recognis-d Union s
1s not being implemented on some of the Divl.0Office due to which
complications arise a+ later stage.

it is reiterated that the above instructions nay please be
strictly followed in all such cases,

Pheect

pttestad/T e Copy
P e

.
P
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' NORTHERN'RAILM@Y

No.757E/5~1/ 8-YM/Ghannel of

8. n
9, . u

.10, o
S 11, e

S.J. Singh, Ex.SM/LKO
~Rathgkar Padley ,5SM/JIL

n-

l v

2 . n
3.

4, .o
5, o
6 . n
7 . H

"promotiOn-.

R.P. Singh, R3SM/SLN |

'J,R.‘Mauriya,-SM/JLL

S¢S: 'Singh, SN/DELO .
D.K, Kharey, SM/HCp

.G:P.Srivastava, SM/LKO
1_Jawed~ﬁh9ad S\,/ BSB

AWK,

o y .
TinghQ SMALKO
Parvezfgﬁaadg TI/RBL

.
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Divisional office,

- Lucknow; Dt ,9£/12/89

Sri M.S. Usmani, Ex.TI/LKO presently working in IRAQ
’ oo ‘ through: RITES.

!’ Rdated do -

__ﬁ.do ———

Es

j? SuéffReVérsionvfomche;stt‘of Station Méstsp/

PN, K,
communicated by GuM(p),
EIB dated 15,9.89,

all the ASMs

T.I. in:grade fs.

1600-2660( RPS)

.to /‘.\SS‘.i:‘t.

‘Station Master Gr. By 1400-2300(Rps),

R I

‘Consequent on the decision taken under
‘with the NRuU under ‘agenda item No.204/88 and deciaion
N.Railway under lettor No.
it has been decided
post of S.M./T,I. Gr, fs. 1600--2660( Rp3)
Station Master Gr,

&,4557700(Rs)/1400?2300(4PS),;

aate of

You ‘are, ther

M s, 1400~2300(Rps}) ,
fitted in the category of ASM in Gr.
who ‘were empanelled. as A

.

Genergl Manager's

922-E/G4-1X
to revert you from the
to the post of Asstt,
_fccordingl y You will be

Bs. 1400-2300( RPS) be low

SMWQn.i.8.83;_in grade

efore, ‘given qne month's time from the

- the issue of the letter to submit YOur representation
if any, in suppert of your claim, — = N '

;In}base,'no representation is received from you within
ime limit, it will be

presumed that you have

nothing_ﬁo say ‘against your fevergion'and.decision will be
termed as FINAL, e '
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In tl2 Central Aduinstrative Tribunal, sllz=habad

Circult Bench Lucknow.

OA 28 of 1990

D.X.Khare gnd others

Union of India and others

Applicants
Versus

Raespondents f

Reply on behalf of Respondents No, 2 and 3.

~ Para 1:
7 .
g’ - [ Para 1l:
h("\,/\_/
-\
ol L\/\\ para ITI:
W/,
Para IV
Para V:

That the contents of paragrabh I is not
denled, "~

That the contmts of paragraph II are not

denied.
That the contents of paragraph III need

uo reglye.

That the contents of paragraph IV need no
A

reply.

That the contents of parsgrsph V needs

no replye.

Para VI:1:That the contents of paragraph VI(1) of

the application are admitted.

Para VI(2):That in reply to the para VI{2) of the

o~ I3
R S
T T
ey = g
Lo L GER LAY GAE -

.t

-

application, it is stated that 10%
amual vacanices were to kept'reserfew
fu all the five streams namely station
master, Asstt., Station Master, Asst.
Yerd Master, Traffic Inspector and o
Section Controller in Grade Rs. 425-700
(RS)/1400-2300/470~750( RS) /14001600,

ees 2
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Para VI(3)
to(8)

Para VI(9)

Para VI(10)

as per requirement of chaunel of prowo tio
nel chart. It is further submitted that
Annexure No.1 of the applicabion was
subsequently wodified iu so far as the
prowotion for the ppst of Station Master
in gr. Rs. '550-700(33)/1600-2660 (RP3)

was conceruned,

Thzt the contents of paragrabhs VI(3) &£
hmxx to VI(8) of the application are
not disputed. |

That the contents of paragraph VI(9) of
the application are denied. The Annexure
13 of the application is not the final
minutes in respect if item no, 204/88
of Gneeral Manager's Permanant Negotiatir
Machinery meeting with the Northern

Railway ien's Union,

Thet in reply to the contents of paragrai
ph VI(10) of the application it is statec
that fimal decision was taken by Geuersl
Maneger (Persouzl) Northern Rsllway

vide lester dated 13.9.'69 (Annexure 14
to the appliction). This decision was
taken under item No., 204/58 ol Geusisal
Manager's Permanant Negotiating Ma cinsry
mesting with Northern Railwg Hens Unioun,

after due deliberaztions across the tabls

[N 3



Para VI(11):

Para VI(12):

ParavVi{13):

That in reply to the contents of
paragraph VI(11) of the gpplication,
it is stated that the zpplicants

wergs raverted as Asst., Station iaster
in Grade Rs. 1400-2300( RPS) vide
Aunexure No, 19 to ths application
which was issued in coupliance to tie
Geuneral danager's (Personal) letter
dated 15,9.'89 (Annexure No. 14 to the

application).

That in reply to the contents of paurae-
graph Vi{12) of the ap:lication, it

is stated that Amnexure 11 to the appli-
oa tion were ths obsservations of
Divisioual Persomal Oficer ,Luckuow A
but the final decision in tne watter wa:
taken by Geueral Manager(¥) as the
union hzd talked the matter at

General Manager level under iteam 204/88.

That in reply to ths countenta of para-
graph VI913) of the application, it
is stated that the decision tzken by
the General ilanager (Psrsonal) as
communicated by letter dated 15,9.'39
(Aunexurs No. 14 to the application)
qwere takeun after giving full conside-

ration of the facts.

*-e0 8 4
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Para VI{14):

Para VI(15):

Para VI(16):

Para VI(1%):

- 4 -

That in reply to the coutents of para
VI(14) of the application, it is stated
that the General Manager {(Personusl)
had taken decision keeping in view the

facts of the case.

That in reply to the contents of vara
VI(15) of the application, it is stated
that Anuexure 15 Lo the application is
the policy decision formulated by

the Geuneral Mangger (F) Northern Railway
New Delhi, It is further stated that
the decision tgken under Gi*s P, N, i,

is not wviolative of article 14 and 16
of the Cows titution of India. Ths
decision was taken in P, N,14, weeting
after the due deliberation aud the
proceedi ngs of these weeting were not

confadential.

That in reply to the coutents of para
VI{16) of ths agpvlication, it is stated
that Annexire 19 to the application is
the outcome of decision taken under

G4, 's P N.1, meeting under item 204/88.

That in reply to the contents of _.ara
VI{17) of the application, it is statéd
that the decision to revert can neither
be called violative of Article 311(2)
of the Constitution of India, nor czn
be terued as discrimiuatory or vilétive

of natural justice.



r -5-

Para VI{(18):

Para VI(19):

&
Parg VII:
Para ViII
Para IX:
%7 Para X:
oy - ﬁ?ﬁ
o

-

By s P LY LI S,

That in reply to the consenits of
para VI(18) of the application, it
is stated that the specific decision
wers taken under GI' P,N,li, regardiung
seniority of Station Waster and as
such only the Station Masters were

reverted,

That in reply to the contents of
para VI(19) of the application, it is
stated that the patitioners have beeun
given one months time to represent
their czses in ordsr to give them
reasouable opportuunity.

None of the grounds taken ia the

application are tenablse undsr law.

As already stated above, the petition-
ers wers given one month time to
represent but they d d not avaialkkz
of the said remedy, hence the present
application without exaustiug the
ranady, is not maintaiable.

Heeds no raply.

The petitioners are not entitled %o
any of the reliefs claiwgd and the
appPlication is liable to be dsiwmissed

with costs.

As already stated above the applicatio;
itself is lisble to be diswisssd, ths
petitioners are not entitled to any

interiy relief.



Para XI: Needs no reply.

Para XiI: Needs uo reply.

Lucinow
da ted: Resrpondents.
-

I, QNT‘A’U\PJLVM mwm/\x/ an APo
Northern Rallway Lucknow d> hersby verify thzt
the contents of parsgraph I to XII zre bassd on

xxXerkim material availablé from record which

is baslieved to be true,

Signed and verified this dsy of

at Hazratganj Lucklow.

&M’W V‘-O,U'vve“ -

':”‘\'f{‘
€y wun, Lo L

.3
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In 0 Contrel Adiimotrativo Pritaunl,sllshobad
Circsit Bomch Lucknew,

i

H

-k

0A 23 of 1920

D.K.Kharo opd othosd ~ Applieato
Yoroes

. Roopendcnds

Uniob of Ivdin onfeotloro

Pora 33 Thet tho contontn of mz,mgrayh I $o 2ot

| Powm II: Thet tbo contDin pxsroph 11 oro Dot

dondicd,
pern IIIz That tho ontouts of mmgméh IIXI mood

25 TOPIY.

Poro 1T That tho ontonts of parcgrovh IV mocd ae
POPYY

Porn Vi Thot ¢ contcats of parcsradph V neods
20 TCHYY.

Parn VEs1:That tho contonts ef parogmph VI(1) of
tho application arc adaittod. .

Paro VI{2)sThat i wcoly to tho porn VI(3) of &b
oppliention, 4% 4o otatcd that 107
amucl vocauieos vore o kds rosorwd
4n A1l tho fivo otrcoan remoly ttadien
nostory Anﬁﬁ& Station Mastor, 4800
Yard m@ozg Penffic Innpoctor apd
Sogtion Coutrollor inm Grefio Ro. 425-700
( 23)/1400-2300/470-759( BS) /1400=1600,
ces 2

L&



Parn VI( 3)
t0{0)

Poro VI(9)

Parn VI(10)

-2a

00 por roguircoomt of ehennol of promo tic
ol chors. I¢ 40 fupthor outuitbed that
Apomzo Bo. 1 0f tho coplication ven
mbaeqaoaﬁly rodificd in £> for oo ko
pronotion for tho Puct of Station Heoter
in gr. Ro. 550-700(R3)/1600-2560 (RP3) -

vac consorncd.

That thko contconto of parcgraphn VI(3) B
19~ to VI(0) of to copiicationr oro
not dirputod,

That tho omtonts ef parogriph VI(9) of
tho appli-ﬂjitiem aro &oniocd, Tho ABRORPO
13 of k> opplicotion 80 met tho fimal
nimiten Lo repoot if 4tcy Do, 204/88

of Groorch Habrgor 0 Pomermn Hcgotlatir
Mashinowy ncoting vith tis Horthorn

Red lvey Mon' o Union.

That in roply 4o Bho contonts of POTHRITE
ph vI{ 10) bf tho cyplication 4t 1o otatod

‘tbal £zl Aoceioion s takon by Gosorol

Mmtsor'(?e'rdam) Hortborn Railwry

vido leitor dntod 13.9.189 {amncmuro 14
to tky ooplicition). Thic doeinion ven
tokkcn wador ftca Ho. 204/u50 .of Gomorol
Maragor® 0 Poresaont Hcsobloting Macinoxy
ncoting vith Borthorn Ralluy Momo Union
oftor &1o ddlitorations acress thy tble,

o 60 3
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Porn VI(11i)s That u rcm %o tho cam;cnta of
pamgmph vx(u) of tho epmsmm
in 13:} staiscd that tho a?pliaant&

TOR0 merwd o8 ADob, S%at&aa Haotor
in Graﬁo &k 1@0-2309&393} vido
Anmmrc ﬁag 12 %0 tho opplrioation
videh wme issned in complisnes to tho
Gcnoral Haumgortn (pemfmfs‘z) Lo tter

> ' dstod 15.9.'09 ( annomro Ho. 14 to tho
t@mimﬁm}.

Poro VI(12)s That in zoply $o ti3 contonts of marme
SmpH VI(12) of tio opolicatien, 1t
o Bﬁ&t&ﬁ ‘thet ARBemMro 11"39 tho appli-
oytlon woro $ko sboermbiens of
Divisiounl Persoml Ofi6or oLudkuoy
but tho flusl desiclen &n tho rntsor w
takon Ty Gomerdh Haergor(?) o8 tho
uaion had talkod $ho rattor ot
Gma; naaagw ool unﬂ_.er it 2%/8[}

i} PoroviI{13): That in rem.v & thy cnstcn&s of Baroe
grayh VIQ:&S) o€ tho cpplication, 1%
4o ﬂ%ﬁtaﬁ Bhst tk> doclsion takon Ly
$ho ewaml. Hanagor (?amom) oo

annmmic:ztod Iy lotter da%od 15.9.89 .
J% { Amonuro He. 14 o $ho spplicition)
CRAOPO ﬁé@p;af’zor- givivz fall copside.

s":'__ i =l Fation of tho £aocto.
C DI ¢

P enen &



"Parc VI(14)s

Pore VI(15)s

Pora VI{18):

Poarn VI{ 10):

That &ww to &k cmt:z%;w of Loro
VI(1¢) of the agylzcatqgg?, 4 10 otatod
tbat the Geazernl Mawvogor (Perconndl) -
had taken dcsiolon koobing'in view 8
facts of tha 0s50. 1

Tiot 4in voply ts tks congeats of parn .
VI(15) of t cpplication, 4% s otatcd
that Anmermro 16 o to opplication 4o
to poliey docisiom formulated by -
ths Genoral Mauweaor (P) Hsrthgm Railvny
Ncuy Bolki, I8 io furthor otatcd thok
tho deoioion token under G0 P HM,

45 not violotivo of mtielo 14 tad 15
of tis oo tltutien of Indla. Tho
deoinion was token 4m P EH, nooting
aftop tho dno dditorction sad tho
procecfingy of thopo roetiny worc b
confcfiondicl. o

That in poply S0 tho conmtcatn of PoEny--
vI{16) of &> epPlieaflory 16 io ctated
that Amnoxiro 19 $o the epplicitiom 1o
the outcoma of decision takch upfor .
G.M.'s P.H.H, meotirs undor itcy £94/88,

That in reply o thy contelts of .orm .
I(17) of s spplicntion, it is statod
iyt ths deoision to rovert oan neithar
bs called vinlative of Articlo 311(2)
of tho Coumstitution of indis, uwor e -
o tormod eo dioeriminatory or vilsbivo
of noturel justice.
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Pam VI(18)9

Para Vi{19)3

Pary VIls

Parp VIII

Pora IXs

Cyler—

L3

. 3 -

Poaro X3

That in raply to tho cont:ontx of
paro vx( 18) of tho apmication, i¢
4o stabod -that the bpuoific decision
wers takes uuder @' P, N}, regardieg
seniority of Statiom Maotor ond as
smmh ern.y L ) Station Haueors e

rewrw& S
i N "gy_" .

That m reply to tbo mntonts of -
para VI( 19) of th9 applicatiom, 1% is
stated that tho priitisnsrs have boen
given sne monthn time to roprooond
thoty ¢aoeo in ordor to givo theo
peasouablo epportanity.

mme. of the groundn takéz_in ti
opplication arc torablo undor law

A= already stated above, tao petition.
srs wire glven ong nsnotﬁ time to
repréaeg_t' at thoy .4 not avoinlits
of ths said ronody, hened tho prooons

-opplication vithout emaucting s

rencly, 40 not maintsiablo.
Heado no »Teply,

Tho potitioners cre not catitlod te
agy of tho relicefo clalmsd and the

‘apblication is lighle .to b dsimissed

w!.tb. ceat&

A alrcaéy ntatcd aboto tE) BILicatier

- g

13:391& 15 14510 to bo dirmizood, 5

mﬁtﬁomzu oro not entitled So ooy
ta%or&u POLLCR,
F-2-3 6
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Povn XE: Deeds no reply.

Poro XII: Noeds uo reply.

Bugtnoty
dntods

AL
b A |
Horthorn Rollusy Luckaow do borely verify tkmb
the contonmts of parsgiiph B o XII are bsocd on
Crstonftkn natarial aveilable £ron recerd whdeh
40 Dliowd to ko tme. *

Sﬁagm& el vorificd ﬂﬁ.ﬂ dey 62’
ot Haoeotanng ankaee.

ggre ofEn %o

T
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BEFORE THE CEVTGAL ABV‘INIS‘.IZRATTVE TRIBUNAL AT ALLAHABAD
' Clréuit Bench, Lusknow  © o ¢ O
‘Civil Mise. Appl:l.cation No, S 97 of 3992@’4

'L, Bharat Raj Singh aged abowt 52yesrs, son of Sri
R.S, Singh, Station Master, snén_dram,?.o.
S N Bar sbanki, - o
2, Bai Har Har Prasad aged about 48 years,son
of late Norad Ral Asstt' Station Master, resident
nf Northemn Railway, Varanasi,

3, Erithi Rag Singh, aged about 50 years, son’ of Sri
’Hanoman Singh, Station Mater, J ampw‘ C:l.ty, ¥,0,J ampur

Kachhri, If stt, Ja\npuro -

4, Ra;}endra Singh agea about 48 years, son of Sri Seetal
Singh Asstt, Station Master, Northern Bailmax,ﬁohalla

near st at:lon, 'Allahabad,’

-——-n-Appnemt Opp, Pmies
Ko, 4 to 7 -

C omre Fofe T/ 220
g ' | Kisc Applicatlon No, 540 of 1990 (Ia)

| " In re, : ’ -
&/' 0., No.Bof]QQO(L) —
(¥4
& \A p K, Ehare md others - ===wee=-- A pplicant
Versus ‘
Union of India and others, e-= - Resprndent

A

N




o 2 o

Application for early hearing of sta Vacation

Applic ation .

s

The applicant respondént Nos 4 to 7 mmst humbly

d respeetfuljy submit as wnder s-

. "rhat the applicants have é;ved | ot 301~ 1990
0.5. N;. '8-vof 1990 without mPleéding the present

| appl:l.cants as parties and this Hon'ble Tribwnal has
pleased to stay the oper ai‘-ion of the imptgned order

dat ed 5-13-1989 contained in nnexwe 19 of the applicatis

2s  That the present applicantson 2B-3-1990 moved an

application for impleadment in the original application

which has been allowed by this H on'ble Tribwal and

~ -

applicants were directed to 1mp1ead the present applicants

as Tespondent No. 3 to 7 in the original application,

3. That on 20-8.90 the present applicants Tespondent
filed
No, 4 to 7 have Xxkuked their Cowmter Affidavzlt alongvwith

an CiV.tl Misco Application No. 540 of 1920 1s for
vacation of exparte stayor der dat ed 3)-1-1990.

4a That the next date of hearing is fixed on 7 -12-390

and the respondent Ko. to 7 are suffering irreparable
injury and thelir seniority has been directly effected by
the exparte stay order dateé 30= 1=~ 1990,

5¢ T hat 1t 1s expedient in the Interest of justice

that the Mise, Civil application No, 540 of 1990 (I) for



e 3 o

stlay vacation be listed on an e’a:ély possible date for

‘ hlraring“.

ERAIER
It 15, ther efor & nost kr;spectful‘_l_y,pra;yed that the
Eon'ble-Tﬁbmél be pleased £o fix an earJ.‘y' date‘.for hearing _
;'vf ;tay V}acatj;on applicatién No, of 1990 (I) . |

The respondents shall ever prey for this act of -

#&.udzi e;s.
1
= bl

\ . (0?2030 Md’ra)
Cowmsgel for applicants « réspondent

Lucknovw

| Dated 13-0-00
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BFFORE THE CWNTRAL AIMINISTRATIVR R IBUNAL AT ALLAHABAD

CIRCUIT BENCH, LUCKNOW.

suwd [q0 Cl/
MISC. APPLICATION Moo ™ P M Gp odo (1y”

1. Bharat Raj singh, aged about 52 years, son of
Sri R.S. Singh, Station Master, Chhandrauli,
Post Office Milwal, Bargbanki.

2. Rai Harihar Prasad, aged about 48 years, psstt.
Station Master, son of Late Harad Rai, resident
of Northern Railway, Varanasie. o

3. Prithvi Raj singh, aged about 50 y= ars, son of
Sri Hanuman Singh, Station Master, Jaunpur City,
P.0. Jaunpur Kacheri, District Jaunpure.

4. Rajendra singh, aged about 48 years, son of gri
Seetal gsingh, Asstt. Station Master, Northern
Rallway, Phaphamau Station, Phaphamau, Allshabad.

eeeo ADPlicants/Opprosite Parties
No. 4 to 7. {

In re :

OCede NO. 28 of 1990 (L) J

D X. Khare snd others esse Applicants '/
Vs,

Union of Indiaz and others g esees Respondents

S P TR 9>
APPLICATION FOR STAY WACARION

The gpplicants - opposite parties Noe 4 to 7 .
most respectfully pray fhet for the facts, reasons and
Ccircumstahces stated in the accompanying affidavit

the Hon'ble tribunal w=+ be pleased to vacate the
ex~-Partg stay order dated 30.1.1990.

ot
<
Lucknow 3 ' (P.S. Mer;'; § q

Advocate
Dated s 27801950 Counsel for the Opposite parties
Noe 4 to 7
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BEHORE THE CENTRAL AIMINISTRATIVE TRIEUNAL AT ALLAHABAD
CIRCUIT BENCH, LUCFNOW.
Oele KO. o8 28 OF 1890 (L)

D.X. Khare snd others - eoee APplicants

Versus

Union of India and others eees Respondents

COUNT R AFFI DAVIT
ON BFHALF OF RESPONDEKRTS NOe 4 TO 7

I, Prithvi Raj singh, aged about 50 y= ars, gon of
Sri Hanuman gingh, Station Master, Jaunpur City, Post

O0ffice Jaunpur Kacheri, Listrict Jaunpur, do hereby solemnly

affirm and state on ogth 3s under :-

1. That the deponent is opposite party No. 4 in the
| above noted Original Application and doing pairvi
on behalf of Respondents No. 5, 6 and 7 and as such
he is fully conversant with the facts deposed.
Before making para-wise reply to the gppli-

cation, the certain facts sbout the applicants are

as under :-

senior pivisional personnel 0fficer, Northern
Raidway, Lucknow, Respondent No. 3 has issued
Promotion Order No. 757/5/2 Sr. sSM. dated 26111983
and shows the names of various station Masters and
Asstt. Station Masters working in Lucknow Division
of Northern Railway in the pay scale of & 455-700/-
which has now been revised to Rk 1400 - 2300. The

Promotion orders were mgde in restructuring of

000002
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. }% Group 'C' and 'D' cadre in'compliance of Railway
Boardts order No. PC-III/80/UPG/12 dated 29.7.1983
fixing proform seniority from 1.8.1982 and the
seniority has been given from 1.8.1983. gubseguently
a dispute regarding the fixation of seniority was
raised nhétkan which was settled vide printed
serial No. 9340 stating therein that restructuring
of the cadre will be made with reference to
sanctioned cadre strength as on 1.8.1983 gnd that
the staff who would be placed in the revised grade,
in terms of those orders, would be eligible to draw
Pay b-the high-er grade from 1.8.1983 with the
C?' benefit of proforms fixation from 1.8.1982. In the -
Sald promotion order dated 26.11.1983 the name of
applicant No. 5,namely, J.R. Mourya appeared at
Serial No. 52 gnd the names of other applicants
namely, DsK. Khare, Parvej Ahmad, Zabed phmad, R,P.
Singh, G.P. Srivastava, SS Singh and a.X. Sinha
did not appear in the promotion list.

The photostat copies of promotion order
No. 757%/5/2 sr. ASM. dated 26.11.1983 isAAnnexure
D1 andﬁ’a”iIWay Board's order No. P.C. III/80/UFG/12
dated 2917.1983 is Annexure D-2 and pPrinted gerigl
No. 9340 issued vide letter No. 561F/85-367/m3-1/
1834 dated 12.10.1987 is innexure D-3 to this
Counter Affidavit.

The Railway Board's order dated 29.7.1983
(Annexure D-2) clearly states in para 3.2 that
for the purpose of promotion the existing selection
Procedure will stand modified to the extent that
the selection will be based only on scrutiny of

service records without holding any written or
viva voice tests and under this pProcedure the

catetory of "outstanding” i.e. 104 graduate quote

.....3



a3
will not ariser Bhe order gaxliex 15 clear in itself.
gﬁ?& the Divisional Personnel Officer, Lﬁcknow, in
violation of Railway Boardts aforesaid order invited
aPplications from the 'Non-ministerial transportation
Class III' staff who were gergduates vide his letter
dated 31.7.1982 (Annexure 2 to the gpplication) and
formed a provisional panel vide hic letter dated
27901983 (Annexure 3 to the application)s

The Railway Boards order dated 20.7.1983
further states that whenever in terms of the
revised classification the posts which were hitherto
clzssified as 'selection' are now to be treated
as !'Non-sedection! postse The unoperated part of
any panel prepared for such posts as on 1.8.1983
will lapse and the posts will be filled according
to the changed classifications. However, in those
cases where selections have already been finalised
and promotions also made on or before 31lst July, 1983,
such selected and promoted persons shall rank
senlior to the persons Selected and promoted eccording
to the provisions of the Boagrd's order. But the
opposite party No. 3 has arbitrarily formed provi-
sional pPsnel after 31st July, 1983 i.e. on 27.9.1983
much lgter than the prescribed period for selections
and promotion.

Thus,the panel dated 27.2.,1983 consisting of
1ohcandidates is virfually incorrect and in violg-
tfon of rRailway Board's order dated 29.7.1983,

The genior Divisional pPersonnel 0fficer,
Northern Railway, rucknow, opposite DParty No. 3 has
arbltrarily placed 211 104 Graduate cadre promotees
in the cadre of gtation Masters having Pay Secales
of ks 455 - 700 though the 10% Graduate quota cadre
WaS to be placed in the cadre of Assistant Station

Master (K 455-700j, Section Controller (R 470 - 750)

00:004
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Praffic Inspector (B 455 - 700) and Asstt. vard
Master (ks 455 - 700) (Annexuré 1)e The Pengl was
formed zfter 1.8.1883 and the strength of Asstt.
Station Masters was 335 gsnd the strength of Station
Masters was only 13, but the 10% Graduate Quota's
promotees were not placed in the cadre of pssistont
Station Masters though there was a large number of
vacancye. They were placed in the cadre of Station
Masters (Grade B 455 - 700) (now revised to
Bs 1400 - 23POyx with a sole object to give them
benefit of further promotion to the post of station
masters in Grade of B 550 - 750 whichvhas now been
reviced to b 1600 - 2660.

All the applicants were placed in the
station Master Cadre in violation of provisions
of para 302 of Railway ®stablishment Manual IT
Bdition in which it is provided that the interse
Seniority will be maintained according to the date
of promotion in case of promotees and date of
joining the cadre in case of direct recruits which
has not been followed.

The Northern Railwaymen's Union made 3
representation on 6.6.1982 mngsinst the unlzwful
promotion of Station Masters in the Grade of
Bs 1600 - 2600 stating therein that all the direct
whose panel was formed on 27.2.1983 should be
Placed below all sStation masters/Asstt. Station
Masters Grade K 455 - 700 who were promoted gas
Such with effect from 1.8.1983 for the benefit
of proforma_seniofity from 1.8.1982. fThe dgte

of joining of applicants No. 1 to 8 is as under -

Name of applicant  Date of joining
1. D.X. Khare 212.1984
20 Parvej Ahmad ‘ 2048, 1985

3. Javed ghmad 284641985

’0.0.5
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Name of applicant Date of joining
4, R.P. Singh 27.11.1984
5. J.R. Mourya Se 12,1984

6. GoP. Srivastava 3412,1984

7¢ S¢S, Singh 9612.1984

8¢ A.K. Sinha 27.6.1985

Thus, the General Manager (Fersonnel) New Delhi
vide his letter dsted 15.9.1989 (snnexure 14) has
rightly hold that the action of Divisioﬁél‘Railway
Manager, Northern Railway Lucknow, Opposite party
No. 3 is not correct and decided to revert the
applicants from the posts of Station Master grade
ks 1600 - 2660 to the post of pssistsnt Station
Master Gzade B 14060 - 2300 below all the assistant
Station Masters who were empanelled as Assistant
Station Master on 1.8.1983 in the Grade of B 1400 -
2300¢ snnexure 19 to the application). The applicants
were given one month's time from the date of issue
of the letter to submit their representstions. But
the applicants instead of moving representation to
the Rallway authority chooses to file the present
application without exhausting the departmental
ranedies., ,

The photostat copy of Northern Railwaymen's
union's representation dated 6.6.1989 igs Annexure D-4
to this Counter affidavit.

Thus, the letter dated 15.9.1989 contained
in Annexure 14 and letter dated 26.12.1989
contained in Annexure 19 hzve been rightly passed
by opposite partjes No. 1 andAg respectively.
The present application, 1is, thus, premature
and deserves to be dismissed on this sole ,ground
that the applicants have not exhausted the depart-

mental remedy available to them. g

0.00.6
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PRA WISE RWPLY

That the contents of psra I of the application

need no reply.

That in reply to para II of the application

it is stated that the answering Respondents are
necessary parties and this Hon'ble Tribunal have
rightly allowed the gpplication for impleadment
of the answering respondents in the original
aprlication ags Respondent No. 4 to 8. The
abrlicants had without impleading the answering
respondents have obtained Ex-parte stay order
on 30.1. 1990,

That the contents of para III of the gpplicaticn
are wrong and denieds The order dated 15.9.1289
passed by the General Manager (Personnel) Northern
Railway, New Delhi znd order dated 26.,12.1989
pzssed by Senior Divisionazl (Personnel) officer,
Northern Railway, Lucknow are well maintainable
and both the orders are well within the juris-
diction and have been psssed after giving full
opbortunity of being heard to the parties concerned
It is further stated that both theggrders are
well maintainable and passed by the Railway
authority in accordance to the provisions of
para 302 of Railway w®stablishment Manual sznd the
Railway 4fdministration has issued letter No. HPR/
778/PC-II1/TDT (1)/III dated 29.1.1987 (Printed
Serial No. 9340 and took view that since restruc-
turing has been ordered with reference to the
cadre strenggh on 1.8.1983, the seniority would
be assigned to eligible staff with effect from
1.8+ 1983 only in the upgraded post although
benefit of fixation is given on proforma basis
retrospectively from 1.8.1982, Thus, both the
PN
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impugned order contained in pannexures 14 and 19

are well maintainsgble.

That in asnswer to para 4 of the agpplication it
is stated that the application is premature as
the applicants have not exhausted the departmental

ranedies,

That in reply to para Vv, it is submitted that the
abplication being premature and made against a
interlocutory order deserves to be rejected. The
Railway Administration has been pleased to give
one month's time from the date of issue of letter
to submit representation, if any, in support of
agpplicants' claim vide letter dated 26.12.1989 ]

contained in Annexure 19 to the gpplication.

That the contents of para VIe.l are admitted only
upto the extent of applicants' place of posting and
rest of the contents are denied. The applicants

were wrongly selected as Station Master in grade

s 455 - 700 against 10% Graduate quota as the
answering respondent hagve alresdy stated in the
Preceding psragraphs that the promotion order of the
aPplicants were passed in violation of Railway
Board's letter dated 29.7.1983 and in violation of
provisions of parg 302 of Railway wstablishment

Manual. Thus, the promotion orders of the applicants

are wholly illegal.

That in answer to para VI.2, it is stated that!

the channel of Promotional Chart has not teen
followed by the Opposite Party No. 3 and the promo-
tion orders issued sre illegal. The channel of
Promotion chart of station Masters and Assistant

Station Masters APpendix 'A +to Annexure 1 cleagrly

....08
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shows that the promotions from Station Masters
Grade & 455 - 700 (alongwith Assistant Station
Master Grade ks 455 - 700) upto 80% shall be pro-

~moted to the post of Station Master's Grade

B 550 - 750 on the basis of seniority cum suita-
bility and after passing P-16 Course. But the
applicants have been allowed the grade of ks 550 -
750 without following the principle of interse
seniority provided in psra 302 of Railway ®stab-

lishment Manuasl.

That in answer to parg VI.3 of the gpplication

it is stated that the provisional panel has been

formed in utter disregard of the Railway Boardrs

order dated 29.7.1983 which clearly states that
the unoperated part of any panel prepared for
such posts as on 1.8.1983 will lapse and the posts
will be filled adcording to the changed classi-
fication. However, in those cases where selection
has already been finslised snd promotions already
made on or before 3ist July, 1983, such selected
and promoted persons Shall rank senior to the
persons selected according to the provisions of
the Board's orders. But the opposite party No. 3
had formed provisional Panel after 31.7.1983 which
is illegal gnd the panel dated 27.9.1983 consisting
of 10 candidates is wrong and violaztive of Railway

Bogrd!s order dated 29.7.1983.

That in answer to para VI.4 it is stated that
enlarged Panel has been announced illegally and
without considering the Railway Boardts directions
in this regard. fThe enlarged panel announced vide
letter dated 12.8.1987 is also illegal s no such
banel was allowed by the Railway Board and 4 gtation
Masters, namely, Ratnskar Pandey, Javed phmad

.....9
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Parvez pghmad snd Arun Kumar Singh are much juniors
than to the answering respondents as their date
of joining is much later than the answering res-
pondents' date of entry into the cadre. It is
evident from the perussl of annexure 9 to the
original apPlication that 9 Station Masters have
been promoted by the order of pivisional Personnel
Officer, Lucknow on 4.9.1987 but they have been
illegally placed senior to the answering reSpondents'
ignoring the fact that the answering respondents

gre senior to them sccording to restructuring penal.

That the contents of para VIe5 sre wrong and denied.
It is stated that since the date of joining of the
aPplicant is much later than the entry into higher
grade of the snswering respondents, there is no
question of applicants_bcing senior to the anewering

Trespondents.

That the contents of para VI.6 are wrong snd denied.
Chief Traffic guperintendent vide annexure 7 has
Simply suggested that the channel of promotion of
traffic staff should be reviewed for bromotion snd
he further suggested that there should be no inter-
bPolation of categories in amongst the cadre. But
he has no jurisdiction to change the channel of
promotions. The full snd final authoritg for change
in chznnel is vested in General Manager Railways.
The channel of promotione contained in Annexure 1
to the original application is still in force and
there is no any change in the seid channel of
Promotion charge. The promotion orders issued vide
order dated 10.1.1987 (Annexure 8) are against the
spirit of provisions of psrs 302 of Railway wstab-
lishment Manual,

To understand the getusl position of the

.Oicclo
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fixation of seniority Paras 302 of Railway mstagblishe

ment Manual magy be reproduced telow :

"parg 302.(,

Un3ess specifically stated otherwise, the
Seniority smong the incumbents of the post in a
grade is governed by the date of aprointment to
the grade. The grant of pay higher than the ini-
tial pay should not, as s rule, confer on a railway
servant ceniority above those who are already
appointed against regular posts. 1In categories
of posts partially filled by direct recruitment
and partia’.y by promotion, criteria for determi-

4. nation of seniority should be the date of prcmotion
in case of 3 promotee gnd date of joining the
working post in the case of a direct recruitment,
subject to magintenance of inter-se-seniority of
promotees and direct recruit themselves. When the
dates of entry into a grade of promoted razilway
servants apd direct recruits are the same, they
should be put in alternate positions, the promotees
being senior to the first direct recruits main-
taining the inter-se-seniority of each group."

Thus, the seniority of the answering mBespon-
dents, vis-ag-vis directly recruited applicants is
to be drawn according to the spirit of psrs 302 of

the Indign Railway w®stablishment Manuale.

That the contents of para VI.7 sre misleading

hence refuted. fThe true fact is that the proposed
Channel of promotion chart was not final as Northern
Railwaymens' Union had agitated the matter before
General Manager vide representation dated 6.6. 1989

(Annexure D-4) and the General Manager has been

......ll
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to issue letter No. 522/%/64/1%/vIB dated 15.9.1989
( Annexure 14 to QOriginal Applicstion) holding that
the action of Divisiocn is not correct because

staff empanelled earlier to those empanelled
subsequently were plzeced junior and the criteria
lzid down in Printed gerial No. 9340 gnd para 302
of Indian Railway Wstablishment Manual cannot be

ignored in fixing the seniority.

That in reply to para VI.8 it is ststed that
Northern Railwgymens' Union hszs submitted revised
letter dated 6.6.1989 supersediing their earlier
letter and answering respondents hsve already filed
the said letter as Annexure D-4 to this Counter
affidavit. The apvlicants have tried to conceal
the relevant fact that Northern Railwaymens' Union
has raised the iscue in the Permanent Negotiation
Meeting at General Manager's level snd the General
Manager has rightly considered the demand of the

Union.

That the contents of pars VI.9 of the application
are wrong, baseless gnd denied. It is glso wrong
to say that the Northern Railwaymens' Union has
Pressurkésed the Raéilway administration. The deci-
sion was taken at the Permanent Negotiations Meeting
after full discussions and explanstions of various
rules and regulations applicsble thereto. The Union
had agitated the matter earlier before Divisional
Manager and subsequently before the General Managér

well within time.

That the cont-nts of para VI.10 of the aprliecation
are simply repetition of the esrlier pasras of the

application hence denied. The Divisional Railway

AR ]
u . Manager has arbitrarily dicallowed the Forthern
%gﬁufﬁépfk‘fi’ g ¥

0000012
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Railwaymens' Union's contention which has been
subsequently ratified by the General Manager. The
Gener gl Manager has rightly stated in his letter
contained in Annexure 14 that Assistant Station
Masters in Grade R 455 - 700 promoted on 1.8.1983
under the restructuring scheme have not been
assigned seniority as per instructions circulated
in Printed serial No. 9340 whereas Station Masters
grade fs 455 - 700 empanelled against 10% Gradvate
quota on 27.9.1283 and joined in 1984 have been
ascigned seniority above those Assistant Station
VMasters promoted against restructuring of cadre
and this action of Division is not correct. Thus,
there is no any illegslity in DPassing the order

by the Genersgl }Manager.

VI.1l That the contents of parsg VI.1li are misleading
hence not admitted. 'The Printed gerial 934C
clearly szys that restructuring of cadres will be
made with reference to sanctioned strength as on
1801983 and the staff who woula be placed in
Tevised grades will be eligible to drsw pay in

higher grade from 1.8.1283 with benefit of proforma

fiXation from 108. 1982. According to changeﬂ of

promotion the interse senicrity should be main-

tained in according to pars 302 of Indian Railwsy

TSt ablishment Manmmle.

Vi.l2 That the contents of para VI.12 are wrong znd
denieds according to channel of promotion the
interse seniority is to be maintzined from the
date of promotion in the case of promotees and
date of joining in the cadre in the czse of direct
recruits. The 10% Graduste guota belongs to the

Sgme cagtegory of station masters and assistant

'y
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< o date of entry into the grade of the applicants -

is later than the answering respondants. The
channel of promotion of ststion masters Greade

B 455 - 700 glongwith assistant station masters
grade k& 455 - 700 upto 80% is combined and the

next promotion to the staticn masters! grade

B 560 - 780 is seniority cum suitability and
Passing P-16 Course. Following abstract of channel

of promotion contained in Annezure 1 is relevsnt

Departmental Asstt. Station
test after Masters Grade
passing ks 455-700

t

Prescribed
course - 10% !
! Clubbed with
! Station Masters
! Grzde B 455-700
' ¢ 80%)
i
i
{

!
'

Stetic
Grade

Masters
< 455-700

- = - -

Seniority cum suitgbility
and after passing p-16
Course :

t

H

tat lon Masters
Grzde B 550 - 750
VIel3 That the contents of pars vI.13 are wrong and
denied. The Railway sdministration has also

considered the objections of Uttari Railway Mazdoor

. ' Union. A€ter considering the c~ntentions of both
.
. ji the unions, the Railway pdmninistration reached in
the tight conclusion in accordance to rules and

r=gulagtions frgmed for the purpose.

VI.1l4 That the contents of para VI.14 are not correct
hence denied. The Railway pdministration has con-
sidered the arguments and clazimes of both the recog-

nised unions and only then the Railway idministration

¢
%ﬁ\wf ﬂ?}’\ ﬂb\ft- aoo-§l4.
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has Passed the order quoting the relevant rules.

That the contents of para VI.15 sre wrong and
denieds The Railway Administration has passed
the order zfter considering all the relsvant facts
and rules applicable theirin. There ic no diseri-
minitation or violation of grticles 14 and 16 of
the Constitution of Indiss The order dated
15.941°989 contained in Annexure 14 is correct znd

lawful and the sgme is lisble to be maintained.

That in reply to pars VI.16 it is submitted thsat
csenior Divisional Perscnmel Officer, Nortrern Railway
Lucknow has given one montb's'time to the applicsnts
to submit their representastions, if any, in support
of their claims 2nd he further directed in his
letter dsted 26.12.1982 that in case no represen-
tation is received from the agprlicsnts within the
stipulated time limit, it will be presumed that
the gpplicants have nothing to say against the
reversion and the decision will be termed as FINAL.
Thus, the aspplicants have moved the present appli-
cation before this Hon'ble Tribunal without moving
any representation against the impugned order
before the Railway puthority amd as such the
Present application is premagture and without exhaustin;
the departmentsl remedy available to the aprlicants
and on this sole ground the Bresent application
deserves to be rejedted.

The Hon'ble gupreme Court in the case of
SeSe Rathore Vs. gtate of Madhya Pradesh (AIR 19920
SC~1C) hold that in every such case until the
appeal or representation provided By a law is
disposed of, accrusgl of cause of actinn for cause
of action shall first arise’only when the higher
authority makes its order on appeal or representation

.u..'.]ﬁ
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and where such order is not mgzde on the expiry of
six menths from the date when the appeal was filed

or representation wsgs made.

That the contents of para VI.1l7 are wrong and
denied. There is no any violation of articles

14, 16 and 311 (2) of the Constitution of India.
The seniority of the gpplicants should be below
230 psstt. Station Masters Grade ks 455 - 700
which has now been revised to k 14C0 - 2300 as
thelr date of joining into the cadre is much later
than that of the date of promotion of the answering
T espondents. The applicants have been given full
opportunity of being hesrd through letter dated
26.12.1989 (snnexure 19) itself but the applicants
instead of filing any representation sgainst the
sald letter preferred the present applicsticon
before this Fon'ble Triyunal. Thus there is no

any violstion of the Principle of Ngtural Justice.

That the cont=nts of para VI.18 of the gpplication
are not correct as statede It ies stated that

the principle of seniority has been violated dnly
in the case of Station Masters i.e. 11 in numbers
while the seniority of gection Controllers, Asstt.
Yard Masters, and Traffic Inspectors has been
fixed according to the principle of seniority and
there is no any infringement of rules of the
Promotion for the post of Assistant Yard Master,

Sectdon Controller and Trafic Inspector.

That the contents of para VI.19 of the applicstion
are misleading snd refuted. There is alternative

remedy available to the applicants and the present

ﬂ7gﬂv~ﬂ R 15
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D ¥ application has been filed by the applicants
without exhausting the departmental remedy.
None of the grounds are tensble in the eyes
Of law and the originsl application deserves to

be dismissed as no ground made out.

VIii. That the contents of pars VII of the application
are wrong snd in reply it is stated ;chat the
abPplicants have xhéﬁyxak not exhausted the
departmental remedy available to them gnd on this
sole ground the precsent spolication deserves to

be dismicssed.

ad VIII. That the contents of psra VIII of the application

need no reply.

IXe That the applicants are not entitled for any %
relief claimed znd the answering respondents asre

entitled for exemplary costs from the applicants.

/
That the contents of parg X of the aprlicstion sre '\4
wrong =nd denied. The interim order dated 30.1.1990
Passed by this Hon'ble Tribunal deserves to be
vacated as otherwise the answering respondents

will suffer irrepsrable injury.

That the contents of psra 11 of the apoplication

Telates to the application fee hence need no reply.
The aprlication deserves to be dismicsed

for the ressons and circumstances stated in the

—
Preceding paras of thks counter affidavit.

Lucknow

.

%nm/@?ff"‘i’{

Bted 3 27.8.12920 Deponent

1]
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VRIFICATION

. I, Prithvi Raj gingh, the depcnent, do hereby

. [y
verify that the contents of paras to *\ are
true toﬁiﬂy per sonal knowledge snd those of paras f\
to are true on the basis of records. Nothing

materigl has been concealed and no part of it is false.

g0 help me GCode.

Lucknow

L 12

Dated 3 27.8.1990 Deponent

I identify the deponent who has

signed before me. He is personally

%{7/%

(P.S. Mehrea)
Advoeate

I~

Solemnly affirmed before me on 27~ Q'»‘?o

known to me.

at //5@ A.M.LP;N:. by Sri Prithvi R&j
Singh, the deponent, who is identifgzed(
by sri P.S. Mehra, pdvocate, High Court
Allshspad, Lucknow EBench, Lucknow.

I have satisfied myself by examining
the deponent that he underst'andzm;;

the contents of this counter sffidavit

which hagve been readover and explained

by mee

%"ﬂp,v/ 447‘% A
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e RJJ.Srivastva, 48M/LKS.

@ SSL Gupta  , ASM/LKO.

3. T.D.malla , ASM/LKO.

L, J«B.L,5rivastve,ASM/ BSB, , !

Movement should be advised to this office atonte, Refusals if any
must be sukdtted $0 this office within 15 days from the dete of issue of
the orders, &inoce almos tevery BtAtion. have been upgraded for the postir
of "ASMs, &1 prioritges for transfer registered prior to issue of this
notice are cancelled, staff Willing for transfer should register their -
prioxtiesafresh in new grade after cadre restructuring, Stage transferrec
on administrative ground are IntdX2dd for Soining deav e, OFoasferRass & -
transfer allpwance ete, as adrmissible under therules, '

- This has approvel of IPO-II,
Hindi version wgll follow, 3
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- RAILWY BOARD's ORDER

For Implementation Of Cadre Restructuring
No. PC. 111/80,UPG/19- New Delhi, Dated 29-7-1983.

Sub : —Restructuring of ccrtain Group C & D cadres.

Arising out of certain proposals made in the Departmental Council of JCM (Railways)
by the Staff side, the Ministry of Railways have decided that Group ‘C' & ‘D’ categories in-
dicated in the Annexure to this letter should be restructured and placed in the scales in-
dicated against each designation in accordance with the percentages indicated therein. Detailed

instructions are given below for implementation.
‘ 2. This restructuring of the cadress will be with reference to t}lg_sanctioned cadre strength
: as on Ist August 1983 The staff who will be placed in the revised grades \irt.é?rﬁ__s”sf'theé?
otders will be cligibi:to draw pay in higher grades from 1-8-83 with the benefit of proforma
fixation from 1-8-82. The benefit of proforma fixation will be admissible only to those staff,
who are placed'in the vacancies arising directly as a result of these restructiring orders. Pay
of the staft who have been promoted in the normal course to higher grades during the perio
1.8 82 to 31 7.83 will be stepped up undewa] rules With reference to the pay of -
zheir juniors, wﬁmé‘y-is fixed under these orders,
} 3. Theﬁ!ls_sﬁggligz_n,ofthe posts in the categories covered by these orders as ‘selection’ and A
! ‘Non —selection” has been changed in_some_cases _and the reviscd classification is indicated *
‘ .n column 7 of the.Annexure enclosed. In respect of the vacancies in these caxcs;';;'ig—;—rmﬁg
after_Ist August 1983, promotions to posts i the various grades in terms of revised classifica-
jon will be' made in accordance _with the normal procedure: for filling in ‘selection’ and |

‘non-selection’ posts as obtaining at present.

* . . pal e - . - .
3. 1 ' The vacancies in the various grades of the posts covered in these categorics as existing

on 31.71983 and those arising in the confext of the  present cadre-restructuring
will b: filled .in the manner  indicatad below. However, ;n a case, where, a3 a
result of this retructuring, an individual railway servent becomes due for promotion to more
than one grades calls for selection, then promotion to that grade (s) will be governed by the

'

‘norma! rules for promotion.
' i) Group ‘D’ Posts:
a) For vacancies in Group ‘D’, promotions will be on the busis of the existing
procedure. )
! b) Wherever * promotions from Group ‘D’ to Group ‘C’ is involved, promotions
‘ will be on the basis of modified sclection procedure as prescribed in para 3. 2
! infra. -
. i1} Group ‘C:
’ a) Wbere all the posts in an existing grade are en bloc placed in higher grade, the
existing regular incmﬁ'ﬂ{&e}m—l’l;\;ed the higher grade without sub-
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/’ jecting them to any selection even where the posts are now classified as ‘selection’ ‘
' posts. For example, all the posts or Switchmen at present in the scale of Rs. 260- 1}

400 will be placed in the scale Rs. 130.560, and 2s such, all the existing regular
incumbants in this scale will be automatically given. the scale of Rs. 330-56€0-
Similarly. having regard to the percentage prescribed for the category of Shunting
Staff, all the existing pusts of Shunting Jamadars ic the scale of Rs. 225-350 will
be placed in the scale of Rs. 330-480 or above. Rence, all the regular incumbants
against these posts presently in the scale of Rs. 225-330 will be allowed the scale of {
Rs. 170-480 without subjecting them to any selection.

b) Wherever the vacancy to be filled is in a post now classified as ‘seclection’ as per
_( ’ the enclosed Annexure, the existing regular incumbants in the next lower grade/
grades shall be considered for promotion on the basis of the modified selection

procedure prescrihed in para 3. 2 10T,

~

3.2 For the purpose of promotion in terms of the preceding sub paragraph, the existing

¢ selection procedure will stand modified to the extent that '.he(‘scl’ggt.igr)__\_vill be based only

; on scrutiny of service records without holding any written anc/or viva voice 1ests. Naturallys

| ugd,er__;hisgocedure,_thc category of “outstaading” will not arise. This modified selection
procedure has been decided upen by the Ministry of Railwaysas a one-time >_exception
{by way of a special dispensation -in view of the numbers involved, with the objeciive of
lexp’editing the implementation of these orders. It is reiterated that the normal rules govern-
ing promotion to selection and non-selection posts will apply to vacancies in the aforesaid
categories arising after 1st August, 1983.

»@-,:-j;,,,{}& 3 Wherever in terms of the revised classification given in the enclosed Annexure, posts
: A?ﬁb)q%which were hitherto classified as ‘selection’ posts are now to be treated as ‘non-selection’
: ‘) posts the unoperated part of gny panel p-epares ior such posts_as on Ist wl?% will
lapse and the posts will be filled gecarding to the change classificatiap.
v 3. 4 Hoaweyer, in thuse cases where selections have already been finalised and promotiors
| also made on_or before a1 Julv. 1983, such selected and promoted persons thall rank senior
to the persons selected and promoted according to the provisions of the preceding
| paragraphs. . '

4. In all cases of resttucturing, pay of the staff fitted against higher scales of pay will be
fixed under rule2018 B (FR 22—C) R. I1, except in the case of merger of the existing
grades of Rs. 425—600 and Rs. 455—700 into a single revised scale of Rs. 425—700 as indi-
cated against item 20 of the Anperurc. 1o the initer case, the staff concers ed will be allowed
an option under Rule 2019 (FR 23) R. M1, and pay of the staff who elect to be fixed in the
cevsed s le of Re. 425 =700 will be fixed under Rule 2017 (FR 22 (a) (ii) R.IT read with
Audit instructions No. 4 thereunder.

5. The selection grade posts wherever introduced, either on sanctions issued by the
" Minisry of Railways or oi th? =378 of powers delegated to the GMs in respect of specified

14 MOVEMEN | JULY-AUGUST 1983
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Copy of Cehtral Rajlway's letter No.HP&/??B/IC-TTT/“D“(i)/*TT
dated ?99'10870 ‘

Sub: Restructuring of certain Group' !
and Group'p! Zacres.

Refs Ministry or Rallvgy's letter K-, e
PCTTT/80/UPG/19 dated £9.7.83. L | S

==ty ey

A4 reference isg invited tn Para 2 of Ministry'sg lete. p
quoted abyve. Tt has been mentisnad N othis lettor ihat
restructuring of the cadras will be pade witl r:evenee te
Sanctinncg eacdre strength a3 ~n 1.8, 53 qno that the go-ry
1wh'\ Qoulﬁ e placed: *n the reviged gra a3, in teyrs o thnge
dlgrdens, would he elizible tn draw pay in the hiherp Zrade
from '1.8.83 with the benefit of HIREXXE  praforng TixatiAn fram 1.8,.82,

[

2. The question hays srisen whether the seniorizy +ho g4

tn beiqssign:d in the restruchunes cadre shnule be 158t 7nea
w.e,f, 1,8&,83 OL Veeofe 1,8.82 the date e whigr . bane fit

of proformg fixatinn is Glven.  This {3ilwsv has taken +rg

view that since restructuring has been oriepeg with reference

to the csdre atreneth nn 71.8.83 the seniority waule he assizanca
to the elizible staff v.e.f. 1.8,83 srly in the urs raded

posts, altbaughk benefyt of fixatinn ig 31van an npaenopma Dngis
ki av e vyte retrqspectfvely from 1.8.82, Cna ~f th. I'z¢ 1Nt sae
Unjons hnldsg the view tFat benefit gx oy Stidority 1g 2lsn adr {551 hle
tn suen emnloyee w.e.f. 1. 8. 82,

3. Thig questinn hag be on ormazht 4nta Shorn e g Vi5-3.Vis
the d4pget reeruit Traffia annrenticas who Calic ~n ta

warking pogt during the peping fram 1.8,82 t-~ 1:8.83, ubothep
the atpect recrults wauled tmapnpme junisr t- tre DETSHNS nngted
tn the rsstructured post wv.oe, f, 168,83 witl the benefit nf
proforza fixation from 1.2,32,

4. T shall be gratsfil if yra will KIndly ~cvige vhether

Jt 45 the Intentian At tke Minisiyy that staff up- Neve heen
Placed fn the Meheryy Zrade arising out of restructurine orders
in terms of the abovemenfﬂﬁneﬁ let*ar shapie alsc e ziyen
sCninrity fpam 1.8, &2, ‘

With king rezards,

.9}4 L-urs sincerely,
Q”X ' sd/.

P e
(r.t.SRTV§§ﬂ§A
- A NS
SN g Ry

!
b
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Copy to Rajlway Board's letter NooFCTTT/E7/U5G/1 ot . 13.7.87
from Dy.Mirector,Fav commissinn, Kajliray Bo-pd tn tre General
Manager,Cent ral failway, Bombay,

Sub: Restructuring of certain Grrup!'g!
and Group'D' cadres.

® @ =y mg o

Pl»ase refer to ynur 1effepﬁNo,HPB/778/FC-ITT/TET(ﬁ)TTT
dated 29,1.87 on the above subject. '

2. Tt has been stjpmlafed in parg 2 of the Ministpy'g
letter No . PC.TTT/80/UPG/19 dated 29.7.8% that restructuring

- of cadres will be made with reference tn smgeptinn strength

as nn Tst jsugust 1983 and the s'taff who WUl be nlaecd 4n
Tevised grades will be elizible tn draw pay in higher grace
from 1.8,83 with benefit of proforma fix.tinn fmp 1,8,892

and that pay of the £aff promoted in the Dozl crurse t-
higher grades during the pering 1.8.8¢ an2 37.7.€3 will be
stebped up underthe.pormal rules with reforcnee te the pay nt
thel r Juniors, whose Day is fixed under thege DTCEPE TN vigw
bf the cfrcumstances explained in yourp letter under renlv gne
theipositinn obtaiming under the ordere of 29.7.83 1h1g, 4+
is élarified that in case of Droduanion avising frem tre dhove
restructuring orders, the date .7 <ntry én the~grgge will he

tregted as 1.8.83, -accordi*naly, in sueh C2S€s, seniAarity -

will be assigned from JTst august'1983 an¢ not ffom 1.8, 89,
dctfon tgiken by your Railway isy therefore, in nraer,

3. . Please acknowledge recedipt,
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NORTHERM RAIL WAYM EN' 5 UNION i

CENTR.L CFFICE

. v - 12,Chelmsford Road
o ) New Delhi-110055
NO.NE 204/88
: Dis €s 641989 '

Branch Secr et ary,NRMU
uncur Branch o

Th

‘The Civisional Secrotary,NRMU
“ltucknoy -

Sub: FNM.Item No.204/88 - Unlayful  omoiion of I
Station Mast er Cr.1600-2600(RPS) _ : R
: seee L ' — o

A copy of the mirutee rocsrded in the lmplementation
"Comrittee Meeting on the above subject is renrodineg? beloy
for i-formation,

"The Union explained that prior ' rees!rtucturing the loyest t o
gBades of Stn.Masters yere in of.Ffe, 425-540(RS) and 455-700(FS) and
the highest grade of ANt e yas 455-700(95) and the direct recruitment
was in gr.Rs.455-.’7OG(F<‘;)only.' According, to the channel of .
promol.ion in existance upto July,1988 the promotion to ths cadre of
Station Masters gr.Rs.SSU-750(R§’* was from cr.Rs.455-700("%) :
irrespective of the fact yhether the incumbant was working .as ASM
or I snd for that purpcse the seniority of 43 and S gr.Rs. 455
‘700(R35) ‘was sombineds . RS o _
After re-structuring the lnyest gr. of Station Msster, vizeRs.425-
640(RS) and Rse455~700(RS) and nichest greof A3 greRs. 455-700(RS)
were metged into one gr. of Rs.455-700(RS). ‘ :

0n Lucknow Division tw separate panels of iFie and s ar.

Ree 455 700(RS) yere formed on 1-B=88 uith pooyforma seniority.from
1-8-B 7. Subsequently, after implementztion of re=structurino orders
all tte persons in. greRs.455-700(RS) selected ac A9 or S yere.
placed in the panel of Station .Masters and tiose station Masters
who were in the gr. of Re,425-640(RS) were pliced on the panel of
AF" though in the ore. of Rs. 455-700(RS). '

A Panel of 20 Fs/AFia/"]/vH/Sticn Controller qreRs.455 7200(RS)
ggainst '10% oraduate uuic were foirmad on Lucknow®ivi sion on 27/9/C 5
Ut of these 11 persons were placed in thecatecory of Station Masters.
While assignina them seriority they xwere "cve been placed below -
Station Magstears gr'.Bs./;SS-?OO(RS) an ¢ atove ABMe or.Re, 455 700 e
which is most ungust.e In the PMI meeting held on 22.4.88, it was
agreed that necessar. incztructions have be-n issued to Dl?m/LKO to
take uzlion in teme cf Imstructions contained in para 302 of the
‘Indian R3ailuway. Establicimznt Manual Second &dition, according to
which the seniority of the staff in the catecori’ss of posts
partially filled by direc t recruitment and partitally fil.‘L,ed by

LS
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promotion, criteria for detarminastion of seniority
is the date of joinin: the workine post in thz case
of promoteese Accordingly, &ll the direct recruits
wro se panel yas formed on 27/9-83 sMuld be placed
below all Sms/AEWS gr.R s, 455~ 700(RS) v were

rromoted as such with effect from 1,€.83 far the
benefit of proforns - eniority from 1.7.€ 2

Tt will be examined™s

( Reds Mittal )
. forGeneral Secretary
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Ooho Ho, 3 . 20 @F nsooow) Q?/% L)

o . Bhe.n'o..t Roj Singh, ogod obout §8 yearoy Som of
Sri B.S. sxngm' Stotion Mopfory Chacndrouli, Poot
Offtoe. Miivol, Barahanttio‘ |

a. Boi Hori Eaor l?maoadg oged obout 48 YG&R‘D@ Aocte
sme iom Mco\'ser, Sem of lLaeo Karod Rof, fecidont
of Nop thesn Railwoy, eronaolo

. Prithvi Ro§ Singh, ogod about 0O yoarp, Som of

' Spt Honenon Singho Stotion ﬁaotvon-., Jaeapur: City,
pc'aog' 0ffica Jonmpur qunox;.,,} Diotrict Joenpur,

4. Rojomdro Simgh, aged ohont 48 yeoro, Som of Sri

' 800?,011 Siagho foott. Stotion Maotor, Northern

Bauwoy, Phaphoaw Stcm.ion, Pbaphcnc.n, Anna.’mbaﬂ.
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e 0.5, o, 28 of 1990 (s) I

DoK. Eharo ond otbo:ro : _ o.o.' Appliecanto ‘
VYeoous |
Union of Imdic cmd othors cose noa{x‘aden(.so ’

Tao opplﬁmto oot heodly aad roopoetful fombmm

ao tznden' !-

1. Thc the opplicomto hcvo £ilcl ¢he above notod
applisation boforo thio Hon'blo Tribunal for fizming

/  thoiz oomfority. o

~
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8,  Phot tho oppliemats ecme % kmou edout tho pemdcacy
‘8 _‘ of aovo noted appncatsiom through fssxe Roiluay
| Eopmrtc:onﬁa

96 % tho opplieats sogq@:w with other 030

ooadtdatoo oro pentor to the potmionen'o Go por
_ epgrodation 1iot dotcd 1041988 cnd the poti tionero
) aré clofning thoir noblority ovor tho 380 camdis
~a£1too ac-oueﬁ the intercot 'oﬂvbmocom% opplicamto
oo woll oo 830 other eandtdatos io imvolvod in tho

procort e6aso, -

8. | 'x?hat tho oppnoanto throuc;a Nozthorn Bouwaym@ao‘

{( . o Umon ncﬂo 0 roprecontaticn on G.Gd%g o the
‘ Gencral Maaac;or, Nop taomm Elanwc;y oﬁotmg thorein
that 096 13 POrocmo wore pla@ed in tio ecotogory of
Stotlon Huo-tozm wvhilo oocigning tha ooniomtﬁy
thoy haove been ploeed below Stotxon Hootor'c.gredo

M amd cbovo Asodte Stouoa Magter' s “érode
3 460 = 969 ubioh 1o mopt mjeot whilo in poro 803
02 o Botlucy Botchliohnont Momaol 4t 1o providod
that tho eritoric for the dotorninciion of the
ooniority 1o tb-o..aate of jomﬁlg oad wozﬁ:nng im
tha poot 10 ecos o&p@omo&oop’;: Aecordingly tho
dircet roeruits okould De plaecd boio;:; oll tho
Stotion Moators tnd Adott, Station Mastogo gralo
03 488 - 769 wio worc prpenoted with offoet fren
1.,8;1903,

Go Th 3 tho Gonorol Momaogor (P) Roailwcyo ofdor
eonoidoping tho roprescatation of tho opplicento

gonaime 0pd roscpomablo iooucd direetivo fo Hho

' . Diviciomal Boilway Moncgoz, Northorm Boilucy
R Y/ Lecinow oo 35.9.3009 that Acott, Stotian Masdoro
% W Grado [ 466 - F60 promotcd on 1.0,1968 bavo nos
o«;..}a
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becn ooolgneﬂ-' oomoxa_ty as per insctrmeticno eldrces
.y | lotod in Printod Soricd No. 2840 oo voll 00 oecording
g | to poro 803 of Indica Roiluey Bo tabl dobnont Memaal
canrot bo kaaon'caéi | . |

6. Tacd in o bovo moted oose tho interaotoy righl
- ond nogoooity of ¢02 oppiiocamto 4o inovelved o
cottlo tho quopd fonge.

9. Thod 1 40 ompcliiont in tho imtorest of Jeotieo
and to cdjediento tho quectiono involvod 4o tho

~ 0800, e Domoo of the appniecmfco bo fopkeoded ag
neeopoary pcrtioo im tha aproy of partico 0o

l; otharoico pboy vill oueffor frpoporablo- ing cs'm
PRAYDD

i¢ ﬂo{, @t}oveﬁo&oo noot reopeotiully pzaoyod
~thot tho HBom'blo ﬂ'zr!.b@al be ploagoed to diroot tiac

poﬁtt&onemo fse mpnocd- the opplisaontp oo partios o
ths opplicasions )

Tao obpliomto oholl ovor proy for thio
P )
,j«
~ 58]0 %°

(POSQ Moliro )
Advoente.

: 2551090 Coungel for tho Applieanto .
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_ 19 Peithvd na.) sm@, oged oboat 80 yearo,
803 of 81?1 Hmmo@ smgn, Stotion Moocez, Jampm Gatsyo
Poot o2fice Jowmper Koelaorf, Dﬁ:p%_!r.tcﬁ Jaz:«apmo do horoly

ocolenly offirn ood 0toto on.ooth 0o wder -

1o Thot tho deponent io tho applieomt No. 8 ma
dofmg. poirvi on bohal$ of oppiiccat No. 4, 3 ond
4 oad - ao ovoh ho 4o fmlly eemvorgcnt with the

foeto Aopooode

= 2. That tho eontonto of poros 8 to 7 of tho opphfe

eotiocn for ioplcalont: aro trueo to ¥y peroomal

tcnowloago;
Leskpou @ ' ) ‘&‘71?‘ ‘Z‘? oy
. o . ¢ ’ )
Datod t 48551000 e Boporont

VERIPICATIC

I,, the abovo noned doponont Co mozacby vorﬁﬁy

thot ,t.’:.-o eortonto of poras 1 2.8 cbovo apo trweo GO
oy otm hnowlcdgo. Nothinmg potortal bog beca eceodled

nd Do Pt of 4 ¢ 1o £cloos o lohp oo Gods

Lwobnes- ¢ SR | /nm.afivf*—y"

* ~ Doted s 80354990 : Dopoacm
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